Title: Further Discussion on Motion of Thanks on the President"s Address moved by Shri Vijay Kumar Malhotra and seconded by
Shri Viako, assembled together on 25th October, 1999.

11.47 hrs.

MR. SPEAKER: Now, the House shall take up the next item - Motion of Thanks on the President"s Address.

PROF. UMMAREDDY VENKATESWARLU (TENALI): Mr. Speaker, Sir, |am thankful to you for giving me the opportunity to speak on
the Motion of Thanks to the hon. President. At the outset, | express my sincere thanks to the hon. President for his gracious Address to
both the Houses of Parliament. The Address clearly indicates the socio-economic agenda of the NDA Government for the next one
year to come.

All hon. Members who are sitting in this august House have faced the elections recently, won the elections successfully and become
the Members of this historical Thirteenth Lok Sabha. | congratulate the Members on behalf of myself, on behalf of my Party, the Telugu
Desam, and also on behalf of my leader Shri Chandrababu Naidu.

Sir, lalso take this opportunity to congratulate Shri Vajpayee for having become the Prime Minister of this biggest democratic country
for the third time. Incidentally, | may mention that when he became the Prime Minister of this country, in the Eleventh Lok Sabha, he
was in Office for thirteen days. When he became the Prime Minister for the second term, in the Twelfth Lok Sabha, he was in Office for
thirteen months. He is now heading the Thirteenth Lok Sabha, for the third term, and | earnestly hope that he will be in Office for a
minimum period of thirteen years and our Party wishes that he should continue to serve this country as an able leader.

Sir, lalso congratulate the hon. Speaker for having been elevated to this august Office for the second term and also Shri Sayeed who
has become the Deputy-Speaker for the second term unanimously. The people of Andhra Pradesh and the Telugu Desam Party are
very proud of you, Mr. Speaker, Sir, for having occupied this Chair. We, the people of Andhra Pradesh, and particularly the Telugu
Desam Party are very proud of you for having occupied the Chair.

The 13th Lok Sabha has several distinctions. This is the last Lok Sabha in the year 1999, the 200th decade, the 20th century and for
the second millennium. | hope that the Congress Party will not pull down this Government in another two months. It is also going to be
the first Lok Sabha for the third millennium, the 21st century, the 201st decade and the 2000 year. So, itis a rare and a thrilling event
for all of us to be the Members, at this particular juncture when the country is marching ahead to the third millennium, the 201st decade
and the 21st century. The Members have got the onerous responsibility that the new hopes and promises are to be carried by all of us
when the people are marching onto the 21st century.

Here I may also have to mention that we are proud of the democratic values of our country and the secular fabric that has been
enshrined in our great Constitution. His Excellency, Shri K.R. Narayanan has just day before yesterday completed 78 years and
entered 79th year. | wish hon. President, many more happy returns on this occasion. As a leader of dalits, he has become the
President of India and he will be carrying the nation or this Republic from the 20th century to the 21st century.

Incidentally, the hon. Speaker also represents the dalit community and the Deputy-Speaker represents minority community. This is the
value of our democracy and how we are protecting the democratic values in this country. The 13th Lok Sabha will also be distinct that
itis in the golden jubilee year of our Indian Republic. So, the hon. Members are fortunate enough to have this distinction to be the
Members of the 13th Lok Sabha. The country may witness this type of an event only after another thousand years when it enters the
fourth millennium from the third millennium.

The mandate given by the Indian polity in the 13th Lok Sabha is also characterized by several distinctions. It is a mandate given for an
able leadership. It is a mandate given for a stable Government through coalition. It is a mandate which rejected the single party rule,
not to speak about the single family rule.

It is a mandate for the federal structure, for the strong regional parties; itis a mandate for performance; it is a mandate symbolising
pro-establishment; and itis a mandate against power hungry and greedy political leadership. Ultimately, itis a mandate for Indian born
leadership. This is what, Father of the Nation, Shri Mahatma Gandhi had also wished; and this is what the people who participated in
the freedom struggle also wished. Though the composition of Thirteenth Lok Sabha is a fractured one, the essence and message of
the people is that they want stability through coalition. It is really a unity in diversity. In a vast country like India with a hundred crore
population, where the cultures are different; where the languages are different; where the topography is different; where the problems
of various regions and States are different, the whole gamut of socio-political and economic systems are a diversifed one. To address
this kind of a situation effectively, we bound to have a multi-party system. The single party rule has failed in this country and as a result
of that several regional parties have come up and they have grown. These regional parties have been looking after the interests of
different States. |may also have to mention that 45 years of Congress rule at the Centre has failed to address all these problems and
it could not empower the various under-privileged sections of the society. The Congress Party has pulled down successive
Governments. | do not want to go back to the days of Shri Charan Singh and Shri Chandra Shekhar. In the recent past, as you are
quite aware, the Congress Party has pulled down the Governments of Shri Deve Gowda and Shri LK. Gujral. The Congress Party
should learn a lesson as to what price it has paid for its undemocratic acts. The Congress Party"'s erosion started from 1991 onwards.
In 1991 it had 250 seats in this august House and by 1996 it has come down to 142 seats. In 1998 the strength of the Congress again
came down to 140 seats. With the fond hope that it can improve its numbers and its prospects, it once again pulled down the
Vajpayee Government. But ultimately the people of this country have pulled down its numbers from 140 to 112. With Shrimati Sonia
Gandhi deciding to resign from Bellary seat, the number has come down to 111. _..(Interruptions) At least the BJP could retain the
strength, but the strength of the Congress Party has come down from 140 to 111.

12.00 hrs. (Mr. Deputy Speaker in the Chair)

Sir, the number 111 symbolises the perpetuated hoodwinking of the Congress Party for all these years. It symbolises only that. The



polity of this country has rightly chosen this number to represent them in the House. At this rate if once again the Congress think of
pulling down the Government undemocratically, days are not far away when the entire Congress will be wiped out from the Indian
scene. | am just reminded by the fact that the Congress Party was founded 114 years ago by a foreigner, Annie Besant. So, after 114
years, the same situation has come and now probably the party will be wound-up.

During the post-election period, the Congress leadership was unhappy but the Congress leadership, particularly in Andhra Pradaesh,
is happy over the fact that the old spent-forces and decayed, dead-wood leadership of Congress has vanished in this election. This is
the happiest event for them.

particularly made a mention that voting in Andhra Pradesh was not against the Congress, was not for Shri Chandrababu Naidu or the
TDP but it was for Shri Vajpayee. | do not dispute with that statement but once it was mentioned that the vote was for Shri Vajpayee,
we can understand the face value of Shri Vajpayee in the Indian political history, in the contemporary politics.

Against that, it had inadvertently been mentioned that the face value of the Congress leadership at the national level was not at par
with Shri Vajpayee. So, the Congress is having this type of leadership.

| am happy that Shri Vajpayee at the Centre and Shri Naidu at the State level have showed the results. In Andhra Pradesh, itwas a
clear writing on the wall even before the election process had commenced that under the dynamic leadership of Shri Naidu, the TDP
is bound to stage back to power owing to his vision and performance for an all round development of the State"s economy. The
initiatives that the Telugu Desam Party had taken during the past four years -- ranging from Prajala Vaddaku Palana, where he had
taken the entire machinery to villages, where he had created platform for interaction between the official machinery and the people in
the villages, which had really worked well, to Sramadanam, Janmabhoomo, Self-help groups like Water Users" Association, School
Education Committee, Vana Samrakshana Samithies, Watershed Programme, Mothers" Committee, DIWACRA and DWACWA,
CMEY for youth and such other programmes -- had motivated different sections of the people. In all these programmes, the major
emphasis was on people"s participation.

It is that particular aspect which had created confidence among the people and had created trustworthiness of our party among the
people. It had also averted totally anti-establishment in that State. A political atmosphere of pro-establishment had prevailed which
had enabled the Telugu Desam Party to stage a come back to power.

Sir, his crusade against corruption and criminalisation had created a tremendous confidence among the various sections across the
State. The other actions that he had taken were surprise visits of the Chief Minister to the villages, the File Clearance Week, Dial Your
Chief Minister etc. A working schedule of the Chief Minister for 18 hours a day have roused hopes among the people. Special
programmes have been offered for empowering various other sections like Mundadugu Programme for Scheduled Castes,
Chaitanyam Programme for Scheduled Tribes, Adarana for BCs, Roshni and Tatkal Programme for minorities, Deepam Programme
through which ladies were given cooking gas connections. They had really created a new hope in the leadership of Shri Chandrababu
Naidu who has become an undisputed leader of the State. The entire country had watched the election results. He has become a
trend setter and has proved that only work culture will be accepted and not any criminal culture, particularly in Andhra Pradesh.

Empowerment of women through DWACRA movement had really revolutionized women in Andhra Pradesh. Their political
empowerment by giving 33 seats in Assembly elections recently and five seats in Parliament have created silent support of women to
Telugu Desam Party in recent elections. Sir, we express our gratitude to the womenfolk particularly in Andhra Pradesh who had
supported us. Sir, it is the performance and trustworthiness of Telugu Desam Party and Shri Chandrababu Naidu that led the party to
a glorious victory in the recent elections despite the vicious propaganda and vilification campaign against our Chief Minister by the
Congress leadership in the State. Sir, the Congress leadership inthe State has resorted to making several impractical promises
which people of Andhra Pradesh could not even believe. So, these results have become a trendsetter for the entire country.

Sir, Imay now just turn to the Kargil war and its developments. | certainly take this opportunity to salute all the armed forces for their
uninstinted efforts in safeguarding our borders and in throwing back the Pakistani intruders. We should also congratulate Shri
Vajpayee and his Government for taking right steps at the right time. The Government should also be congratulated for the diplomatic
success in mustering support of all the countries which motivated the armed forces. At the same time, some somersault had also
been done during the Kargil War. Itis quite unfortunate that they wanted to take political mileage even during that period of crisis.

Their demand for ordering an inquiry and their demand for summoning the Rajya Sabha for discussing the issue could not have been
acceded to.

In Hyderabad, | would just make a mention here, when the Government of Andhra Pradesh organised a big rally to express its
solidarity with the Government of India and its efforts and also with the armed forces for their struggle at the border, it is only the
Congress Party which abstained by giving a call that nobody should participate in that rally. All other sections of people in Andhra
Pradesh participated in that rally. More than 25,000 people including school children took part in that rally, except the Congress Party
by giving a call to abstain from that rally. We cannot understand their attitude as this was a rally organised by the Government of
Andhra Pradesh and not by Telugu Desam Party or by Shri Chandrababu Naidu. | do not find any reason why in the expression of
solidarity with the armed forces, the Congress Party should abstain by giving a call against the rally. We cannot understand the attitude
that the Congress Party took on that issue.

Women's reservation has been very aptly mentioned in the President's Address. Telugu Desam Party is for 33 per cent reservation
categorically in all the legislative fora for women. As early as in 1987, Shri N.T. Rama Rao, the then Chief Minister and President of
the Party had given reservations in Andhra Pradesh in all the local body elections to the extent of 9 per cent, probably giving
reservations for women in the local body elections for the first time as compared to any other State. Andhra Pradesh has also passed
a Resolution in the State Assembly and sent it to the Government of India to enact it and bring a legislation reserving 33 per cent seats
for women in all the elections. Now it is not an issue of any particular political party. Almost all the political parties have been
expressing categorically that there should be 33 per cent political reservation in the elections in all the statutory bodies for women.
Giving 33 per cent reservation for women is a



national issue now and itis no more the issue of any particular political party. | am happy that a specific mention has also been made
by the hon. President in his speech.

I will just make a mention about Pope John Paul"s visit to India which is also a burning issue in the country now. Telugu Desam Party
believes in the secular fabric of this country and in maintaining the secular credentials. Telugu Desam Party believes in the right to
freedom of religious expressions also. But it is unfortunate that VHP and some other organisations are creating some controversy
over the visit of Pope John Paul during November this year. | wish that the Government takes initiatives in creating a cordial and
congenial atmosphere which will enhance the prestige of this great country in the comity of nations. Our Chief Minister Shri
Chandrababu Naidu has also sent a letter to the hon. Prime Minister to take initiatives in this regard.

| should also make a mention that when demanding apology for something that happened four hundred years ago during the
Portuguese rule from Pope John Paul-ll, we should not forget the yeomen services rendered by Christian Missionaries in Serampur
area of West Bengal when they first arrived in the fields of medicine and education. This was amply mentioned in the book written by
Pandit Jawaharlal Nehru, "The Discovery of India". When this was the harmony maintained at that time, it should be continued now
also.

Sir, I should mention about National Agriculture Policy now. It is a much awaited Policy in the country. We have been harping on this
particular aspect that there should be a National Agriculture Policy in the country. A country which could evolve a National Industrial
Policy as early as in 1977 and a country of this size where more than 70 per cent of the population are dependant only on agriculture
has not brought out a National Agriculture Policy. During the period of the National Front Government, they had appointed two
Committees, namely, the Bhanu Pratap Singh Committee and Hanumantha Rao Committee to examine and make specific
recommendations to evolve a National Agriculture Policy. Almost twelve years have lapsed. The recommendations have not been
examined so far. Action has not been taken so far. It is overdue in this country that a National Agriculture Policy has to be brought.
When the securities are to be provided in that Policy, the agriculturists should be given all the importance and preference. The
Hanumantha Rao Committee has categorically recommended that agriculture should be given a status at par with industry. This also
has not been done.

We have been hearing about fertilizer prices. We have been seeing the newspapers which say that the subsidies that are available on
food and fertilisers are likely to be withdrawn. If the fertiliser subsidies are going to be touched upon, it is going to be disastrous. Itis
going to be certainly suicidal if agricultural crops are not properly treated and fed with fertilisers. Our country is one where fertiliser
application is the lowest when compared to the neighbouring countries like Pakistan and Bangladesh leaving aside Japan, USA,
Germany, etc. In Japan, they have been using fertilisers four times more than what we have been using. On an average, we have been
applying 140 kilograms of fertilisers per hectare whereas 560 kilograms per hectare are being applied in Japan. Even when it comes
to the field of productivity, we have been realising 1400 kilograms per hectare as against 6000 kilograms per hectare in Japan. There
is a direct linkage between fertiliser application and productivity of crops. If proper impetus is not given to the application of fertilisers,
naturally there will be a lot ofimbalance in the application of fertilisers which is going to be disastrous. If the imbalance is not set right
in most of the soils, then it is going to have a disastrous effect.

I must also mention about the Agricultural Prices Commission which is not properly represented by agriculturists. It should be reviewed
and more representation should be given to agriculturists for making it realistic for a real picture to be reflected.

As far as Centre-State relations are concerned, we must just look into the recommendations of the Sarkaria Commission which have
not been applied in the country so far. Similar is the case with the Gadgil formula and Lakadawala recommendations which need
revision. It is the Government of Andhra Pradesh which has introduced subsidy in the rice scheme much earlier. The
recommendations of the Tenth Finance Commission where 29 per cent of the gross income should go to the States have not been
legislated and enacted. Government should take proper action on them.

MR. DEPUTY-SPEAKER: Shri Reddy, you have taken nearly 35 minutes. This debate has to conclude by 5 p.m. and honourable
leaders have yet to participate. | cannot allow you like this.

PROF. UMMAREDDY VENKATESWARLU : Sir, this is my last point. The Panchayati Raj System has been introduced through the
Seventy-third Constitution Amendment. But there is a lot of confusion in this after the creation of the Mandal Parishad Territorial
Committee and the Zilla Parishad Territorial Committee. There is a big overlapping between the existing three-tier system of
Panchayat Raj and the MPTC and ZPTC. So, it needs to be reviewed. If necessary, an amendment is to be brought forward once
again so that the three-tier system is restored once again in the Panchayati Raj System.

With these words, | conclude. | once again thank the hon. Deputy-Speaker for giving me this opportunity.
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MR. DEPUTY-SPEAKER: Shri Shyama Charan Shukla, he is not yielding.
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MR. DEPUTY-SPEAKER: No cross-talking please. Nothing will go on record.
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MR. DEPUTY-SPEAKER: Madam, do not interrupt now. Kindly do not interrupt. Madam, please resume your seat. Hon. Member is
not yielding. Madam, please resume your seat.
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MR. DEPUTY-SPEAKER: Will you please resume your seat? Please resume your seat. What is this?
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12.54 hours (Shri Somnath Chatterjee in the Chair)
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MR. CHAIRMAN : Please do not interrupt. Please do not interrupt.
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MR. CHAIRMAN : Please allow him to speak. Shri Mulayam Singh, please conclude.
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MR. CHAIRMAN : Shri Manohar Joshi, hon. Minister to speak.
SHRIMOHAN RAWALE (MUMBAI SOUTH-CENTRAL): Sir, it is his maiden speech.

MR. CHAIRMAN : He is welcome.

At Iwin At wERY susH we (ot weeT svh) -

Sir, | come from the land of Chatrapati Shivaji and Sant Dhyaneshwar and | am very happy to make my speech here. *

A" gaafa AEisd, @ T8 959 & 9d gamEs $1 gfaur ® fav =t | s s3An awan ) 55 950 gt @ s agafa afaamse o agm
o == w1 et 21 9@ @ w= | 9oy || g = g w@ wt @1 F a9 g % ypana | o @wn F S @ias 99 s O €, 3% A9t el $1
e ° T AT YEHSEAN 39T )

& sirren € 5 fegea= &1 waies @9R T F SR 3 F oo U N W WANRE F1 WE @A € fF Ta wivl ® 97 | = wed €, =0 atad
¢ 3t 39% wvl % 9] | A |igd €2 tegafa st % afgareer § =it @ 38w e, § 39 9w A9 faun vEen 9w €)1

wamfa #giga, # s € 6 w9 1 "een sy afees A@ifen $1 9w aerT giar @)1 star afees wifen F s giar €, F o s @wi w1
ST wEen €1 H SRPTE ¥ 9 9 [ S8 A1 S GEan §769 95 W@ 2w &1 atwa @ fs v aeeta see faend et sit @ [Saea J
sRime ®1 wer wia

FH 69 &1 79 A1 &1 WS § A gHiferd arer 2w | st see faert aerddl 1 are R and €1 2w #1 si=en A "ard si=en gt st sue faw sl
&1 ARt sEAT 3T qET d@ )

Ireggfa =it ® afaaree € 3 o d srfmer ® 9/ | 2| st 3@ s-=r 991 wfea @9 s581 6t sRiiter seR 51 89 swEr w1 31 =51 wifaw
&t %1 ¢ ¢ afew T@HT ART A7 AR W 9 % o wiun € fF ar TaR yaEmEt st see faert aedgt w1 @wwm @ s sl
TET 34 g5 w1 9 T @R @t w5t fan 21 afk s o

* Translation of the speech originally delivered in Marathi.
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MR. CHAIRMAN : Shri Joshi, please stop for a while.

If any hon. Member is having a cellular phone inside the Chamber, he is requested to immediately see that it is kept outside or
switched off. It is most insulting to this House.
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"The economic situation in the country has been a matter of grave concern to my Government."
It further says:

"My Government have aimed at stopping inflation and bringing about gradual lowering of prices. All these additional burdens and
certain upsets which have taken place from time to time in our economy have delayed our progress in many important aspects of
nation-building, among them being education and health to which my Government attach great importance."
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"A multitude of problems face us. Nothing is more important than to plan for our economic progress so that a better life might come to
millions of people (now, it is crores of people) who have suffered hardship for generations.”
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MR. CHAIRMAN : He is not yielding. Itis his maiden speech, please do not disturb him.
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The poverty of this country is not an act of God.
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... (zEEYm)

MR. CHAIRMAN : Please do not interrupt your leader. He is making very good points. Shri Manohar Joshi will make only two more
points please.
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MR. CHAIRMAN: Why are you interrupting your leader? | have given him ten minutes more and he will conclude within two minutes.
Why do you take up his time?
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MR. CHAIRMAN: | request you not to make any imputation on the Chair.
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MR. CHAIRMAN : Please do not interrupt the hon. Member. | am requesting him to conclude. He is making very good points. | am sure
Government is taking note of those points.
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MR. CHAIRMAN : Please take your seat. Why are you interrupting your leader?

.. (Interruptions)

MR. CHAIRMAN: Shri Manohar Joshi, | have already given you double the time allotted.

.. (Interruptions)



SHRIPRIYA RANJAN DASMUNSI (RAIGANJ): Sir, he has made a reference to the Election Commission, whichis a Constitutional
Authority. ... (Interruptions)
MR. CHAIRMAN: Please try to conclude now. | have been very accommodative.

... (Interruptions)
MR. CHAIRMAN: Your leader is speaking and you are interrupting your own leader.

... (Interruptions)
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... (=EYE)
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MR. CHAIRMAN: Nothing is to be recorded except Shri Joshi"s speech.

(Interruptions) *

MR. CHAIRMAN: Shri Mohan Rawale, will you please take your seat?

... (Interruptions)

MR. CHAIRMAN: Shri Joshi, may | request you to please conclude? | have given you more than double the time allotted.
... (Interruptions)

MR. CHAIRMAN: This is very unfortunate. You are interrupting your own leader from speaking.

... (Interruptions)

MR. CHAIRMAN: Hon. Members, may | request you to take your seats? Otherwise, |will call the next hon. Member, if you interrupt him
like this.

... (Interruptions)
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MR. CHAIRMAN: Shri Joshi, you have already made your point.

SHRIMANOHAR JOSHI: Sir, | have not completed my point.

MR. CHAIRMAN: Do not make any comment on any Constitutional Authority.

* Not Recorded.
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wroeee(Interruptions)
... (Interruptions)

MR. CHAIRMAN: Will you please take your seat? | have called Shri Manishankar Aiyar.



... (Interruptions)

MR. CHAIRMAN: Nothing will be recorded now.

(Interruptions) *

MR. CHAIRMAN: You know that the debate has to conclude today. Please sit down.

... (Interruptions)

MR. CHAIRMAN: He has already spoken. Please take your seat. Your leader has already made the point.
... (Interruptions)

MR. CHAIRMAN: Nothing will be recorded except Shri Aiyar's speech.

(Interruptions) *

... (Interruptions)

MR. CHAIRMAN : Nothing is being recorded.

(Interruptions) *

MR. CHAIRMAN: Shri Manohar Joshi"s speech has been recorded and nothing else will be recorded.
(Interruptions) *

MR. CHAIRMAN: | have not given you permission. Shri Mani Shankar Aiyar has not yielded.

... (=EEyTE)
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... (=EEyT)
MR. CHAIRMAN: Nothing will be recorded.

(Interruptions) *

* Not Recorded.

MR. CHAIRMAN: Nothing has been recorded.

(Interruptions)

MR. CHAIRMAN: It is not being recorded. Why do you not take your seats?

... (Interruptions)

MR. CHAIRMAN: Will you please take your seats? Please take your seat. You may please take your seat.
... (Interruptions)

MR. CHAIRMAN: You are not fair to your leader.

... (Interruptions)

MR. CHAIRMAN: Nothing will be recorded.

(Interruptions) *

MR. CHAIRMAN: Please take your seat. | have not called anybody. | have not given you permission.
... (Interruptions)

MR. CHAIRMAN: | have not given you permission.

... (Interruptions)

MR. CHAIRMAN: Will you please take your seats?

... (Interruptions)



MR. CHAIRMAN: Why do you not take your seat? Your leader has spoken. He has spoken very effectively. Why are you getting upset
by others? Will you please take your seats?

it = FEAT (ATTRY) : AT 0EE $1 A H1 TEE OuEE 0 61 Teras et 81 et €

... (=)

MR. CHAIRMAN: Shri Babbar, please take your seat. | have not given you permission. Shri Aiyar, you may start your speech.
... (Interruptions)

MR. CHAIRMAN: | am requesting you for the last time to take your seats. It will not be recorded.

(Interruptions) *
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... ()
MR. CHAIRMAN: We shall look into this. Nothing has been recorded.
... (Interruptions)

MR. CHAIRMAN: We shall look into that.

... (Interruptions)
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... (FEEYT)
MR. CHAIRMAN: Nothing is being recorded.
(Interruptions) *

MR. CHAIRMAN: Shri Rawale, nothing is being recorded. Why are you doing like this? Shri Raj Babbar, please take your seat. | did
not allow anybody. Nothing has been recorded.

... (Interruptions)
MR. CHAIRMAN: He has made his point. He has made the same point. Why are you getting upset? He is not deciding anything.
... (Interruptions)

... (=EYm)
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... (=EEY™)
MR. CHAIRMAN : lam requesting you for the last time.

... (Interruptions)
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MR. CHAIRMAN: You have given your views. Your leader has very effectively expressed his views and your party’'s views.
.. (Interruptions)
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<or (SHET)

MR. CHAIRMAN: You can speak when your turn comes.
... (Interruptions)

MR. CHAIRMAN: Nothing else has been recorded.
(Interruptions) *

AN HON. MEMBER: Sir, thank you.

... (Interruptions)

MR. CHAIRMAN: You do not have to thank me.

... (Interruptions)

* Not Recorded.

SHRIMANISHANKAR AIYAR (MAYILADUTURALI): Sir, | would like to begin by joining those who spoke before me in thanking our
respected Rashtrapatiji for his Address to the Joint Session of both the Houses. In particular, | would like to welcome paragraph 41 of
the Address where the Government has stated that the cancer of corruption is eating into every institution of our nation and that the
Government is determined to ensure probity in public life. It is a matter of the highest importance that corruption be fought. | would
have wanted to stand here and say that | believe that this Government is going to fight corruption. While sitting here and listening to the
hon. Member who moved this Motion, | was impressed and moved by his remark

grER ® S auwtar T fEar smam

But then when it came to a description of what is corruption,

form® wm %1 wowtar =T fean sEm

there was only one matter that was raised by the hon. Member who moved the Motion. It was the issue of Bofors. There was no
reference to the large number of other matters which had agitated this House on the front of corruption and which would continue to
agitate this House on the front of corruption. There was no reference to the import of sugar from Pakistan when we were in the middle
of a war with them; there was no reference to the import of wheat when our godowns were full; there was no reference to the telecom
policy being changed by an unrepresentative Government at a time when there was no House to be responsible to; and there was no
reference to the case that has been pending for years relating to the destruction of the Babri Masjid. The only point that was raised by
the mover of this Motion, in order to establish that their Government is committed to the fight against corruption of which the President
spoke was the Bofors case. What did he say? He said:

‘w@ aryerd gan, S1= wvE e fetaan 9o @R s i 3 g e e e | ueita ikt w1 et e far s, sits @ e st @
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None of us has ever pleaded that Rajiv Gandhi"s name should be removed from the Bofors chargesheet because he was the Prime
Minister. lwould like to remind the House what Shri Madhawrao Scindia has said in this House. He said that we are objecting to
Rajiv''s name being dragged into this case "without a shred of evidence".

It is the lack of evidence. Itis the fact that since he has passed away, he is a person who has no opportunity now to defend himself or
represent himself. It is on those grounds that we asked for the deletion of Shri Rajiv Gandhi"s name from the chargesheet.

As far as | myself was concerned, after | was eventually given the opportunity of saying a few words in this matter, | said - itis very very
unethical of me to quote myself but it is necessary, Sir, in the interest of setting the record right in the light of what the mover of the
motion said and | said:

"We demand of the Government the deletion from Column 2 of the name of Shri Rajiv Gandhi since no ground has been established
which would warrant or justify the inclusion of his name."

Iwent on to say:

"There is nothing in the Recitation of the chargesheet which establishes anything other than that Shri Rajiv Gandhi was in no way a
beneficiary in any manner to whatever payments that might have been made."

Since the Government does not seem capable of understanding what the issue is, | am left, Sir, with no alternative but to concentrate
on this issue in the context of Paragraph 41 of the hon. President's Address.

In doing so, | would first like to take up the remarks made on behalf of the Government by the Minister who was designated by it to
speak. He said:



"If anybody is aggrieved, the remedy is that he goes to Court. He challenges it before the Court. He takes appropriate legal steps
before the Court."

Sir, Shri Rajiv Gandhi"s name has been included in Column 2 of the chargesheet. Column 2 is the list of accused who are not going to
be sent up for trial. Since Shri Rajiv Gandhi is not being sent up for trial, there is no question of Shri Rajiv Gandhi being summoned to
the Court to represent himself. He will neither be present nor will there be a lawyer present on his behalf, nor will he has the opportunity
of calling his own witnesses, cross-examining the witnesses that the public prosecutor will be presenting on behalf of the State,
examining any of the documents - | am told there are 213 documents which the Government will be placing before the Court - or
answering any one of the 83 witnesses that they propose to call. Here is a man who has been named in the chargesheet with the
‘express" purpose of having him put down as an accused but not affording him an opportunity of defending himself. Is this fair? Is this
just?

When this question was raised, the same hon. Minister on behalf of this hon. Government sneered and said that, ‘if Dhanu"s name -
the assassin of Shri Rajiv Gandhi - can be included in Column 2 of the chargesheet on the assassination of Shri Rajiv Gandhi and if
Shri Beant Singh"s - the assassin of Shrimati Indira Gandhi - name can be included in the chargesheet on the assassination of
Shrimati Indira Gandhi, then what is the great problem of including the name of Shri Rajiv Gandhi in Column 2. | am not going to
concentrate in my intervention on the utter indelicacy of attempting in this manner to equate Shri Rajiv Gandhi who was a martyr with
his own assassin Dhanu and with the assassin of his mother, Shri Beant Singh. Both Shri Beant Singh and Dhanu were self-
proclaimed assassins. They were proud of the assassinations they undertook. They were ready to pay the price of their crime. There
was never any doubt in their minds that they were once the culpable for the assassination of the two Prime Ministers | had mentioned.

Nobody has suggested that they were not. The chargesheet that has been filed in both cases recited, in absolute detail, the
circumstances which established indubitably that both these people -- Dhanu and Beant Singh -- were culpable and there was no
question whatsoever of their not culpable. Had there been any such question, they would have been proud of saying that in this
particular case they are culpable. How can this be compared to the Bofors chargesheet in which, grounds have not been established
for indubitably naming a person who is notin a position to defend himself as an accused?

Sir, this is a criminal trial. There is no way in which a civilian-l or Shri Madhavrao Scindia or anyone else can intervene in the case. We
cannot go to the court; we cannot put up the argument which perhaps late Rajiv Gandhi would have put up had he been alive among
us. After he ceased to be the Prime Minister, late Rajiv Gandhi was among us, was alive, functioned as the Leader of the Opposition
for close on 18 months. During those 18 months period an FIR was filed. In the filing of the FIR, there was no reference whatsoever, to
late Rajiv Gandhi. All it said was: "other public servants”. If in fact, the CBlbelieved that late Rajiv Gandhi was one of the other public
servants, they had all 18 months before he was martyred to go to him, interrogate him and find out the grounds on which they could
proceed further against him. During those 18 months of his life after the filing of the FIR no attempt whatsoever was made to
interrogate him or establish any grounds from his own mouth for the State to proceed against him.

Sir, I have with me a book written by the former Director of the CBI, Shri Joginder Singh in which there is a full chapter of 20 pages
starting at page 83 and continuing up to page 103 in which he deals extensively and in very great detail with the Bofors case. Thisis a
book called Inside CBI by Joginder Singh. Itis amazing how much the language of the chargesheet follows the language of this
chapter in this book. But in one very very important particular what Shri Joginder Singh had to say after having investigated this case
as Director of the CBl is not on all fours with the chargesheet which they have filed. In Joginder Singh"s book, there is nowhere that he
suggests that late Rajiv Gandhi was an accused or should be regarded as an accused. We know that it was Director, CBI, Shri
Joginder Singh who collected those documents which formed the basis of indicting Mr. Quattrocchi, Mr. Win Chadha, and Mr. Martin
Ardbo as accused in this case in Column I which would enable them to come to the court and defend themselves. It was Shri Joginder
Singh who had stated publicly that he had completed the investigation of the case on the basis of the Swiss documents received in
January, 1997. We know that in the month of May, 1997 -- inferentially from this book -- that investigation had been completed, the
draft chargesheet was ready and late Rajiv Gandhi"s name was not there in the chargesheet. But what happened next?

Sir, I have with me documents which indicate, if not establish, that after Shri Joginder Singh ceased to be the Director and the
predecessor Government of the present one -- as Shri Mulayam Singh Yadav recently reminded us -- it is virtually the same
composition as the Government that is presently sitting here and came into office. | am referring to their assuming the reigns of office
in March, 1998.

I'would like to tell you what, Dr. T.N. Mishra who was the then head of the CBI, had said. Here, | have a newspaper clipping which says:

"In July-August, 1998, in an internal note, the senior officers including the former CBI Director, Dr. T.N. Mishra had said that the agency
should not file chargesheets in the Bofors case or press for sanction for prosecution till there is more evidence to show bribery and the
involvement of public servants."

So, this was the first advise tendered to the in-coming new Government of Atal Behari Vajpayee. | am referring to his second
Government. The Director of the CBIhimself, in an internal note, says that they have not got the evidence. This happened one year
after the CBIl had finished its processing of the documents received from Switzerland. He says that they have not got the evidence to
establish it and he asks not to proceed further in the matter and get more evidence so as to have a water-tight case.

Thereafter comes the next step. The Senior Legal Advisor to the CBIwas sacked. Why? | again quote from a newspaper report dated
6th May, 1999:

"The CBI Senior Legal Advisor handling the case had contended that the evidence collected was not enough to file chargesheets."

He had therefore been shunted out of the team handling the case. The Legal Advisor was of the opinion that the evidence did not
make a sound case either for fraud or criminal misconduct under the Indian Penal Code or under the Prevention of Corruption Act.
This is the advice of their Senior Legal Advisor. They received this advice and what did they do? They sacked him. Having sacked
him, the Team still remains and the Team says, "Let us examine what is happening." | have another newspaper report dated 21st May,



1999 saying:
"The Deputy Director of the CBI, who for the last several years had remained the overall in-charge of CBI'"s investigations concerning
the Bofors case, Shri Navneet Rajan Vasan has been transferred out of the CBI after years of handling the case."

And on the eve of filing the charge-sheet, he was transferred out. Why? It was because he gave a dissent note. |am talking about the
Deputy Director who had been handling the case for years. He said:

"CBl's proposal to file chargesheets in the case against the former Defence Secretary, Shri S.K. Bhatnagar and others accused
would not work."

He even disfavoured the idea of the inclusion of Shri Gandhi"s name in the proposed chargesheet. The Deputy Director of CBI
handling the case for years on end comes to the conclusion, after seeing the report prepared by Shri Joginder Singh and report
prepared by Dr. T.N. Mishra, that there is no ground to proceed against Shri Rajiv Gandhi. The action taken by them is to send him
back to Tamil Nadu which is the cadre from which he came and insist that if you are going to proceed ahead, the only way in which it
should be done is by proceeding against Shri Rajiv Gandhi.

Then we get the next stage where the Senior Additional Director of the Special Investigation Team, Shri P.C. Mishra says that since
they are going to Switzerland, they should question the Hindujas on the Bofors kickback.

According to them, the documents already available show that the Hinduja brothers received about 81 million SEK which is 31 million
more than what Mr. Quattrocchi received. They received it. They want to interrogate them. They denied permission. Because they
denied permission, just as the netis beginning to close, the Hindujas did one thing...(Interruptions)

MR. CHAIRMAN : Please conclude.

SHRIMANISHANKAR AIYAR : Sir, | am extremely sorry. | plead with the Chief Whip that this is an extremely important matter and |
need much more time. Please give me the opportunity.

MR. CHAIRMAN: Please take five minutes. It has to end by Five of the Clock.

SHRIMANI SHANKAR AIYAR (MAYILADUTURAI): We will cooperate with you. Just as the net is closing on the Hindujas, the
Hindujas, who for all these years for all the activities that they are indulging in, who retained their Indian citizenship, just as the CBlis
getting ready to interrogate them, jumped and became British citizens in the expectation that as British citizens, they would not be
brought to this country to face the iron hand of the law. Is this a Government that is running this matter with any honesty, with any
integrity, with any purpose other than the malicious intent? They are being advised by their own officers from within that there is no
case to put down Shri Rajiv Gandhi as an accused. There is a case to put down the Hindujas as accused. What do they do? They
proceed against the innocent and start taking action which would result in the exculpation of the guilty. How can we trust such a
Government to live up to the commitment that it has made in paragraph 41 of the President"s Address?

The situation is even more distressing because on the 16th of August, 1999 the Prime Minister said one thing. |am coming to a
period that is very very close to where we are just now. On the 16th of August, 1999, the Prime Minister holds a Press Conference in
Delhi - only two months ago. The elections have been declared. They are in process. That is the day | wanted to file my own
nomination actually. | postponed it by two days on astrological advice that | do not believe in. But on the 16th of August, the Prime
Minister holds a Press Conference in Delhi and he says this. This is from the newspapers. | quote:

"The Prime Minister today said that the Government is awaiting the transmission of the last set of Bofors papers and would direct the
CBlto file a chargesheet in the court the moment the papers arrive here."

On the 16th of August, the Prime Minister says that he has to await the receipt of the documents from Switzerland before you proceed
with filing of the chargesheet. And the minute they come in, long before the documents are actually received from Switzerland, what
does this Government do? It orders the filing of a premature, partial and half-baked case in court with only one purpose. | do not
believe for a moment that Shri Advani and his colleagues are after Mr. Quattrochi. | do not believe that they are after Mr. Ardbo. | do
not believe that they are even after Shri Bhatnagar. The only objective, their sole objective is to put down a dead man as an accused
so that he is denied the opportunity of defending himself and that dead man was a Bharat Ratna. | just mentioned the fact that he was
a Bharat Ratna. And yet, their main spokesman, the one who moved this Motion, cannot understand any of our arguments. | can only
reflect upon the fact that Shri Rajiv Gandhi was a Prime Minister.

14.00 hrs.

Over and above this, we come to the argument that has been repeatedly made from their side. It has certainly been made in this
House itself by Shri Arun Jaitley that since the law states that it is up to the Investigative Agency to conduct its investigation without let
or hindrance from the Government to determine who is to be charged and how is to be charged in terms of the law itself, the CBlis
completely free to decide who is to be an accused and whether as an accused he or she is to be listed in column | or column
Il...(Interruptions) I will take enough time to clear Shri Rajiv Gandhi"s name. There is no other opportunity of doing so.

I come to the decision as to whether or not the Government have the right to instruct their Public Prosecutor to withdraw the name. |
seek the Home Minister"s indulgence. The judicial decision as to whether the Government have the right to withdraw the name of an
accused after it has been filed in a court of law and charges have been framed, has been decided in the case of Rajendra Kumar Jain
versus several others. Itis a 1980 judgement. That was the case that had its origin in the registration of criminal charges against one
George Mathew Fernandes who is today the Defence Minister of India. It is a case relating to the Defence Minister of India. The case
was registered in 1976 during Shrimati Indira Gandhi"s regime. The new Government, after the election of 1977, took over on the
22nd of March, 1977. Exactly four days later, on the 26th of March, 1977, the Government directed the Special Public Prosecutor to
withdraw the charges against Shri George Fernandes and all of his associates. When this went in appeal to the highest court, there
was a Bench comprising two of the most distinguished jurists that independent India has had the honour of seeing. One was Justice



V.R. Krishna lyer. | am not saying that merely because he is an lyer. The other Justice is Mr. O. Chinnappa Reddy. The judgement was
rendered by Justice O.Chinnappa Reddy. Who was the lawyer who represented most of the respondents? He is also a Minister in
their Government. His name is Shri Ram Jetmalani and assisting him is a most distinguished and charming lady lawyer Shrimati
Sushma Swaraj, who, alas, as far as this House is concerned, is no more with us. It is a case that involves the Defence Minister, which
involves their Law Minister at that time as his lawyer and Shrimati Sushma Swaraj, who the virago, was fielded against Shrimati Sonia
Gandhi in Bellary. In that case, the judgement is completely clear. First, the Special Public Prosecutor filed his application under
Section 321 of the Criminal Procedure Code. In that application, he said and | quote:

"The Central Government has desired to withdraw from the prosecution of all the accused."

Again Irepeat it. The Central Government has desired to withdraw from the prosecution of all the accused. When you could delete it in
that case, you can do it again. What is more, what is perhaps even more significant is that when the judgement was taken, the
judgement categorically stated this. | have two quotations from that. One is:

"The Government must suggest to the Public Prosecutor that he may withdraw from the prosecution.”

So, the precedent already exists. It exists in a case invalving this Government"s Defence Minister. It says that Justice O. Chinnappa
Reddy, at the level of the Supreme Court, has categorically stated that the Government have the right to suggest to the Public
Prosecutor that he withdraw from the prosecution. What is more, Mr. Justice O. Chinnappa Reddy went even further. | refer to para 17
of his judgement. lam giving the number so that Shri L.K. Advani can have this examined with the same care with which Shri Jaswant
Singh in the other House has promised to have this matter examined. In paragraph 17 of Justice Reddy"s judgement, he has said this.

"Under the Code of Criminal Procedure, it is the Public Prosecutor that has to withdraw from the prosecution and it is the court that
has to give its consent ta such withdrawal."

He said further:

"Where large and sensitive issues of public policy are involved, the Public Prosecutor must seek the advise and guidance of the policy
makers."

14.06 hrs (Shri Madhavrao Scindia in the Chair)

It is entirely proper for you to suggest to the Public Prosecutor that Rajivji"s name be deleted and itis entirely appropriate for the
Public Prosecutor to listen to your views on matters which are large and sensitive. If the policy makers themselves move the matterin
the first instance and if they advise the Public Prosecutor to withdraw from the prosecution, it is not for the court to say that the initiative
comes from the Government. Therefore, the Public Prosecutor cannot be said to have exercised a free mind. They say that if you
direct him on larger policy considerations and he withdraws it, it is entirely justified to do so. In fact, paragraph 17 ends with the crucial
sentence which says:

"The court, in such a situation, is to make an effort to elicit the reasons for withdrawal and satisfy itself that the Public Prosecutor too
was satisfied that he should withdraw from the prosecution for good and relevant reasons."

Mr. Chairman, Sir, the good and relevant reasons do not come from the intervention of the Congress Members on the floor of this
House; the good and relevant reasons come from the Director of the C.B.l., Shri Joginder Singh, they come from the Director of the
C.B.L, Shri T.N. Mishra, they come from the Deputy Director of the C.B.l, Shri N.R. Vasan, they come from the Legal Advisor of the
C.B.l. on this matter. If after all this has been adduced, we are asked to be so gullible as to imagine that Shri Vajpayee"s Government
had nothing whatsoever to do with the filing of the charges and that there is nothing that they can do about these matters now, | have to
remind the Government that they have been on those benches only for seven of the last 52 years, but we have been on those benches
for 45 years of the last 52 years. We understand governance; we understand the nature of the relationship between the Government
and the C.B.l. and, therefore, we know that if Shri Rajiv Gandhi"s name has been included as an accused in Column |, it is because of
a deliberate political decision taken by your Government in contravention of your own Prime Minister's statement of just a few weeks
earlier. Thatis why, we keep insisting from our side that this is politically motivated, that this is a vendetta, that this is malicious in
intent and that you do not have a clean heart and a clear head.

I am happy to see your Minister of State for Information and Broadcasting coming in to the House now to assist you. That is the role of
the Ministers of State, to assist the Cabinet Ministers in their reply. He made a statement in a television discussion where, in fact, |
happened to be present and in which he set out as to why he had to bring in Shri Rajiv Gandhi"s name. He said and | am quoting this
from a newspaper report. | have a good memory, but not so as to remember every pearl of wisdom dropped by my friend Shri Arun
Jaitley. He said:

"Legally, to sustain the charge-sheet Shri Rajiv Gandhi"s name has to be there."

It is absurd. They have a charge-sheet which they cannot sustain legally and so, they drag in the name of a dead man in order to be
able to sustainit. Is this the way justice operates in this country? Is this fair play? Is this the manner in which a Government which
claims to be seeking a consensus in the country should be behaving? What was the hurry? | really want to ask of Shri Advani and his
Government: what was the hurry? For 12 years you have been making a political career out of the corpse. That does not make you a
Government; it makes you * (* Expunged as ordered by the Chair.)

Sir, when | spoke in this House seven-and-a-half years ago on this question, | ended my speech by saying that you are throwing mud
on the face of a dead man.

You, Shri Advani, met me in the lobby, congratulated me on a very very good speech but said, "You did not like my last words." He
said, "That is not the kind of language that should be used in the House." You were so senior and | was such a new boy that it



reverberates in my mind till today that you had the grace to come up to me in the lobby, congratulate me on a speech on Shri Rajiv
Gandhi and advised me, "Please do not use expressions like throwing mud on the face of a dead man." Today, who is throwing mud
on the face of a dead man? How can Shri Rajiv Gandhi defend himself? How can anyone of us go into that court and defend him?
None of us is capable whatever is the view of defending Rajiv Gandhi because you have put him where he cannot be defended. His
name is down as an accused. Shri Jaitley insists that his name should be there so as to be able to sustain the case in which he was
employed as a paid servant of the Government to run that prosecution. His own incompetence was such that he could not build up the
case to the point where it could be sustained except by a lie - that lie being that Shri Rajiv Gandhi was a recipient.

| have read the charge-sheet. Several of us have read the charge-sheet. But in the charge-sheet, there is not one word to establish,
indicate, hint, suggest that Shri Rajiv Gandbhi is a beneficiary. What we do know from the documents that have been filed is that there
is a prima facie case against Mr. Quattrocchi for being a recipient. That is to be established in the court. But there is a prima facie
case that one Mr. Otavio Quattrocchi, on behalf of AE Services, had received about $ 7 million. We know that those moneys after
coming through Austria into Switzerland went away to a number of different places. We do not know who the final beneficiary was. But
what we do know is that after 12 years" investigation, the CBI had not been able to establish that Shri Rajiv Gandhi was the
beneficiary of even one cent of those $ 7 million. According to the charge-sheet paragraph 52, it says:

"That letters rogatory have been sent to a number of different places seeking judicial assistance. They sought it primarily from
Switzerland and Austria. But in paragraph 62, they have visited Sweden, Panama, Luxembourg, Bahamas, Jordan, Liechtenstein
besides Austria and Switzerland."

They have gone to court to collect the letters rogatory in order to find where that money has landed. | do not know who the beneficiaries
are. For all | know, may be a beneficiary. For all  know, Shri Advani may be a beneficiary. We do not know who the beneficiaries are.
The money has gone. They are taking action to find out where it is. They learnt through bitter experience what we knew as professional
Foreign Service officers. That is very very difficult to get such information out. You cannot carry pieces of paper in your pocket and
wave them and say, "l have got the bank account number. Make me Prime Minister. In 15 days, | give you the names." We knew what
the truth was. They would not listen to us then. They learn through experience. We waited now for 13 years. We reached the stage
where we have been able to identify Mr. Quattrocchi as a man who has received some of the money. We also know that this money
has gone to the Guernsey Islands. It has gone to all these places that | mentioned. But we do not know whose names they are and who
is going to get that. t might be the person you named as an accused in column 2. But on the other hand, it might not be. And if it is not,
then how can a man who is not a beneficiary become a conspirator? In whose interest was the conspiracy run? In whose interest was
it run? According to the charge-sheet, there is one major crime that was committed by Shri Rajiv Gandhi. At three places, he is called
a family friend of Mr. Quattrocchi. At a fouth place, he is called a close family friend of Mr. Quattrocchi. And at the fifth place, it is
alleged that he had free access to the official residence of the Prime Minister.

There are many many strange people with the BJP cohorts. | well remember that when we were returning from the Golden Jubilee
session of the United Nations, the High Commissioner of India in London arranged for the parliamentary delegation to be putinto a
boat owned by the Hindujas.

Shri Somnath Chatterjee refused to getinto it. The BJP was only happy to sail in any boat that the Hindujas sail. Today that High
Commissioner is a BJP Member of the Rajya Sabha. For that reason, do you want me to get up and say that the BJP"s leaders
should be to included in the Column 1 as the

accused after they filed the papers on the Hindujas. We are making no such suggestion. To be a family friend, to even be a close
family friend, does not constitute ... (Interruptions)

SHRISUDIP BANDYOPADHYAY (CALCUTTA NORTH-WEST): What we heard and came to know is that Shri Somnath Chatterjee
also boarded the boat.
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SHRIMANI SHANKAR AIYAR : The crime of which Rajiv Gandhi is accused is being a close friend. The crime that he is accused of is
having taken a decision in a few days. Why is it a crime to run an efficient Government? The crime he is accused of is having bought
the Bofors Gun. One of the most important decisions taken by the last BJP Government was that all our Regiments will be equipped
with those Bofors Guns. lt is that there will be an induction of over a thousand Bofors Guns over the next two years because they have

proved their worth in Kargil. We in this House... (Interruptions
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SHRIMANISHANKAR AIYAR : The Government of the BJP has decided to purchase thousands of these guns within the next two
years. They have cancelled their own agreement “not to deal with Bofors" and all because this gun made such a brilliant showing of
itself in the Kargil War.

MR. CHAIRMAN : Ithink, you will have to conclude now.
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SHRIMANI SHANKAR AIYAR : Sir, Shri Patwa walks in late. He does not listen to my speech. If he was here... (Interruptions)
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| am short of time, but | am not short of arguments. | have a lot more to say. | regret that | do not have the time to say. But I think, | have
said enough to establish that Rajiv Gandhi's name has been deliberately dragged in to this chargesheet, putin Column 2, in order that
he might be defamed but not able to defend himself. That the advice to not do so came from within the investigative agency
concerned; that they are playing ducks and drakes with this issue. The worst of itis that in consequence of doing so they are setting
the ground for the Swiss to not release the documents relating to the Hindujas. If the documents relating to the Hindujas do not come
into this country, there will not be a chargesheet filed against their closest friend and in the process they will name us. This is what | call
politically motivated. This is a vendetta. | make my last plea.

We are still at the beginning of the Thirteenth Lok Sabha. We have still got time to go. We are still willing to restore the atmosphere of
amity in which we wish to conduct the post-election scenario. Even now there is time. Under Section 321 of the Criminal Procedure
Code, the charges have not yet been frame in the court.

So, if you withdraw his name just now, there is no problem whatsoever. There would not even be a problem later on. There is
absolutely no problem. You have directed the inclusion of Shri Rajiv Gandhi in column 2. It is in your hands. It is entirely within the law. It
is in keeping with the Supreme Court judgement that you can direct the Public Prosecutor even now to go to the court and withdraw his
name before the charges are framed. If you do so, you would have eamed the undying gratitude of the crores upon crores upon crores
of people who have voted for the Congress in this last general election. Do you want our support; do you want our cooperation; do you
want us to work together or do you want to continue being a *

The choice is yours. We are awaiting your answer.

Mr. Home Minister, we want to know from you in the course of this debate whether you are going to agree to our demand for deletion.
Ifitis not possible for you to come to a decision in this regard within the few hours that remain before you will be getting up to reply to
this debate, we are completely prepared to wait until you have done the examination of this; come back to us at the beginning of the
next Session or in the inter-session period tell us that you have deleted his name. But please do not expect us to be well disposed
towards you when using the name of a man who was dear to every one of us--even if he was not dear to you--a martyr to this country, a
man who was killed by Dhanu (the same Dhanu to whom he is talking about) that we can continue to express goodwill towards you
while you defame a friend of my mine, a personal friend of mine, a leader of this House, a Prime Minister of this country and a Bharat
Ratna. Please do not do it. It serves no good. | do not think that it brings any glory to your name.

Thank you very much, Sir.

* Expunged as ordered by the Chair.

SHRIINDRAJIT GUPTA (MIDNAPORE): Mr. Chairman, Sir, | join with other Members in extending my thanks to the hon. Rashtrapati
for the pains he took to deliver his Address to both the Houses of Parliament assembled together. At the same time | cannot but
express certain apprehensions which arise out of that Address and which | am very conscious about and which | would like to mention
here briefly.

My first apprehension is on the ground, which perhaps is shared by the former Chief Minister of Maharashtra, who is not here at the
moment. He has made a reference in his speech and it is about unhindered and galloping rate of population in our country and the
fact, strangely enough, the Rashtrapati"s Address contains no reference to it. ... (Interruptions)

SHRISOMNATH CHATTERJEE (BOLPUR): There was one passing reference ... (Interruptions)

SHRIINDRAJIT GUPTA : There was a cursory reference to a matter which in my opinion, | may be wrong but in my opinioniitis a
matter which has come to a stage where it deserves the highest priority of consideration now. ... (Interruptions)

MR. CHAIRMAN : Shri Advani, please address the Chair, if he yields.
Shri Indrajit Gupta, he would like to clarify something if you are prepared to yield.
SHRIINDRAJIT GUPTA : Let him clarify.

THE MINISTER OF HOME AFFAIRS (SHRIL.K. ADVANI): Iwould like to draw the attention of the hon. Member to paragraph 15,
which says:

"That a National Health Policy will soon be presented, whose twin aims will be the provision of adequate primary health services to all
citizens and stabilisation of population.”

Then, there is a paragraph separately on population also. These are the two main objectives of the National Health Policy that this
Government conceives.

SHRIINDRAJIT GUPTA : I think, Sir, that apart from a National Health Policy, which | would welcome of course, there are are so many
other factors on which the whole question of population control depends.



My point is that | would have expected Rashtrapati to give the highest priority to this problem which has now reached a dimension
where everybody whether in the Government or in the Opposition should be distressed and worried about as to the future of our
country. Development in our country and how we are going to cater to the needs of these millions of people whose numbers are
growing all the time, is a question which I think baffles everybody at the moment. We are sometimes getting rounded by saying that we
do not want to go deep into this problem because of the emotions or the kind of sentiments which are aroused by it. Sir, | humbly say
that this is no way of dealing with this problem now . Otherwise, in a few years from now, our country will be facing an insoluble crisis
because of this growth of population. | would therefore like the Government, if it has any further idea on the subject, apart from talking
of stabilisation of population, to take the House into confidence and tell us something more about how they propose in this national
health programme which they are considering to deal with this problem which has really reached Gargantuan proportion.

The second apprehension | have got, Sir, is regarding the role of the Government in the Kargil war. How our jawans, our officers and
our armed forces gave their lives, shed their blood in order to defend our soil and how they have written a glory of fate in human
heroism, is all known to everybody. So, everybody naturally has paid tributes to them. There is no question about it. This is something
of which everybody in this country is proud of. But | must raise one point and that is, how are these young men of our armed forces
exposed to this danger to their lives and their safety. When the Government took a stand that they had not been aware, they had no
knowledge, they were not conscious of the fact that there had been a large scale incursion into our territory by armed people from
Pakistan who included not only the regular Pakistani Army but also the so-called Mujahideens who were mercenaries recruited from
different countries and who were put up in front of the regular Pakistani Army in order to show that they were fighting some kind of
liberation war, there were two options, if Imay say so, before the Government. If the Government is speaking the truth when it says it
had no knowledge, at least, for several days there had no knowledge of the fact that there had been this incursion by several thousand
people across our border in the Kargil area; if that is one option that really they had no knowledge, no information, if that is a fact, then
it can be established.

Then, of course, our Intelligence Agencies, of whom we have got many, not only one but we have many, will be held to be culpable. We
have RAW; we have got the Military Intelligence; we have got the IB; and we have got so many Intelligence agencies. They will be held
to accountif it is a fact that for several days, the Government really had no information, no knowledge of the fact that this incursion had
taken place where those people were supposed to have entered up to a distance of about 12 to 15 kilometers inside the Line of
Control, on our side of the border and no information was available to the Government.

Then, what were our intelligent agencies doing? Naturally, every citizen in this country has got this question in mind. Subsequently, so
many newspapers, so many magazines and so many other documents have raised this question because everybody wanted to know
what was the truth. On the other hand--that is the other option--if it is established that they did not know , it is not as if they did not know,
at least they had been forewarned that such anincursion by Pakistan was going to take place and, therefore, it was all the more
necessary to be more vigilant and to guard our border in the Kargil area in such a way that it is not possible to be taken by surprise. If
such indication or information was forthcoming from those intelligent agencies, then what was the Government doing? In these options
either the intelligent agencies have failed, which gives the credit to the Government, the balance of the credit goes to the Government
that they did not know, they were kept in the dark and on the other hand if itis established that many of these intelligence agencies had
sent warnings to the Government and those warnings had been ignored, then what is the character of the Government and what is the
nature of the Government"s role in this whole affair?

14.31 hrs (Mr. Speaker in the Chair)

Now, | do not know whether it is a fact that because of Shri Vajpayee"s famous bus ride to Lahore and the fact which some people are
saying that he was, perhaps, taken in by the Pakistani Prime Minister"s professions of friendship that that had the effect of lulling our
vigilance and the Prime Minister and his other Members of the Government naturally could not imagine that within a few days such an
incursion could take place which obviously could or must have been prepared long before. Anincursion of this type in which heavy
arms were brought into the country, in which bunkers were occupied, in which strategic heights were occupied by these Pakistanis
could not have been done overnight. It was obviously something which was being prepared for a long time and obviously if you check
up, you will find that while these talks were going on between Vajpayeeji and the Pakistani Prime Minister at the end of this bus ride,
then that was the time when these preparations must have been going on.

Anyway, what |am trying to say is that we are very much worried and disturbed over this because such a thing can happen again. Who
in this House is prepared to give us the guarantee that such a thing cannot take place again where the Government will plead the
ignorance that they were in the dark, that they did not know what was happening and intelligence agencies had failed them? That is
the meaning of it or conversely the intelligence agencies or whatever information they have been able to gather, they had sent
warnings to the Government, but those wamings had been ignored, neglected, minimised or not given any importance. Which one of
these options would you prefer? | would like to know because during the operations in Kargil, no possible opportunity was given to
anybody for any kind of discussion on this particular question. How did the incursion take place? Did the Government know about it?

When they came to know about it what was their reaction? During the Kargil operations, we were told, that this was not the proper time
to raise these questions. They can all be gone into later on. | know that a body has been set up later on to review the Kargil operations,
but it is not what we were asking for.

We wanted an inquiry, a proper full-dressed probe to be held into the question of who is to be blamed for what happened. It is only
after the Pakistani shelling began, aimed at disrupting the Srinagar-Leh road which was down below, which was obviously their main
target which they started shelling from above, that the Government seems to have woken up and were taken by surprise and asked
this question as to how this was happening, where had this come from and why did we not know about it earlier. That is why lam
asking whether there is a guarantee that such a thing will not happen again. Hundreds of young men have died. Naturally, as
Senvicemen, they carried out the orders of their superior officers bravely, resolutely and without a single thought for their own safety,
fighting in such a difficult terrain where they had to climb up those cliffs which normally would constitute a feat of mountaineering. They
came out on those heights and took on these invaders, in some circumstances, from the accounts that have subsequently appeared,
facing certain death. Many of those young men have died. Of course, we have now decorated many of them with Paramvir Chakras



and Mahavir Chakras. You read the citations. They have all been published now. Please read the citations of how each one of them
lost his life, what were the conditions, what were the circumstances in which they attacked the Pakistani posts, sometimes somebody
single-handedly attacking a Pakistani post which was occupied by several of the enemy soldiers and who had a clear vision of fire
against our men. | visited some Army hospitals to see the condition of some of the wounded who are recovering there. Somebody has
lost his hand, somebody has lost his leg or foot, somebody has lost his eyesight. They are young men, aged 22, 23, 24 years. When
they talked to us, not one of them complained, not one of them accused anybody of having been negligent. They were cheerful, they
were full of confidence, in spite of the fact that they must have been thinking as to how they were going to spend the rest of their life in
that kind of condition. These are the salt of the earth. Of course, the nation has contributed so generously and liberally, but that is all in
terms of money. Everything in life cannot be compensated for by money. What | am saying is that it is either the negligence of our
intelligence agencies or the negligence of the Government which had been forewarned that preparations were going on across the
Line of Control. | do not have to mention all those now; | think the Government knows. There was the Commander of the Brigade which
was holding the Kargil Front, Brigade No.121, Brigadier Surinder Singh. His statement has appeared extensively in all papers
subsequently in which he has described how they had sent messages, not once but several times. One letter he had sent which was
56 pages long.

Of course, he has sent it according to the correct procedure to the Chief of Army Staff. As a serving officer, he could not address the
Government directly. He sent his reports to the Chief of Army Staff which clearly said that :

"Something is going on; we are seeing it with our own eyes; preparations are going on; arms are being collected; people are being
brought from various places and they are inspecting the Line of Control to find out which are the weak spots from where infiltration
would be possible and, therefore, now it is high time that the special measures were taken to see that we are not caught by surprise”.

But nothing happened. Yesterday or the day before yesterday, | think the Army has celebrated what they call their Infantry Day. Infantry
Day is celebrated every year as the Infantry is the backbone of our Armed Forces. The Director General of the Infantry in India is Lt.
Gen. Shankar Prasad and he made some statement. Please read it. | am not going to quote it. In that he has admitted that there has
been an intelligence failure and in his view, of course, he has blamed the R&AW - Research and Analysis Wing - which, he says, is
primarily responsible for collecting information and intelligence about what is happening across the border. That is his view. | also
have evidence. |think these are all not items of evidence which can be lightly brushed aside.

The Director of the Intelligence Bureau has also come out with a statement in which he has said :

"We had warned them beforehand that preparations are going on for some sort of mischief; these people are up to no good and they
are planning for an attack and we should, at least, take measures in time".

What has happened to all that? Now, no enquiry as such or a probe is taking place. There is some Review Committee. | do not know
what it is actually supposed to do.

My point is that these young men who have given their lives for us, for the country have done supreme sacrifice. Mind you, all the
fighting has taken place on our side of the Line of Control. It is a strange thing. All the hostilities, all the fighting, all the casualties -
everything - has taken place on our side and nothing took place on the other side. The whole thing has been conducted on the Indian
side of the border. It shows how the aggression had been planned and how unprepared we were. | know the Government finally took a
decision, when the question arose whether we should cross the Line of Control or not and go across to the other side, which, of
course, would have had many implications, some of them are of a very serious nature. They decided - and in my opinion quite rightly -
that our forces should not cross the Line of Control but should be satisfied with repelling these people and forcing them out.

But nobody knows anything here in this country. There is no statement here. The Opposition is not consulted. At least, we do not know
anything. I do not know whether the major Opposition party has been consulted or not. What sort of politics or governance by
consensus is it? There is not a single major issue, or any issue, for that matter, where anybody has been taken into confidence. They
think that they have got the supposed authority to do whatever they like.

Sir, inthe President"s Address, they have referred to the politics of consensus. The Prime Minister in his Address to the nation talked
about consensus but here we find more and more that this is only in paper. We have also seen Shri Atal Bihari Vajpayee
Government's performance during the last tenure. | am sorry to say that now also, as time goes by, there is a steady transformation of
Shri Atal Bihari Vajpayee from his perceived notion as a Statesman to entirely a partisan political leader.

That is a consequence we are having now. A very important issue of corruption has been raised, rightly raised. But how do they want
to fight it out? Who are their allies? Persons against whom they carried on bitter agitation inside the House demanding his
resignation, they are their committed allies. Not one word has been said in the President"s Address about black money, about the
parallel economy which is eating into the vitals of this country. How can you deal with corruption without tackling black money in this
country? The fact that there is such a problem has not been mentioned in his speech. Even in their last days of Government, there has
been no dearth of scandals. There were the telecom scandal, oil import, sugar import and wheat import and so many other things. No
inquiry has been held. People have been agitating about it. But there is not even an explanation by them. So many allegations and
counter-allegations and comments were made during the election campaign also. This Government thinks that everything has been
approved by the people. Even all scandals are supposed to have been taken note of by the people because they have come, of
course, with minority of votes. They have not got 50 per cent plus. There is no promise of holding of any inquiry. Nothing has been said
in this House.

They are talking of maintaining secularism in this country. They said that this Government affirm their faith in secularism. | know it will
immediately upset Shri Mohan Rawale and others. But who is one of his most coveted allies--the gentleman who has been
disenfranchised. We may raise issues on that. Because of virulent communal propaganda, he has been disenfranchised by the
highest court of the land and the constitutional authority of Election Commission. We are not responsible for that. He is their coveted
ally. The Home Minister ran to him when the cricket match was threatened to be interrupted. He has threatened to burn down the city of
Mumbai about which Shri Mohan Rawale and Shri Murli Manohar Joshi were speaking so eloquently that so many things should be
done and, if any action is taken on a judicial commission report...
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MR. SPEAKER: The hon. Member is not yielding. Please understand.

SHRISOMNATH CHATTERJEE : | have not taken any name. | have referred to Mumbai incident.
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MR. SPEAKER: Please take your seat. You should not interrupt the Member who is speaking.
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MR. SPEAKER: Shri Mohan Rawale, please take your seat.

SHRISOMNATH CHATTERJEE : | had not blamed anybody. | had referred to certain decisions which are all matters of public record.
Srikrishna Commission had been wound up by the then Government of Maharashtra and thanks it was only due to the intervention, as
we saw in the newspapers, of Prime Minister Shri Atal Bihari Vajpayee that it was revived. The result of that Commission which was
headed by a sitting judge is, now they say if that is implemented, the whole city of Mumbai will be burnt down. Is this the way you are
going to generate confidence in the minds of the minorities? (Interruptions)

MR. SPEAKER: Shri Rawale, this is not good practice.
... (Interruptions)

SHRISOMNATH CHATTERJEE : What a wonderful commitment it is! Not one word has been mentioned about it. The President
does not express unhappiness that this is how a sitting Judge of this country has been treated. What language has been used about
him? The reports prepared and submitted by him have been thrown into the wastepaper basket by the Government of one of the major
States in this country. ... (Interruptions)

Who is their very close and welcome ally? They want to assure the people of this country that they are committed to secularism through
such allies. To these people, the word “secularism” is something to be abhorred. ... (Interruptions) If this is the way, how can you
maintain national unity and give confidence to the minorities?

Not one word has been mentioned about the position or plight of the minorities in this country. What has happened to the Christians?
What is happening now? What is the treatment that they are threatening to give to a distinguished visitor about which some of the hon.
Ministers have assured us? But how are their followers acting? | believe, only because there was no BJP Government in Madhya
Pradesh, they stopped this yatra. We have seen it in the newspapers today.

What is most disturbing is that because of the attitude, the colour, the texture and the status of this Government, an atmosphere of
intolerance is developed in this country. An attitude of intolerance, an atmosphere of hatred and fundamentalism are now overtaking
this country. This Government cannot absolve itself of the responsibility and we find that the divisive forces are becoming stronger and
more vocal. They are going on the streets and even in this House, we are not allowed to speak. What is the reason for this
intolerance? This is actively encouraged by this Government.

I am sorry to say, whatever may be their temporary decisions about the Ram temple, Article 370 and so on and so forth, it is the sangh
parivar which is guiding them. We saw, on the day when this Government came into existence, when the Prime Minister and other
Ministers took their oath, many of the Ministers going and touching the feet of the people who are running the sangh parivar. This is not
the way in which you can bring about national unity or maintain national unity in this country.

What is happening in the name of driving away foreigners? What is happening to the Bengali-speaking people of Delhi? Hindus and
Muslims are being treated in a manner in which if they speak Bengali they are driven out like cattle. No attempt is being made to find
out to which country they belong. We have said earlier also and we are making it absolutely clear that we do not want that the
foreigners should come and stay here without permission or without legal authority. But if somebody is staying here for twenty years,
you cannot treat them as cattle, as animals. They have been staying here for 20 years and children have been born. They are taken to
the jails and are kept in lock-ups. Two children have died recently. It has happened in NOIDA a few days ago. This inhuman approach
is being adopted in the name of driving away foreigners.

Earlier, we saw this being done in Maharashtra and we requested the hon. Minister of Home Affairs when it took place in Mumbai. You
apply a human approach and find out a methodology to detect them and we shall drive them away in a proper manner. Such incidents
are happening in the case of even people of this country just because they belong to a minority religion. | do not wish to say how their
religion is being sought to be detected. Most dehumanising things are happening in this country under the nose of this Government
and this Government does not bother. There is no reference in the Rashtrapatiji"s Address about the manner in which the minorities
are treated in this country.

The other thing which he has mentioned is a very important thing and that is about the threat to tinker with or to change the Constitution
of India. | do not know how this Government can think of scuttling parliamentary democracy in this country, The Constitution is very



clear. The whole basis of parliamentary democracy is accountability -- accountability of the Ministers to the people of this country. How
is that exercised? That is exercised through their responsibility to the House of the People. That means, they must continue to enjoy
the confidence of the House of the People, if they have to remain in power. Now, they are thinking of continuing in power without
enjoying the people"s confidence in the House, as expressed by the Members.

The Constitution itself provides for early dissolution of the House. Even before five years, it can be dissolved. Now, it is well-settlied in
parliamentary democracy that it can be dissolved on the recommendation of the Prime Minister. Therefore, the Prime Minister will
have the power to recommend dissolution of the House before five years. But, the Members of the House cannot express "'no
confidence" against the Ministry and they will continue although they lose the confidence of the House. The whole intentionis somehow
to perpetuate themselves in power, whether they have majority or they do not have majority. We cannot be a party to this and we shall
certainly oppose very strongly if any attempt is made.

The other very important thing is this. | think, it was very close to the heart of Shri Advani at least, namely the question of electoral
reforms. What is the reference made? In the Dinesh Goswami Committee, Shri Advani was a very distinguished Member; | had the
privilege of being there also; all the parties were represented. It was mostly an unanimous recommendation. During 13 months, he had
no time to do that. He was good enough to constitute a Committee with Shri Indrajit Gupta as the Chairman where all the parties were
represented. | also had the great opportunity to serve in that Committee which was to decide about some urgent matter like the State
funding. We had given a unanimous report. We had some differences of opinion, but ultimately we had arrived at a consensus. We
had given that report to the Home Minister, but itis gathering dust as before.

Therefore, they are merely repeating it in a routine manner that we are concerned about electoral reforms. This has become a
mockery. We find that the Government - the Congress Government also - did not make any sincere effort. Shri Advani, as the Head of
the Home Ministry for the last so many months, has also not taken any meaningful step. Ithink that the report of the Committee on
State Funding could have been made a law. But that has not been acted up on and there is no mention about it in the President"s
Address. What is the Government"s thinking on this Gupta Committee"s report? There is no word about this although the BJP
Members and other Members have been consenting parties to the report.

Another very important matter is this. Everybody used to talk about it and now also it is being talked about. It is "criminalisation of
politics". Nothing is being said as if that problem has evaporated from our body politic and as if this is no longer vitiating the
atmosphere in this country. We know that they are also beneficiaries.

Therefore, our view is that this Government also has a vested interest in the maintenance of the present system, the defective system,
because they also have liberally used muscle power and money power during the last election, although they are patting themselves
on the back. But they are also taking advantage of this system.

Another very important organisation which is being attempted to be decimated is the Prasar Bharati. Unfortunately, not a word has
been mentioned here also. The Prasar Bharati which was a product of the unanimous view of this House, now a different approach is
being taken; and the new Minister is in his euphoria because he is not accountable to anybody at the moment.

He says, "Well, how can it be?". Of course, it was Shri Pramod Mahajan who set the ball rolling. He said, "The most important media
should be under the control of the Government". We saw how it was misused during the elections by indulging in not only exit polls but
also by letting loose the propaganda. It became a major propaganda machinery of the Government. We all know how one leader and
his party were projected on the television. The real object is not to provide an independent media which this House in its wisdom
thought necessary. The Government is trying to utilize Doordarshan and Akashvani to be their mouth pieces. ... (Interruptions)

15.26 hrs (Mr. Deputy-Speaker in the Chair)

Now, |would like to deal with the economic situation which is very serious. There is a reference to the scourge of poverty. Shri
Manohar Joshi rightly pointed out that every Address mentions that. This Address also mentions this point. But nothing has been said
as to how the poverty would be eliminated and as to how its intensity would be minimised. The usual rigmarole that it would be done
has been repeated. Some statistics are given as if everything is hunky-dory; and as if this country is progressing very fast. What is the
effect of the so-called progress that has been made on the poverty alleviation? | would like to know this from the hon. Finance Minister.
I am glad that he is present here now. All your theories are good. Shri Yashwant Sinha has got the unique distinction of being
nominated by the industry to be the Finance Minister. ... (Interruptions) Shri Sharad Pawar says that Shri Bajaj has complimented the
Finance Minister.

What about the Consumer Price Index? | know, Shri George Fernandes is not happy in his heart of hearts. But what can he do? | have
got a copy of his party"s Manifesto of 1998. He is a very intelligent person. Very intelligently, this time neither Samata Party nor JD(U)
did not bring out separate Manifestoes. ltis because he knew that he would be caught. He has been the biggest opponent of market
economy of Shri Yashwant Sinha"s brand of economy. Of course, they have jettisoned their own Manifesto. | remember one Finance
Minister said here that Manifesto is for the elections and not for post-election period. It is not relevant after the elections. ...
(Interruptions) By your performance you have shown that you do not care about your Manifesto because you have gone back on
everything. They say that WP has come down. But what about the CPI? What is the experience of the common man who goes to the
market? Can anybody deny that the prices of essential commodities have increased steeply? The increase in the price of diesel will
have a cascading effect. The hon. Minister is not a free man any longer. Itis because he has to get the views of the recommending
authority about reducing the price of diesel. The consequence of increase in price of diesel is very serious. Not a single concrete
measure has been mentioned in the Address.

The Government has found a new mouthpiece, a new convert for the time being in Shri Vaiko. He finds his new friends from time to
time depending on the barometer of the political atmosphere.

SHRIVAIKO (SWAKASI): Shri Surjit Singh will also be doing the same thing.



SHRISOMNATH CHATTERJEE : Naturally, it seems he has made you as his guru.

Sir, the other perpetuated joke of the century, | am sorry to use such a word, is the creation of one crore additional jobs every year.
Was in 1988 one crore jobs created; if so, in which establishment were these jobs created? | have read an article in The Times of
India saying that we must congratulate the Prime Minister for partially solving the unemployment problem as he has appointed 70
Ministers in his Cabinet, which means, there will be seventy Secretaries, seventy Additional Secretaries and so on and so forth; 70x10
means 700 people will get employment.

SHRISANTOSH MOHAN DEV (SILCHAR): Another 30 will be coming soon.
SHRIINDRAJIT GUPTA : Shri Vaiko will be the one of the beneficiaries.

SHRISOMNATH CHATTERJEE : He may get 20 seats. If you kindly refer to Paragraph 13 of this document, it says that the aims and
objectives of this Government are faster growth with employment and equity. If there is no employment, the question of equity does not
come in. Where is the employment? From where will the Government create the jobs? The Government says that the jobs will be
created in the agriculture sector. The jobs will be created mainly in the areas of agri-based business, small scale and cottage
industries, housing, construction and self-employment. There is no responsibility of the Government in any of these fields. The fact is,
in this country people are losing jobs. A number of factories and establishments are getting into red. In the name of voluntary
retirement, people are being forced to retire. Can anybody put his hand on his chest and say that the jobs are being created or had
been created during the last year. The BJP was in power for regular 13 months and irregular 7 months. We would like to know the
number of jobs created during this period. How many more jobs were created in the agriculture sector or in the fields of construction,
small scale or cottage industry, housing and so on? The Government is taking the people for granted.

It has again promised to create one crare more jobs every year. | cannot but say that this deliberate falsehood, deliberate false
propaganda is being made for the purpose of making their so called policy at least readable.

Emphasis is being made on liberalisation, globalisation and privatisation. We are not against the removal of unnecessary controls. |
know the licencing of industry has caused havoc to West Bengal and the whole of Eastern India. The whole of the Eastern India has
suffered because of it. In their last election Manifesto, the BJP had promised to make a study on the effects of liberalisation and
globalisation. Has any study been made? They had severely criticised Dr. Manmohan Singh"s policy. They have severely criticised the
handling of economy by Shri Chidambaram. Yet, the Government has again promised that a proper study will be made and the people
will be told about the fact. | would like to know, reforms are for whom. If anything goes to the benefit of our country, if young people are
benefitted, how can | oppose it? Evenif | oppose it, nobody will listen to me. Can anybody deny that in this country there is a grave
doubt as to for whose benefit all these policies and programmes are being implemented?

What is the direct result so far as the people in the small towns, in the villages, and the ordinary people are concerned? Today, itis
said, rightly | think, that probably 20 crore people are unemployed. What is the future of these people? Who is looking after them?
Where are the jobs created? Now your second generation reforms are coming. What is the effect of the first generation reforms? Mr.
Finance Minister, Dunlop Factory is a clear instance that is now lying closed. Shri Fernandes realized this during the Kargil war that
even the Air Force had to import tyres for our own war planes. He had to send his officers to the factory to purchase them. There is no
other supplier. As the legal authority is with the Central Government, we had said that why do they not acquire then and give then. We
shall try to find out the resources. But the Government of India said that they would not do that. Now it is for whose benefit? Today,
thousands and thousands of families are on the streets. They are without jobs and they have no earning for no fault of theirs. It can be
revived. It is a viable unit. Some adventurers had come and had taken control of this because of the law that permits them. But they
had no real interest in running it as an industrial unit. They have siphoned off the money from that. Now, we wanted to run it but that was
not permitted.

Sir, the Indian Iron and Steel Company is one of the finest companies. So many efforts have been made to revive it. But what did you
do? What about SAIL? Today, itis a sick company. i might go to BIFR. What is being done in this regard? These are giants. Can
Indian economy survive today without SAIL? We do not know the Government"s policy on this. There is no mention of this important
undertaking. | do not know whether this Government's policy is that every public sector undertaking has to be wound up. Let them say
that openly.

They are talking of infrastructure. Four-five paragraphs have been devoted for the development of infrastructure. We have got the
telecom scandal The Prime Minister had spoken of big highways connecting Saurashtra to Silchar and Kashmir to Kanyakumari.
What has happened? Where is the money coming from? How are you going to mobilize resources? You are going to put burden on
the common people. Nothing is mentioned in the Address. At least, we are not interested immediately about five year projections.
That even is not mentioned. This Address is given annually. We would like to know within one year what they propose to do, how they
propose to do, and for whose benefit they are going to do it. At least, we are entitled to know, the country is entitled to know, and the
Parliament is entitled to know that. But have you said anything? Nothing has been said. Therefore, | am sorry to say that this is an
Address only for the purpose of indulging in platitudes and generalities. They are talking of development of agriculture without one
word being spoken about land reforms. Has there been any instance anywhere where you can really develop agriculture, even if you
bring in all the inputs without land reforms being there? Not one word has been mentioned about the land reforms.

Sir, about the Kargil war, | cannot do anything better than wholly endorsing what our distinguished Member, Shri Indrajit Gupta said
here. | wanted to say something. But | totally endorse his views. Sir, the Government owes a detailed explanation. Merely saying that
they were not aware would not do. The country will not accept it.

I would like to know as to why the RAW Chief was shunted out to be a Governor when an Inquiry Committee had been set up. Once he
becomes a Govermnor, he is not amenable to questioning even by this Committee. Will they allow the RAW Chief to be cross-
examined? The inquiry will cover his activities. Therefore, it was deliberately done to shunt him off to make him unavailable for the
purpose of the so called inquiry that has been set up.

Regarding the Centre-State relations, some reference has been made by Shri Ummareddy Venkateswarlu speaking on behalf of



Telugu Desam Party. About adequate resources, every State is complaining. Today Shri Manohar Joshi, who is a former Chief
Minister, also said that there are no resources for solving the State problem. Every State is facing a problem.

How Governors are being appointed? Is it maintaining proper relationship and cordiality between the States and the Centre? In
violation of the Sarkaria Commission"s recommendations they are appointing their own active partisan members of the political party
that is ruling, to be Governors in States where other parties are ruling. This is not the way to have a proper federal structure in this
country. They are cementing the seeds of discord between the Centre and States by taking that attitude.

The other question is about doling out relief funds. Today, as everybody knows, the main relief amount is available in the hands of the
Centre and they are doling out the funds. Depending upon the nature of proximity with the present Government, they are deciding the
speed with which teams are sent and the time taken on deciding the amount that will be given for relief work. This is very clear in this
country. A natural calamity is not the responsibility of anybody. This should be treated as national disasters and when national
disasters take place, there should not be any partisan approach. | am making an appeal to the hon. Home Minister.

Look at the problem of Tripura. They have met them yesterday also. The Chief Minister is repeatedly telling them and we are also
requesting them. A small State is suffering very seriously under insurgency and the State Government is trying its best to maintain the
cordiality between the tribals and non-tribals. | believe this is of a unique kind. But now all the forces are being taken away from there,
either on the ground of elections or militancy elsewhere or some other thing. This withdrawal of force is creating a serious problem for
the State which is a part of the eastern side of this country. Therefore, | am requesting the hon. Home Minister to look into the matter
with fullest sympathy.

The time is short at my disposal and there are many other issues. So far as foreign affairs is concerned, many things are causing us
concern. | do not know what will be the next round of Talbott-Jaswant usual talks. | do not know which new country they will go to, which
city they will prefer this time to hold talks. | believe they have covered eight or ten cities. We do not know what my very good friend Shri
Jaswant Singh has achieved by these talks. | do not know why he should talk to Mr. Strobe Talbott who is a much junior officer
compared to him. He is our Foreign Affairs Minister. He should not talk to anybody and everybody. Therefore, we would like to know
what is happening. What is the Government"s attitude towards CTBT? These are very important issues which should be spelt out very
clearly.

There are other issues for which | have no time. | submit that this Address which our most respected President read out is nothing but
an attempt to give a false picture to the people of this country about the state of our economy, about the state of affairs which we are
facing today, and about what they propose to do. As | said, promising everything under the sun to everybody cannot bring about real
benefit to the people. That is good for the media consumption, but that is not good for the people of this country.

Therefore, | cannot but oppose the contents of this Address.

SHRIVINOD KHANNA (GURDASPURY): Hon. Deputy-Speaker Sir, | thank you very much for giving me time to speak on the Motion of
Thanks to the President"s Address to both Houses of Parliament.

Before | commence on my points, | would like to express my deep gratitude to the hon. President of India for addressing issues
necessitating prime concentration.

First of all, lwould like to congratulate all the Members of the Thirteenth Lok Sabha who are here today.

The 50 years that have passed so far since Independence have had their disappointments. India is further behind today, relative to the
rest of the world than it was at Independence. In what is otherwise an epic tale of wasted promise, one success stands out, that is,
India is still a democracy. As the Thirteenth Lok Sabha is constituted when one looks back, one sees that but for a brief period in the
1970s, India has remained a vibrant democracy when many of its neighbours have not been so. As we are about to celebrate the 5th
anniversary of our Republic, we can be proud that our forefathers built a democracy in one of the world"s poorest, most populous and
most socially divided country.

Sir, as a part of our real and vibrant democratic process, when | campaigned for my party in the elections to the 13th Lok Sabha, | had
the opportunity to travel into the depths of our country to meet India"s poorest along the dirty paths that connect our static gulfs of
humanity.

Sir, lwas particularly saddened when | campaigned in the flood-prone areas of North Bihar. To think that people living there have this
problem every year was beyond human comprehension and endurance. Yesterday, | was very happy to hear from our Government
about their firm commitment to resolve this problem.

Our nation which lived through trackless centuries filled with the grandeur of success had to bow under the weight of its great poverty
and failure of Governments for almost 50 years to bring relief to the desolate masses. One-third of the world"s most desperately poor
live in our nation, the nation of Mahatma Gandhi. Nearly two-thirds of Indian children who constitute less than five years are
malnourished. The children who reach school age continue on an average of 3.5 years of education in the case of boys and 1.5 years
in the case of girls.

Successive Governments did too much in the areas of trade protectionism, unproductive subsidy and industrial planning and too little
in education, infrastructure and law and order, When the rest of the world decided that free market economic systems were
axiomatically sensible, India continued to wed itself to controls and red tape. India was the exception. Exceptionalism did not build
prosperity, and India stunted the life chances of its people. India"s planners laid great emphasis on rapid industrialisation which was
the ostensible reason for interfering with a more sensible market-driven course of development. Yet, in India, between 1960 and 1990,
industrial output grew on an average by only 6 per cent a year. In Indonesia and Thailand, industrial output grew by 9 per cent and in
South Korea, it grew by ten per cent and in Taiwan by 12 per cent.



More than half of India"s adults are illiterates. In China, the corresponding figure is less than 20 per cent, in Thailand it is less than 10
per cent.

Unfortunately, whether it be "balanced Development”, education or the eradication of poverty, India has done much worse than similar
countries,

Ina World Bank study of the performance of ten comparable developing economies in reducing poverty and infant mortality during the
70s and the 80s, India came seventh on eradication of poverty and tenth on reducing infant mortality. Our Agricultural output, despite
the green revolution, has risen much more slowly than in most other Asian economies. And so, rural poverty remains acute and
pervasive.

The record until recently was one of barely qualified failure of opportunities missed and challenges shirked. Successive Governments
for decades rewarded failure and punished success.

The new economic course that our country has embarked on in the last eighteen months has led it to abandon many of the policies
that had caused stagnation. But itis necessary to keep in mind the 45 years of economic failure that came first, and the devastating
misery they have caused, because their effects continue even today.

Hon. Deputy-Speaker, Sir, | do not say this as a prophet of doom and gloom but to spur an appropriate sense of urgency amongst my
friends in the 13th Lok Sabha. We have the daunting challenge and responsibility to bring hope and change the lives of hundreds of
millions who till today are trapped in the direst poverty.

Today, the economy is improving. After decades, India"s growth has been rising at six per cent a year or more. Given the energy and
resilience of our people, we should be growing at a rate of eight per cent to nine per cent a year. Then the next fifty years would visibly
transform the lives not just of a minority but of the masses of the people.

Today, India is faced with the task of accelerating onto the Information Superhighway with nearly 300 million adults who cannot read
even road signs.

There is no reason why India should not aim at the growth rates achieved by the most successful East Asian economies. We have the
resources, physical and human, and the habits of thrift and hard work to aim that high. If we look abroad, we see our own Indians living
there, released from their economic shackles, thriving in competition with others and they are unable to comprehend why India has
been left so far behind.

Thanks to the initiatives of our hon. Prime Minister, India is now changing faster than at any time since Independence. | therefore laud
the bold initiatives taken by our hon. Prime Minister outlined in the Address by the President.

Sir, lapplaud that a Department of Primary Education and Literacy has been created to give greater thrust to female literacy and
primary education.

| further applaud the implementation of a programme to provide clean drinking water to all villages in the next five years, and the
programme for rural connectivity through construction of all-weather roads to connect all villages.

I am happy to note that in the power and energy sector, the Centre will work closely with the State Governments for time-bound
corporatisation of the State Electricity Boards. India"s electricity system is a fiscal catastrophe. The State Electricity Boards taken
together may be the most inefficient public utilities in the world. The average load factor is less than fifty per cent, and on top of that
comes leakage or what is actually theft.

I am sure that a complete reversal is possible by the application of “zero tolerance on corruption” as also social sector development
by planning and implementation of projects like Shelter for All, Water Policy, Stabilisation of Population, National Health Policy,
Electricity Policy, Telecom Policy, Empowerment of Women and Girl Child, Improved Law and Order, Lok Pal and the vision of the
new millennium...(Interruptions)

SHRIBALBIR SINGH (JALANDHAR) Mr. Deputy-Speaker, Sir, will you allow him to read?...(Interruptions)

SHRIVINOD KHANNA : | am quoting from the notes. There are many points. | have to refer to the notes. Itis my maiden speech.
Please do not interrupt me...(Interruptions) | am also going to talk about Punjab.

MR. DEPUTY-SPEAKER: Please keep silence.

SHRIVINOD KHANNA : | continue now from where | left. This would bring in a greater degree of social, economic and political stability
to the people of this country.

Sir, Isubmit that fiscal rectitude is the need of the hour, for unless our fiscal deficit is reduced, our public debt will keep growing,
adding each year to the risk of another financial crisis.

MR. DEPUTY-SPEAKER: Shri Khanna, you use your notes, but do not read the speech.

SHRIVINOD KHANNA : Sir, | have got facts and figures and so, | am quoting from my notes.
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SHRIVINOD KHANNA : Sir, it is my maiden speech. | have put together a lot of facts and figures. | have done a lot of hard work and |
need to refer to it. (Interruptions)



SHRIPRIYA RANJAN DASMUNSHI : Mr. Deputy-Speaker, since it is his maiden speech, it should not be disturbed. If he reads his
speech, we shall all support him; he can carry on. (Interruptions)

MR. DEPUTY-SPEAKER: Please do not interrupt him. Please take your seat.

SHRIVINOD KHANNA : Sir, lwould not like to miss the opportunity to mention about Punjab and especially my constituency, since |
have got this opportunity to speak here due to the love and affection of the people of my constituency.

Sir, | represent Gurdaspur, a constituency that with the rest of Punjab was ravaged by terrorism. Punjab is the most repressed State in
terms of cross-border terrorism and now mercenaries have joined the race and called it a Jehad which means a holy war. My State of
Punjab has already been divided into many parts in terms of religion. More so, India has already been broken into three parts in the
name of religion. But, we, the citizens of India, co-existin India as Indians and are incredibly tolerant of each other"s religion,
language, ethnicity and culture. These mercenaries, who are continuously engaged in extensive wars for decades, are trying to attack
the very foundation of such tolerance.

Sir, itis clear that no religion of the world could call a mercenary a holy man. These mercenaries are out to destabilise economies and
wage low-intensity wars against world nations, because they cannot engage in an all-out battle. The presence of Osama Bin Laden
and Taliban in our border countries should be viewed both diplomatically and militarily. So, | applaud the “zero tolerance” principle
towards terrorism which the Government has announced through the President"s Address.

Sir, enterprise and endeavour symbolise the essential spirit of the people of Punjab. Punjab has an average growth rate of eight per
cent, literacy of 58 per cent and the highest per capita income in the country. Yet, my constituency has been neglected for too long,
because itis a border district. There is no investment over there, because the people have not been able to take the risk of putting in
their money there. The Government also has not been able to invest any money over there and yet, it is the people of my constituency,
who reside at the border, have been the first to protect it and our motherland, in times of crisis, at the cost of their lives.

Sir, lam proud to state that in the recently concluded Kargil war, a large of number of martyrs and wounded people in any district were
from the district of Gurdaspur. | myself had gone to Kargil during Operation Vijay. | had met our soldiers there. | had seen as to how
high their morale is and how committed they are to defend this country. But they have certain needs which we have not been able to
provide to them. Many of them complained of inadequate clothing, shoes and they talked about the need for the upgradation and
modernisation of our equipment. |am very happy that, in the President's Address, the Government has promised to modernise and
upgrade the Indian Army.

Sir, Gurdaspur is plagued by inadequate roads and unreliable power supply. Its farmers need help with irrigation and technology,
including high-yielding crops. The unabated decline in public investment in agriculture for several years now is emerging as the bane
of Indian agriculture. In my constituency too, investment is needed not only to build roads, power supply and communication facilities,
but crucially in irrigation, without which rapid growth is difficult to sustain. Though the agro-processing sector has been given a thrust
area status, necessary infrastructure is not there in the rural areas and so, | would request that attention should be given to this sector.
But the most important need of my constituency is that we need to build two bridges across the rivers Ravi and Beas.

16.00 hrs.

By these bridges not being there, the constituency is divided into four parts. The people have to travel from one point to another
across the river. They have to travel about 80-90 kms extra from point "A" to reach point 'B". Otherwise, they would just have to travel
about five to seven kms. The goods rot there because the transportation costs increase. The goods have to go through Jammu and
Kashmir. To reach Punjab, we have to go through Jammu and Kashmir. They have to pay taxes over there. On the other side, they
have to go through Himachal Pradesh. There also, they have to travel a distance of 80-90 kms extra. So, nobody is investing there.
The factories that have been there are closed right now. So, | would like to bring this to the attention of the Ministry of Surface
Transport also that we definitely need some help there.

After freedom at midnight, the India that now sets out into the sunlight is changing fast. India has always had pride. Now, India has
ambition. Now, it stands at a new threshold, with greater triumphs and achievements once more in sight.

Iwould like to conclude with the words of India"s first Prime Minister. Speaking to India"s Constituent Assembly on the eve of our
Independence, he said:

"We end today a period of ill fortune and India discovers herself again. The achievement we celebrate today is but a step, an opening
of opportunity, to the greater triumphs and achievements that await us."

Perhaps his words are more relevant today than ever before. Thank you.

SHRIMADHAVRAO SCINDIA (GUNA): Mr. Deputy-Speaker, | would just like to make a small submission. Through you, | would like to
address the hon. Minister of Home Affairs that the latest news that we have received is that the cyclone is moving at a speed of 250
kms. per hour. It has hit Paradip Port and heavy damage is being caused. It is moving north-west towards West Bengal and all the six
coastal districts - 200 kms. long - will be affected. Thousands of houses have already been destroyed. So, in the hon. Minister”s reply,
could he try and update us on the situation and also apprise us of what we are doing from the Centre and what coordination exists, if

any?
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SHRIPURNO A. SANGMA (TURA): Mr. Deputy-Speaker, Sir, first of all, | would like to join all the hon. Members who have spoken
before me in extending my heartfelt thanks to the hon. President of India for having taken pains to address both the Houses of
Parliament assembleld together. The President in his Address to the Parliament has described the 13th Lok Sabha as the first Lok
Sabha of the next century. He has asked us to look at the country"s past with pride and her future with hope and confidence. The hon.
President has reminded us to look at our many missed opportunities in the past.

Finally, he has urged that our collective strength should be pressed into service to meet a great future. By reminding all this, the
President was actually expressing his concern about - the seniormost Member of the House has already pointed out - the stability of
the Government, the governance itself and the stability of the polity itself. Shri Indrajit Gupta has expressed his doubt as to whether, in
spite of the fact, there is a feeling in the ruling group that they have the mandate to rule, the coalition will work.

Iwould like to share his feelings, whether they really have the mandate and whether there will still be stability.

If you look at the results of the last election to the Thirteenth Lok Sabha, there has been not much of change visible, as Shri Mulayam
Singh Yadav also had pointed out. But | feel that two things should be taken note of. One is that the people of India seem to be very
much dissatisfied with the national parties and the people of India are now going towards the regional parties.

What was the position of the BJP in the last elections? The strength of the BJP in the Twelfth Lok Sabha was 182 and their strength in
the Thirteenth Lok Sabha is 182. It is same. Not even an increase of one seat! What was the strength of the Congress Party inthe
Twelfth Lok Sabha? t was 140 and now itis 112. Let us concede 112. What was the strength of the CPM in the Twelfth Lok Sabha? It
was 32 and in the Thirteenth Lok Sabha it is still 32. What was the strength of the CPI? | do not want to go into all the details. But it has
come down. So, the seven recognised national parties, with the exception of Bahujan Samaj Party, have either maintained their figure
of the Twelfth Lok Sabha or they have come down. There is not a single national figure who could improve its position even by one
more Member. That is the position of the national parties in our country today.

When you look at the regional parties on the other hand, you find that they have improved. Let us take TDP. In the last Lok Sabha, they
were 17 and today they have 29 Members. The seats of the Samajwadi Party in the last Lok Sabha were 20 and today they have 26.
The Shiva Sena in the last Lok Sabha had 6 seats and today they are 15. The BJD had 9 seatsin the last Lok Sabha, today they are
10. The Trinamool Congress had 7 seats in the last Lok Sabha and now they are 8. The PMK had 4 seats and today they are 5. The
MDMK led by Shri Vaiko had 3 seats in the last Lok Sabha and today they are 4. | have many more figures but | do not want to quote
all those figures. What | want to say is... (Interruptions)

SHRIRAJESH PILOT (DAUSA): Some of them are newly born.
SHRIPURNO A. SANGMA : Some of them are newly born like us.

I think, we have to now think whether it is a healthy trend or not for the country. | am not talking from any other angle, | am talking from
the angle of the stability of the Central Government. In the last Lok Sabha we had a Government of 18 political parties. Today, we are
having a Government of about 24-25 political parties. The 18-party Government survived for thiteen months. | do not know whether the
25-party Government will survive for how many months.

It is from this angle of giving a stable Government at the Centre, of giving stability at the Centre that | am talking about the trend that is
emerging in our country today.

The irrelevance of the national parties, as we have seen from the results of the last General Election, is certainly, to me, a disturbing
trend. The role of the national parties have to be recognised and today the first point that | would like to make is to call upon the
national parties to examine why the people are rejecting the national parties. Of course the reasons are obvious. If the national parties
have failed to respond to the aspirations, the regional aspirations of the people in different parts of the country would develop. This is
a point which | thought that we should ponder about.

Now coming to the stability aspect of the present Government, | find that this is a minority Government. This is not a majority
Government. The NDA"s figure of 304 looks to be a very interesting figure, perhaps a “feel-good" figure as far as you are concerned
and you must be feeling very good but whether itis a “feel-secure" figure. | am trying to bifurcate the NDA and the coalition. | will not
accept that the NDA and the coalition are the same.

The people have given the mandate to the NDA. | accept it but my question is as to why the entire NDA is not in the Government today.
Had the entire NDA been in the Government today, perhaps there could have been more hope--lam using the word “hope"--of
stability. But it is not the case. Out of 304 Members, 29 Members of the TDP are outside the coalition. That makes the strength as
275. If you take out five more Members--there is another party, that is Chautala"s party--of All India Lok Dal, who are outside the
coalition, then the strength of the Government comes down to 270. If you take out two more Members of Shiromani Akali Dal, then the
strength of the coalition Government comes down to 268. Will this coalition Government with the strength of 268 be able to give
stability to the country and fulfil

all the promises that have been given in the President"s Address? That is a question which | would like to leave to the House,
particularly to the coalition partners to think about.

You have a very big responsibility to give us a stable Government. We, on behalf of the NCP, are not for destabilisation. | join with Shri
Indrajit Gupta in wishing you all the best because in the interest of the nation, stability is a must. We want to have a stable Government
but please do not be complacent because your position, as | said, may be a ‘feel-good" position but not a ‘feel-secure" position.



As Shri Somnath Chatterjee has mentioned, there are many points on which one would like to touch upon but because of the
constraint of time | do not like to go into all the details.

The second point that | would like to make here is to draw the attention of the Government to paragraph 28 of the Agenda of the
National Democratic Alliance. | want to read out out the relevant sentence from Paragraph 28, which says:

"We will enact a legislation to provide eligibility criteria that the high offices of State legislative, executive and judiciary are held only by
natural born citizen of India."

This is what your agenda for the National Democratic Alliance has stated. It does not get reflected in the President"s Address. lwould

like to know the stand of the Government on this issue. Are you going to bring in a legislation before this House? If so, when? You have
to bring an amendment, either to the Constitution of India or to the Citizenship Act or to the People"s Representation Act or altogether

a new Act, Let it be in whatever form, but | would like to know your stand on this particular issue.

The third point that | would like to make is on the question which has already been raised by Shri Indrajit Gupta, that is, on population.
The Home Minister did point out that there was a reference in the President's Address about population. But | am sorry to say that it is
just a passing reference. It just simply says you will stabilise the population. It is stabilisation of the population. | really do not
understand what is the meaning of stabilisation of population. | do not want to go into all the aspects of the population problem
because we all know about it. But may | point out two aspects of the population problem in our country? The first aspect is the rate of
growth itself. The second aspect is the pattern of growth of population.

As far as the rate of growth of population is concerned, we all know that it is, at the moment, growing at a rate of 2.1 per cent and by
this rate, by 2016, the population of India is going to be 1,264 million. If you are talking about arresting this present growth rate by
stabilisation of the population, then you are not correcting the trend. You just want to maintain the same. Is it the meaning of
stabilisation? If you say "yes", then what you mean is that you just want to maintain the present rate of growth by not increasing it. Even
then, our problem is not solved.

What is more important is the pattern of growth. The pattern of growth is really disturbing. More than 50 per cent of the population
growth is unfortunately contributed by the four States of India. We call it ‘BIMARU" States - Bihar, Madhya Pradesh, Rajasthan and
Uttar Pradesh. | can produce this paper to the hon. Home Minister or even to the Prime Minister of India because -- | can claim this is a
pet subject of mine -- | have made a lot of studies and research on population growth. I would like to share one thing today. The
second part of my worry is regarding the pattern of growth, the distorted way of growth. Our study shows that between 1996 and 2016,
in 20 years, at the rate 2.1 per cent, the growth of additional population that we will be adding to our country will be 350 million. More
than 50 per cent of the 350 million population will be contributed by the BIMARU States. This is one scenario.

The second thing that | would like say is how it will have a political implication. In 1977, by an amendment of the Constitution of India,
the delimitation of Parliament of India has been frozen at 1971 census. So, at the moment, the delimitation of Parliament is on the
basis of 1971 census because we have frozen it by an amendment of the Constitution.

Now, this freeze will continue up to 2,000 A.D. What is your stand now? | think, the Government has to explain. Are you going to
remove that freeze? Are you going to go for a new delimitation of parliamentary constituencies? If you are doing so, to how many
years are you going to extend this freeze of the limitation of Parliament? Why | am saying so is that if you remove this freeze and if you
delimit the parliamentary constituencies which is on the basis of population, then the net result would be Bihar will get two more
parliamentary seats; Uttar Pradesh will get 14 more parliamentary seats; Madhya Pradesh will get five more M.Ps; Rajasthan will get
four more M.Ps; and on the other hand Tamil Nadu will lose eight parliamentary constituencies. (Interruptions).

AN HON. MEMBER: What about Lakshadweep?

SHRIPURNO A. SANGMA : | am not going to every State. We have taken a lot of pain in studying the situation. Tamil Nadu is going to
lose eight parliamentary seats; Kerala -a small State- is going to lose four parliamentary seats; Andhra Pradesh three; and Karnataka
one at the present growth rate of population and present pattern of growth of population in our country. | feel that besides this problem
on the economy of the country and everything, it is going to create a political problem for us and we have to collectively tackle this
problem.

I would urge upon the Government that we have an all Party Ponference on population growth. We have a special sitting of Parliament
to discuss about this and reach a consensus on the new Population Policy in our country, otherwise we are going to face a lot of
problems in future.

I will quickly cover the points. The fourth point | want to mention here is economy. Of course, | am not going to deal with economy as of
today because we will have an opportunity to discuss the Budget. The Minister of Finance is here. We will do it at that time. But | only
want to point out that in the President"s Address, on the one hand, the President mentions about the fiscal rectitude through improved
expenditure management, and the President also promises setting up of an Expenditure Commission. ltis your idea. The Expenditure
Commission would inter-alia lay down road map for downsizing the Government. ltis very good and | must welcome the repeated
statements of the hon. Minister of Finance who says that his topmost priority is to bring about a financial discipline and containment of
Government expenditure. This is what the Minister of Finance has been repeatedly telling the nation and the President has promised
us that soon there will be fiscal rectitude through improved expenditure management as well as Expenditure Commission to downsize
the Government. If that is your policy, why this Government had to create so many new departments? You have created a new
Department of Primary Education and Literacy. Where is the need for the Government of India to have a Department of Primary
Education? Primary Education under the Constitution of India is under the domain of the Panchayati Raj. Instead of decentralising the
power, instead of decentralising the process and the system why do you want to concentrate more and more at the Central level?

I have some suspicion on this. Why the Government of India or the Government of the BJP, with so much of strength coming from RSS
and VHP, should take over direct administration of the primary schools in the country, is a big question mark. | have my suspicion and |



would like the Government to answer this. If their policy is to down-size the Government structure, why have they gone on to create new
Departments of Drinking Water and Supply, Road Transport and Highways, Shipping, Telecom Services, and so on? Of course, |
welcome the creation of the Department of Information Technology because that is the need of the hour. That is a new Ministry they
have created...(Interruptions). But my question is why did they have to create so many new departments and bring such a huge
financial burden on the exchequer?

SHRIMANISHANKAR AIYAR : To accommodate 25 parties.

SHRIPURNO A. SANGMA : | have always taken a position, it is known also, that instead of creating new Ministries and Departments,
| have advocated for abolition of certain Ministries at the Centre. The Ministry of Rural Development is not required, the Ministry of
Youth Affairs and Sports is not required. These are all State subjects. People sitting in New Delhi cannot understand what is
happening 3,000 kilometres away from here in the villages. What is the point in Central Government having a huge establishment of
rural development, sports and what not? | am in favour of dismantling some of them. Take Agriculture, for example. | can understand
your keeping the ICAR as far as the research partis concerned, but why Agriculture? It is just to keep control over the States. Itis just
to delay the delivery of the finances. | am speaking from my own experience as a Union Minister as well as a Chief Minister. We will
have to down-size the Union Ministries. They are thinking about down-sizing the Government. | quite agree to that. They should please
go ahead and do that. But, in the meantime, they should not create many new departments.

Having said so, | must deviate from my stand and welcome the creation of a new Ministry for Tribal Welfare. | congratulate the
Government and thank the Government for that. Imust also thank the Government and both the Houses of Parliament - the Upper
House and the Lower House - for having passed the Constitution Amendment Bill for extending the reservation for the Scheduled
Castes and the Scheduled Tribes for another ten years. But the Members who have participated in the debate - | did not participate
because | wanted to give chance to others - have expressed so many things. They have said that in spite of all this, nothing much has
happened in these fifty years. | would say that nothing is going to happen also until and unless the Governments at the Centre and in
the States are really serious about the welfare of the Scheduled Castes and the Scheduled Tribes. | am not going into all the details
but | shall just give one example and that is for the attention of the Finance Minister. The Ninth Plan Document says - please check it
up - that over Rs.2,00,000 crore of outlay earmarked under the Special Component Plan for Scheduled Castes was not actually used
for their benefit during the Eighth Plan. lam reading from your Ninth Five-Year Plan Document.

Over Rs.2,00,000 crore of outlay earmarked under the Special Component Plan for the Scheduled Castes was not actually used for
their benefit during the Eighth Five Year Plan. Similarly about Rs. 2,20,000 crore earmarked under Tribal Sub-Plan during the Eighth
Plan period were not utilised for the benefit of the Scheduled Tribes. We have spent fifty years with slogans and slogans. | do not want
to proceed further. | think the Ninth Five Year Plan document itself gives a lot of messages. If Rs. 2,00,000 crore had been spent for
the Scheduled Castes ...(Interruptions)

DR. M.P. JAISWAL (BETTIAH): Who was in the Government at that time? ...(Interruptions)

SHRIPURNO A. SANGMA : It was about Eighth Five Year Plan. For your information, we were not in the Government during the
Eighth Five Year Plan. |am talking about the Eighth Five Year Plan. We were not there. ...(Interruptions) | am not saying we did not
make a mistake. If you look at the Seventh Five Year Plan perhaps the situation is the same. If you look at the Sixth Five Year Plan
perhaps the situation is the same. ...(Interruptions)

DR. NEETISH SENGUPTA (CONTAI): No, you were very much in power during the Seventh Plan. It was a successful Plan.
...(Interruptions)

SHRISHARAD PAWAR (BARAMATI): You were Secretary of the Planning Commission at that time. You have forgotten it.
...(Interruptions)

SHRIPURNO A. SANGMA : Sir, much has been said about Kargil. | know that the time allotted to me is very limited. | will complete in
five minutes. Much has been said about Kargil. | am not going to speak about it. | endorse what Shri Indrajit Gupta has said. |
understand that a Committee - Subrahmanyam Committee - has been formed to go into all aspects of the Kargil war, our failures here
and there. | request the Government to make available the Subrahmayam Committee report to us and it can be discussed. During the
debate on Pokhran-Il, | advocated for a nuclear doctrine. At that time the ruling Party Members were smiling at me and laughing at me.
| am happy that the Government has now come out with a draft nuclear doctrine. The Nationalist Congress Party has, in our manifesto,
gone a step further to say that why only a nuclear doctrine, we should have a National Security Doctrine itself. | would like the
Government to place the draft nuclear doctrine on the table of the House and, perhaps, we can have time to discuss about it.

Shri Somnath Chatterjee has made a reference to the C.T.B.T. Shri Indrajit Gupta has made a reference to tomorrow"s W.T.O.
meeting. | am not going to say all sorts of things. On C.T.B.T. | think we should take note of two happenings. The President of the
United States, Mr. Bill Clinton was the first to sign the C.T.B.T. But then he could not get his proposal ratified by the Congress there.
That is one aspect. The second aspect that we have to keep in mind is the termination of the democratic government in our
neighbourhood, Pakistan. Keeping these two developments, | would urge upon the Government to be extra cautious regarding our
stand on C.T.B.T.

Mr. Deputy-Speaker, Sir, Iwould like to make two more points. They are very important. One is on the North-East. |am very
disappointed to note that the President"s Address simply says that : "We are going to restructure the North-East Council". That is alll
the President"s Address has said and nothing more or nothing else. | do not want to emphasise what we have been doing in the past.
But | think the North-East certainly requires much more attention from the Government than simply making a statement that they are
going to restructure the North-East Council.

The last point | would like to make a reference to the President"s Address to is the writings of the Father of the Nation, Mahatma
Gandbhi in 1931. He described the India of his dreams as India in which all communities shall live in perfect harmony. That was the
dream of Mahatma Gandhi. This is what we have been cherishing. We are a secular country. We all want to live in perfect communal
harmony. |am pointing out this because these days we find a lot of news coming about the reservation from certain sections of the



people on the visit of the Pope to India.

| do not see any reason why we should have any objection to the Holy Father visiting India. | want to point out that this is not going to be
the first visit of the Holy Father here. It is going to be the second visit. The first visit was a much more longer visit. He travelled
throughout India, and visited all the important towns and cities of India. At that time, nobody raised any finger. There was no
demonstration. There was no Press Statement. There was no yatra held. Why is all this happening at the time of his second visit? It is
because, | think, they are getting some strength from somewhere to take up such activity. Please ensure that the visit is a success and
peaceful.

I belong to Christian community and | can tell you that we are a very timid community. We are just two per cent of the population after
2000 years of Christianity in this great country. Where is the room for apprehension? | do not understand. We have made our
contribution to this country in every possible way, especially in the field of education and in the field of medical care. | think a large
number of Members here, | am sure, are product of Christian institutions. We have done our bit.

| also want to point out that this is not a religious affair only. The Holy Father is not only the head of a religious organisation, but also
the head of a Government, head of a sovereign State. So, he is coming here not merely as the head of the Church but also as the
head of a State. | think, if anything that is unpleasant happens, it will have an impact on our diplomatic relations, our external affairs
and our foreign policy. | urge upon the Government to ensure that everything goes off peacefully. |am speaking this on behalf of the
Christian community of this country because | must confess that we are not only hurt but also really distressed about this.

Thank you very much.
MR. DEPUTY-SPEAKER: Shri Yashwant Sinha.
... (Interruptions)

SHRI SIMRANJIT SINGH MANN (SANGRUR): Sir, lam a Sikh. There is no Sikh representative in the Union Cabinet and incidentally
no Sikh is being allowed to speak.

MR. DEPUTY-SPEAKER: You will get your opportunity. Why are you agitating?

SHRIJ. S. BRAR (FARIDKOT): Sir, it is the feeling of the House that this House should be extended or the Motion of Thanks on the
President's Address should be carried on to the next Session. There are many Members who think alike. On the very first day, the
hon. Speaker had stated in his speech that the back-benchers would be given the opportunity to speak. There are at least 50 people
who want to speak on the Motion of Thanks on the President"s Address. We request you that either this should be carried on to the
next Session or we must sit late till 11 o"clock so that the Members who want to speak can get an opportunity. ...(Interruptions)

SHRIPAWAN KUMAR BANSAL (CHANDIGARH): Sir, this Motion may be carried on to the next Session. This is the first document of
the new Government and | am sure that the Members want to participate in this discussion meaningfully.

... (Interruptions)

SHRIJ. S. BRAR : Hon. Deputy-Speaker Sir, you have been so good ....(Interruptions) There are ten Members from Punjab and not
even one has spoken. ....(Interruptions)

MR. DEPUTY-SPEAKER: | tell you that as per the time allotted, all the parties have exhausted their time.
... (Interruptions)

MR. DEPUTY-SPEAKER: If here and there, few Members are there, we can accommodate them. Then, the hon. Minister will give the
reply. There is no question of postponement.

......(Interruptions)
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MR. DEPUTY-SPEAKER: Let me hear Shri Madhav Rao Scindia, the Deputy Leader of the Congress Party.

SHRIMADHAY RAQO SCINDIA : Ithink, the sentiments of the House have been adequately expressed, and a number of speakers,
since they are all new Members, would like to speak. | think, it will be also very useful to hear their views. Maybe, the Government could



consider whether we could sit tomorrow also so that all the Members would get an opportunity to speak.
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MR. DEPUTY-SPEAKER: A suggestion has come from the Deputy Leader. Now, let me hear the hon. Home Minister.
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MR. DEPUTY-SPEAKER: The sitting of the House is not dependent on your train or air travel bookings.
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MR. DEPUTY-SPEAKER: Almost all parties have exhausted the time allotted to them. The hon. Home Minister is now trying to say
something. Why do you not hear him patiently? All of us are interested to see that some new Members are accommodated. We can
extend the sitting for some more time, and then complete it amicably.

THE MINISTER OF HOME AFFAIRS (SHRIL.K. ADVANI): We have conveyed to the hon. Speaker last evening itself that so far as the
Government is concerned, it is prepared for all alternatives, namely, to sit late today, to sit on Saturday, to sit on Monday, but we are
keen that the Motion of Thanks should not be put off, and it should be completed. This was the basic contention that we made to the
Speaker. The hon. Speaker conveyed to us that we should sit late today, but we should not extend the Session. ... (Interruptions)

MR. DEPUTY-SPEAKER: Let him complete, do not interrupt him.

SHRIL.K. ADVANI: We also pointed out to him that many Members of the House wanted to go by evening flight today. So, we left it to
the Speaker, and he ultimately conveyed to us that we should not extend the House and that it should be completed today. Now, itis
for you to decide.

SHRIMANI SHANKAR AIYAR : | just want to reiterate what | had pointed out yesterday thatin 1994, the Members of the Treasury
Benches, who were then on the Opposition, stalled the discussion on the Motion of Thanks for several weeks, though there was no
problem in eventually passing the Motion of Thanks. So, given the fact that they treated us this way, we love to treat them in a similar
way.

MR. DEPUTY-SPEAKER: There need not be any retaliation.

... (Interruptions)

MR. DEPUTY-SPEAKER: | am on my legs, will you kindly resume your seat?
... (Interruptions)

MR. DEPUTY-SPEAKER: The hon. Home Minister has already given a suggestion. | think, some more Members wanted to
participate in this debate. So, we can extend the time by a few more hours and complete it today itself and not tomorrow or Monday.
Let us take the sense of the House on extending the time. Most of the time allotted to each party has already been exhausted.

I'would like to inform the Members that almost all parties have exhausted their time.
... (Interruptions)

MR. DEPUTY-SPEAKER: Some new Members who want to participate in the debate, let them participate and the time of the reply
could be postponed by an hour or two and then we can complete this discussion.



... (Interruptions)
MR. DEPUTY-SPEAKER: Now, let me take the sense of the House.
SHRISHARAD PAWAR : When would be the reply by the hon. Home Minister? ... (Interruptions)

SHRIPRIYA RANJAN DASMUNSHI : Sir, | would like to draw your attention in the light of the suggestion that has been made by you. |
would like to know from the hon. Minister of Parliamentary Affairs the exact time to be extended after six o"clock so that the exact time
could be finalised just now. It would help us in planning which party would be accommodated and in what manner. If there is any
uncertainty about the time, then we would not know as to when the debate would end and when Advaniji would reply.

I would like to know from the Minister of Parliamentary Affairs whether he has any proposal to make in this regard so that we could
plan and collectively take a decision ... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER RESOURCES (SHRIPRAMOD MAHAJAN): Let the
Chair decide the time of the reply and divide the time accordingly amongst the parties ... (Interruptions)

MR. DEPUTY-SPEAKER: | would like to inform the House that two to three parties which have not participated in the debate will have
to be allotted time. Parties like the BSP, the AIADMK and some single-membered parties would have to be given time to participate
inthe debate.

... (Interruptions)
SHRIPRIYA RANJAN KUMAR DASMUNSHI :What will be the time of reply by the hon. Home Minister? ... (Interruptions)
SHRIPAWAN BANSAL : Please take it to the next Session ... (Interruptions)

MR. DEPUTY-SPEAKER: No, it would not be taken to the next Session.
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SHRIPRIYA RANJAN DASMUNSHI : Sir, | fully support the proposal by the Minister of Parliamentary Affairs if you decide the timing of
the reply by the hon. Home Minister just now ... (Interruptions)

MR. DEPUTY-SPEAKER: My suggestion is that if the House desires to sit and hear the reply by the hon. Home Minister at 8 o"clock,
then till that time we would have about three hours time.

... (Interruptions)
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MR. DEPUTY-SPEAKER: Please let me complete. You do not seem to allow me to talk.
... (Interruptions)
SHRISUDIP BANDYOPADHYAY (CALCUTTA NORTH-WEST): Sir, what about the time of Trinamool Congress? ... (Interruptions)

MR. DEPUTY-SPEAKER: I would like to request the hon. Members that let us orderly conduct ourselves and see to it that the new
Members and those Parties who have not been given time to participate in the debate could participate and the hon. Minister would
reply at 8 o"clock. The Minister of Parliamentary Affairs and the Whips may kindly interact with each other in the matter.

... (Interruptions)

SHRIPRAMOD MAHAJAN: Sir, only new Members should be allowed ... (Interruptions)
MR. DEPUTY-SPEAKER: You can work that out.

... (Interruptions)

SHRIPRAMOD MAHAJAN: Only new Members of the Thirteenth Lok Sabha should be allowed and not those who were Members of
the Eleventh Lok Sabha and also are Members of this Lok Sabha ... (Interruptions)



MR. DEPUTY-SPEAKER: You have to do itin the "give and take" spirit. You have to give that judgement. You please coordinate with
the Whips of the other parties and then let me know.

In the meanwhile we will extend the sitting of the House upto 8 o"clock and the hon. Minister will reply at 8 o"clock.
Is it the sense of the House to extend the time of the House upto 8 o"clock?

SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The time of the House is extended upto 8 o"clock.

... (==EEE)

MR. DEPUTY-SPEAKER: | request the Minister of Parliamentary Affairs, Shri Mahajan, to kindly coordinate with the Whips of all
parties in this regard.

SHRISUDIP BANDYOPADHYAY : Sir, you have mentioned BSP and AIADMK but not Trinamool Congress.

MR. DPEUTY-SPEAKER: Yes, Trinamool Congress has also not got a chance to speak.
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MR. DEPUTY-SPEAKER: | call now Shri Yashwant Sinha, the Minister of Finance to intervene.
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SHRISUDIP BANDYOPADHYAY : Sir, Navratnas are the prestigious Central Public Sector undertakings. They make profit. They are
one type. Normally, the public sector undertakings are known as sick. The disinvestment proposals are going on about which we are
very much concerned and not with the Navratna projects. They are the assets of the Government of India.

So far as eight Central public sector undertakings in West Bengal are concerned, the Prime Minister gave an assurance in writing that
this would be taken up for consideration for revival. At this opportune time, |would like to know from the Minister of Finance as to what
steps are being taken by the Government for their revival. The hon. Prime Minister has given a categorical and written assurance to
Kumari Mamata Banerjee that these undertakings will not be closed and all sorts of steps will be taken for their revival.

SHRIYASHWANT SINHA: Sir, | have already said that in regard to public sector undertakings which could be revived, we have
already taken a number of steps to revive such units. There are undertakings which cannot be revived. Study after study has proved
that there is no way these units can run at all, much less run at a profit.

In such cases, | am saying quite candidly that we will have to take steps to wind up such units. The point that the hon. Member has
made and the point to which Shri Tiwari has referred is about the Navratnas. My colleague, the Minister of Commerce and Industry,
has recently come out with a statement saying quite clearly that we shall strengthen the Navratnas. We will also strengthen the mini
Navratnas. This is the policy statement which the Minister of Commerce and Industry has made. In regard to the eight units to which
the Member has referred to, the Prime Minister has assured that we shall study the prospects of revival of those units once again. That
study is going on. Whenever we are ready with the findings of those studies, we will be in a position to take appropriate decisions in
that regard.

SHRINARAYAN DATT TWARI : | do not want to raise a long debate at this point of time. | would just mention that a number of reports
on restructuring of such units, for example that of the Hindustan Machine Tools and a number of other public sector undertakings, are
pending consideration in the Department of Expenditure. | would request the Finance Minister to go into the details of all those public
sector units whose restructuring proposals are pending in his Ministry.

SHRIYASHWANT SINHA: I would assure the hon. Member, through you, that all such proposals are receiving my most earnest
attention. When | talked about the Steel Authority of India, this is exactly what | meant. Why did | talk about the Steel Authority of India?
It is because we discussed it and because this was a proposal which was pending. All such proposals will receive our attention.
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We shall have consultations with all the political parties in Parliament in order to finalise India"s position in regard to WTO.
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Just a moment. Let me finish. | am about to finish,
MR. DEPUTY-SPEAKER: Please do not interrupt him.

SHRIYASHWANT SINHA: | am putting these figures in this House with all the seriousness at my command because | want this House
to kindly appreciate the problem of balancing the budget of the Government of India. Balancing of the budget of the Government of
India, just as balancing of the budgets of State Governments, is absolutely essential and unavoidable. If we do not do this, then we are
not discharging the responsibility which the people have assigned to us, we are not fulfilling those responsibilities. | am not suggesting
any solutions. There are some solutions in my mind. When | come up with my Revised Estimates before this House, maybe | will
explain them in greater detail. What |am saying is that this is a problem that the whole House should ponder, this is a problem that the



whole nation should concern itself, so that we get out of this.
zHifert Tadder s2er st waddeR SHlv= %1 9 1 W gh

Unless there is a structural adjustment, unless we are able to reduce the burden of our budget, it will not be possible for us to establish
fiscal rectitude. That is why we have talked in our NDA"s Manifesto of a Fiscal Responsibility Act. | would like to tell this House through
you that we are putting together the various elements of the Fiscal Responsibility Act, so that we can come before the House, we can
come before the people of this country and put before them all the facts and take those hard decisions which this nation as a nation
must take if we want that the future generation should live in peace and in prosperity. That is the problem.

Apart from that, as | said, the President has to be thanked and thanked most profusely for the very good Address that he has
presented to both the Houses and |am sure this Motion moved by Shri Vijay Kumar Malhotra will be passed by acclaim.

SHRITRILOCHAN KANUNGO (JAGATSINGHPUR): | have a small question.
MR. DEPUTY-SPEAKER: You can ask clarifications from the Minister later on.

SHRITRILOCHAN KANUNGO : He has told me that he will answer afterwards.
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"Crores of our people, particularly in villages, are still to be provided with basic services such as clean drinking water, reasonable
shelter, primary education, health services and roads. lliteracy is still a curse for large masses of our people - especially among
Scheduled Castes, Scheduled Tribes, OBCs, minorities and rural women."
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MR. SPEAKER: Shri Ramdas Athawale, | have been observing that you are disturbing the House frequently. You are a Member of this
House for the second term now. Please behave properly.
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We are all human beings.

TH 99 FHSIAl ® AW T, 9% uifeiame # der 7 a9 i alt @im i@ # S=ie w1 9 g 3uF fae as e 33 i st |



FHiAT i @ W A d Sga e A ¢ sEitvae fowa # & atr

argHt wwd A Afas 541, s ' Aafawz 741, 9wt winie giwt =i wfea aie ffear g ofee, s6t w1 wiates faeen wfen sawt
SElerad $ e 9, IS G ® el 9 9T

TR O $OT6 &1 9%l €1 91 981 59 $¢ e §
TF Al IEt [E w1 S 1 wig w9t ST @ )

MR. SPEAKER: You have taken 20 minutes. But your party has got 12 minutes.
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SHRIP.H. PANDIYAN (TIRUNELVELI): Mr. Speaker Sir, | deem it a privilege and | am happy to participate in this Motion of Thanks to
be adopted and submitted to the President.

I went through the Address presented by the President to this august House. In para 3 of the Address, the hon. President has started
saying, 'We the people of India". Iwould like to stress on this point that the Constitution of India was adopted on 26th November 1949

saying:

"We, the people of India, having solemnly resolved to constitute India into a sovereign socialist secular democratic republic and to
secure to all its citizens: Justice, social, economic and political; Liberty of thought, expression, belief, faith and worship; Equality of
status and of opportunity; and to promote among them all Fraternity assuring the dignity of the individual and the unity and integrity of
the Nation."

This was adopted on 26-11-1949. It was not ratified in the Convention as that of the United States. Members of Constituent Assembly,
including Dr. Ambedkar, had drafted this Constitution to suit the purpose of the time in 1949. This is being followed for the last fifty
years. As the President has said, it needs review.

Much water has flown for the last fifty years and the President in para 27 has stated that:

"Government will institute effective measures to eliminate chronic delays in the dispensation of justice,...to attract the best talent to the
Bench."

I would like to draw the attention of the House about the judgement pronounced by the Supreme Court in 1998, wherein they have
completely taken out the Executive Consultative Process in the appointment of Judges of High Courts and Supreme Court.

Now, the Executive has no role to play in the matter of recommendation or in the matter of appointment of Judges of High Courts and
Supreme Court. Only the Chief Justice of India has the primacy in the recommendation of appointment of Judges of High Courts and
Supreme Court to the President. Only a collegium consisting of Chief Justice of India with four seniormost Judges of the Supreme
Court to recommend and appoint the Judges of Supreme Court and a collegium consisting of the Chief Justice of India with two
seniormost Judges of the High Court could recommend the High Court Judges" appointment to the President.

As such, the President or the Executive need not be consulted at all. How are they going to attract the best talent to the Bench? Itis up
to the Chief Justice of India. This Parliamentary Executive has lost its sovereignty in recommending or in opposing the judgement.

About a few years back in 1993, a similar judgement was passed by the Supreme Court in Advocate on Records Association Case,
wherein they have said, "if an Executive has got anything to say or to oppose they can come and oppose in the Supreme Court". But



nobody has opposed. So, article 124 now lies in the hands of the Supreme Court. This House or the President or the Prime Minister
or the Home Minister has no role to play. They have surrendered their powers to the Supreme Court in the matter of appointment by

virtue of this judgement.

I would like to say that the Chief Justice of India will be assisted by his seniormost judges to assess the merit of the candidate. They
have also said merit should be the predominant consideration in the appointment of judges.

18.00 hrs.

Now we talk about the Mandal Commission; we talk about the representation of the Scheduled Castes. This judgement has taken out
all your rights. Merit alone can be considered in the matter of appointment of the judgements of the Supreme Court. Now, there is no
Scheduled Caste judge in the Supreme Court because of this judgement. It was not brought to the notice of this House and it was not
stoutly opposed by any Member of Parliament on the floor of the House immediately after this judgement was delivered last year. Last
year | was not in this House. Sir, this judgement needs a review. If the Government is interested in protecting the interest of the
backward classes and the Scheduled Castes in the matter of appointment of judges in the High Court and the Supreme Court, it
needs review.

Then, paragraph 41 of the President"s Address says:
"The canker of corruption is eating into every institution of our nation. Government is determined to ensure probity in public life. ..."

| think, the Minister of Home Affairs will be knowing about the judgement in regard to the hawala case passed on 18th December
1997. For the last one year this judgement had not been weighed by the Government. It was not appraised, it was not assessed, it
was not examined at all. In that judgement, the Supreme Court had set seven principles of public life. One is selflessness. The holders
of public office should take a decision solely in terms of the public interest. They should not do so in order to gain financial or other
material benefit for themselves, their family or their friends. The other principles are: integrity, objectivity, accountability, openness and
honesty.

Iwould like to stress another point. In the very same judgement, it was mentioned that the Central Government should appoint
immediately the Central Vigilance Commissioner to recommend the appointment of the CBI Director or the Director of Enforcement.
This judgement was not at all looked into. So, | would like to say that this Government, for the last 13 months--whether they were
functioning under the Government of laws or of men—-had not looked at this judgement. These matters should have been placed before
the House. Then only, public at large would have been benefited.

As far as untouchability is concerned, the Members of Scheduled Castes, Scheduled Tribes and also backward classes raised the
issue that the practice of atrocities on Harijans is wide in the villages. Under article 17, as early as in 1950, untouchability was
abolished but in practice, it is being followed. Untouchability was abolished under article 17 butit is being practised.

Now, ina Cabinet form of Government, the Parliamentary Executive has to assist the President in the matter of running the
administration. All the Orders and Instruments are issued in the name of the President. Under clause 3 of article 75, it is a collective
responsibility. The delay in disposal of cases leads to injustice. Travelling from Kanyakumari to Delhi for a poor litigant would also
defeat justice. Under article 130, the Supreme Court shall sit in Delhi or in other places as the President may from time to time
determine.

| urge before this Lok Sabha to consider this. The Home Minister is here. Let him recommend to the President to establish a Bench of
the Supreme Court in the South, either in Bangalore or in Chennai, to have an easy access to the Supreme Court. Why should a poor
litigant travel from Kanyakumari to Delhi to get a small Stay Order or to enter a caveat or a bail application. For the last 13 months,
whether the Government acted in accordance with the Constitution or under the law is in question. When | cited these two judgements,
Iwould like to remind about the oath taken by the Ministers. They take oath as "l will discharge my duties without fear or favour or
affection or ill-will. | will bear true faith and allegiance to the Constitution of India as by law established.” But as far as the judge is
concerned, the oath will be "l will uphold the Constitution and the Law." It is an addition. Did you see that they upheld article 2707 Did
you see that they upheld article 124, upholding constitutional laws while passing these judgements? ltis for the President to see that
he defends the law and the Constitution. He has to see whether the judge defended the law, whether he defended the Constitution.

So, apart from these two judgements, in 1975, in the St. Xavier College"s case, minorities" rights were protected. A nine-Member
Bench had passed a judgment promising guarantee for minorities. Are these judgements being followed by the courts, by different
High Courts? No, each High Court is passing orders in a different way. The nine-Member Bench judgement needs review. Once it was
sought to be reviewed. It was posted before one Chief Justice of the Supreme Court. He retired. Then it came to Justice Anand. For
some reason or the other, itis being delayed. The judgement of the nine-Member Bench needs review. You have a law officer,
Attorney-General, Solicitor-General and an Additional Solicitor-General. In addition to that, you have an Additional Solicitor-General
as a Minister. So, at least now, you take up these issues before the Supreme Court to protect the interests of the common man.
Otherwise, the common man will lose faith in Parliament. This Parliament is a mirror reflecting the aspirations of the people. It is
supreme.

The Supreme Court had once held that Constitution is supreme. Parliament is supreme. With folded hands, you were elected; with
folded hands, you got votes; and you are in this Parliament now. | would like to stress the theory of sovereignty. (Interruptions) In five
minutes" time, | will conclude. There is nothing personal. It is only on theory.

MR. SPEAKER: You have already taken 12 minutes. The time allowed to your party is eight minutes.

SHRIP.H. PANDIYAN : We are 10 Members. It includes 69 lakh votes from Tamil Nadu. No other Member is speaking.
MR. SPEAKER: There are other Parties also which have more Members than your Party.

SHRIP.H. PANDIYAN : We have got 69 lakh votes.



MR. SPEAKER: Please conclude.

SHRIP.H. PANDIYAN : lwould like to stress Austin"s theory of sovereignty. "If a determinate human superior” -- that is the
Government -"not in the habit of obedience to a like superior” -- you are not obeying anybody - "receive habitual obedience from the
bulk of the society" -- the entire people of India - "is sovereign of that society." So, this sovereignty should not on any account be
compromised. The people"s sovereignty resides with Parliament. Peoples sovereignty does not reside with the Executive. You may
be a parliamentary executive but under the parliamentary control. So, | would like to stress that the Home Minister will take up all these
issues before the Supreme Court to settle all the problems of common man. | have cited these judgments. I think you are also aware.

Let me come to the appointment of the Central Vigilance Commissioner. The President has made a reference in paragraph 41 itself.
The Billis to be introduced. It has already been introduced. It should have been introduced last year itself. For the last one year, how
did the CBl function? The CBlis a powerful weapon in the hands of the ruling party.

| would once again state that at one instance the Prime Minister said: "I will ask all the Ministers to declare their assets before the
House." Was it done on the last occasion? It was not done by all the Ministers. It was not published. It is not for your consumption. |
have a right to know about my Ministers; you have a right to know about your Ministers; and the people of India should have a right to
know about the assets of every Minister. So, at this juncture, | would stress that the Government should direct their Ministers to do so in
accordance with the law.

Lastly, to enforce the fundamental right, one has to come to Delhi. That is why, | asked for a Bench of the Supreme Court in the
southern part of India either in Bangalore or in Chennai. In the meantime, Parliament has another power. Article 32(1) provides for it.
Article 32 clause (iii) provides that Parliament may, by law, empower any other court. Parliament can empower even a munsif's court
or a district court to exercise within the local limits of jurisdiction all or any of the powers exercisable by the Supreme Court. But for the
last 50 years it was not done. At least for a habeas corpus case why should a man come from Kanyakumari to Delhi? Article 32
clause (iii) provides for that. This is animportant Bill. So, the Government can bring a Constitution Amendment Bill immediately to
amend article 32 clause (iii) to empower the local courts to exercise the jurisdiction.

Again, if the power of the Opposition parties is taken away by removing the No-Confidence clause in the rules, then there cannot be
any democracy. Now, you have come to the House with so many parties. You have not obtained any Confidence Vote and you are
sitting here. You are not able to move confidence vote immediately because the procedure does not provide for it. The No-Confidence
Motion is the privilege of the Opposition parties to exercise their rights to bring to the House the lapses of the Government at least in
every six months. So, in that way, it will amount to silence the Opposition parties. if the Confidence Motion is there, then the
Government can be there. The Opposition parties have to be at the mercy of the Government or somebody else.

Then, | come to a fixed term of five years. The Constitution provides "Parliament until or sooner dissolved shall continue for five years".
So, there is a clause "until or sooner dissolved". If there is a provision for right to recall and if it is introduced, then you can have a
definite term of five years. Otherwise, the Government cannot be questioned, M.Ps cannot be questioned and people will be in peril.
So, in that way, Parliament need not amend the fixed term of five years.

Then, | charge the Government for having brought the Insurance Bill on a priority basis. They have not done anything for the people.
Today moming, we consumed more time. Yesterday, we consumed more time for multinational companies. Are they our voters? Are
they our electorate? We are fighting here. The Government is also fighting with the Opposition parties to support the multinational
companies.

This Bill could have been brought in the next Session. They have not brought any other Bill. The electoral mandate for the Lok Sabha in
1999 is for fulfilling the immediate concerns of the people, not for multinationals. The IRDA Bill is a blatant and sincere attempt to allow
the entry of multinationals in our country. It will spoil our country's economy.

MR. SPEAKER: Please wind up now.
SHRIP.H. PANDIYAN : I shall finish in one minute, Sir. |do not want to put you in an embarrassing position.

Then, Sir, | charge the Government for the lapses when they were in power during the Twelfth Lok Sabha. The UTl prices were raised,
steel prices were hiked over and above the international prices. The Finance Minister should know. All these things |learnt from the
newspapers.

THE MINISTER OF FINANCE (SHRIYASHWANT SINHA): Your party also was in the Government.

SHRIP.H. PANDIYAN : | was not a Member at that time, otherwise | would have had the first-hand knowledge here. What did they do
with this hike? Was there any kickback? Why should the UTl prices be raised? What about Maruti, taken over by Suzuki? Who is
behind this? Who is cementing the whole country? The Southern States are being cemented. Who is cementing them? There cannot
be any cementing in politics. There is a cementing in Andhra, there is a cementing in Tamil Nadu, there is a cementing in Kerala. This
sort of cementing cannot be done in the Parliament.

MR. SPEAKER: Mr. Pandian, please try to understand. There are other Member also to speak.
SHRIP.H. PANDIYAN :l am concluding, Sir.

As far as the Kargil war is concerned, | salute the martyrs on behalf of our party.

SHRIK. YERRANNAIDU : Not the Government!

SHRIP.H. PANDIYAN : | shall come to that. If the Prime Minister or the Home Minister or the External Affairs Minister or the Defence



Minister are Generals, | will salute them. But they are M.Ps. Because of them the Kargil war was declared unofficially. You must know
that. Did they conquer any territory? They were trying to regain the territory. They allowed the Pakistanis to infiltrate. They slept for ten
months. They did not bother about the military intelligence. They did not work for the people. They did not work for the country. They
worked for the party. After having entered this House, they must work for the country. In the Lobby they may work for the Party, but in
the House they must work for the country. Had they worked for the country, had they been vigilant, the Kargil war would not have been
declared unofficially.

MR. SPEAKER: Nothing will go on record now.

SHRIP.H. PANDIYAN : Thank you, Sir.

SHRITRILOCHAN KANUNGO (JAGATSINGHPUR): Mr. Speaker, Sir, at the time | am standing to support the Motion of Thanks on
the President"'s Address, the coastal Orissa has been completely devastated by the worst cyclone of this millennium and my
constituency is perhaps the worst affected. The plane could not land in Bhubaneswar today. At this time | feel quite disturbed. But
when | am going to speak on this Motion of Thanks, | shall not take much time of the House. | shall confine myself to one area. | have
been inspired and influenced by paras 48 and 4 of the President"s Address.

In para 48 of his Address, the President says :
"The people who have elected you have high expectations from all of you".

| am sure both the bureaucratic and political Governments would be quite responsive to the responsibilities of the Members in
discharging their duties towards the people of their constituencies, of the State which they represent in this House.

Secondly, in para 4 of his Address the President has quoted Gandhiji:
"I shall work for an India in which the poorest shall feel that it is their country in whose making they have an effective voice."

Sir, even after 52 years of our Independence and 50 years of our Republic and after Nine Five-Year Plans, poverty has not yet been
eradicated. When Shri Joshi was speaking, Shri Shukla has said that poverty has been reduced and he was asking about the
question of the percentage. Yes, the percentage has been reduced. But what about the absolute numbers? The absolute numbers
have increased. Poverty has not only increased but the very concept of poverty and the methodology to measure poverty is defective.
The methodology by which we decide people below the poverty line is defective. | request the Government to re-define poverty and
also see that the methodology by which the measurement of poverty is being done is changed. These two things are defective. We
always quote that so many people are below the poverty line or so much percentage of people are below the poverty line in so and so
State etc. My request is that these two things should be studied and re-defined and the methodology should be corrected.

My point is that the eradication of poverty will only be possible when regional disparities are removed. There is no reference of
removal of regional disparities in the President"s Address. | harp on that point only. In the past 50 or 52 years of governance, for 45
years, the country was under the rule of the Congress Party and the regional disparities have not been lessened but they are growing.
There is only one thing |want to say. There are States which are becoming poorer and poorer year after year. Orissa represents one
such backward State.

The paradox is that the State of Orissa languishes in the whirlpool of abject poverty in the midst of abundant natural resources with 98
per cent of country"s chromite, 88 per cent of nickel ore, 70 per cent of bauxite, 33 per cent of graphite, 31 per cent of rare-earth, 28
per cent of manganese, 25 per cent of iron ore and 24 per cent of coal with 56,000 square kilometres of forests, 450 kilometres of
coastline and 10 per cent of the water resources of the country for five per cent of land area and four per cent of the human resources
of the nation. These puzzle many. With such abundant natural resources the State of Orissa is languishing in abject poverty. Sir, the
President has quoted Gandhiji"s dream of future of India.

Gandhiji had visited Orissa in 1921 and after visiting Orissa, he had written :

"The picture of the crowd of the men, women and children in their fleshless bones under the very shadow of Jagannath haunts me. |
invite the sceptics to visit Orissa, penetrate its villages and find out for themselves where India stands. Orissa is the epitome of India"s

poverty."

Nearly 80 years after Gandhiji visited and wrote, things have not changed. People are dying of starvation, parents are selling their
children to save themselves from hunger.

As far back as in 1912, Lord Curzon had rightly said - | would request the hon. Home Minister to pay attention - in the House of Lords :
"Had people of Orissa been an agitating class which they are not, the demands would be long heard."
Till date, the people of Orissa are really not an agitating class and their demands have not been heard.

Sir, | feel that in independent India, principles so devised, plans so designed, finances so devolved, resources so transferred,
Constitution so framed, laws thereunder so enacted and administration so-behaved, have helped the rich regions grow richer and the
poor region, poor States poorer. After 52 years of Independence, Orissa"s relative position among the body polity of nation is
alarming and disastrous. More than 50 per cent of its population is illiterate. The infant death per 1,000 births is more than 100, being
the highest in the country. In Orissa, only 30 per cent of the net sown area is irrigated and 22 kilograms of fertilizer is being used per
hectare of cultivated land, being the lowest among the States. The foodgrains production per hectare is only 10.42 quintals whichis
one of the lowest among the States. The per capita consumption of electricity per annum is only 226 Kilo Watt Hour, thus revealing a
very low quality of life. Seventy per cent of the villages of the State are yet to be electrified whereas many States have achieved one



hundred per cent electrification of their villages since long. Railway route length is only 13 kilometres per 1,000 square kilometres of
area, being the lowest among the non-special category States. Only 10 per cent of the roads are surfaced and among eight major
ports, Paradeep port's shipping cargo handling is the lowest.

Sir, at the time of framing of the Constitution, in the Constituent Assembly, Pandit Hridyanath Kunzru had emphatically said:

"If federation means anything, it means that there should be a transfer of wealth from the richer to the poorer provinces. Just the very
concept of social welfare implies that there should be transfer of wealth from richer to the poorer people. So, the concept of federation,
the concept of national solidarity implies that the richer provinces should part with a portion of what may be in strict theory be due to
them, for the benefit to raise the less developed provinces to the level of more fortunate provinces. It will not even be possible to
guarantee that the social services in the less developed provinces will reach a minimum standard."

He further added:

"Provinces like Assam, Orissa, Bihar and C.P. (now Madhya Pradesh) which are starved for want of funds and whose conditionis as
to extort sympathy of all fair-minded people, would remain forever in the backward condition that they occupy now."

The words were no doubt prophetic. The conditions of Assam, Bihar, Orissa and Madhya Pradesh have not undergone any change for
better during the last 52 years.

Now, | come to the debt position of some of the poorer, backward States. The debt burden of Orissa, Bihar and Uttar Pradesh has
reached such a stage that more than 70 per cent of their own revenue has been spent on payment of interest and repayment of loan.
They are now taking loan to repay their earlier debts. Under article 293 of the Constitution of India, no State can take loan of even one
rupee from whatsoever source, without the consent of the Central Government.

This is the position. The decision of the Central Government for Plan assistance to States with 70 per cent loan and 30 per cent grant
has pushed these backward States into a debt trap. The Central Government, under the able leadership of hon. Atal Bihari Vajpayee,
must help make a deep study of the regions of persistent backwardness with rich natural resources, and find out remedies to bring
them at par with at least the national average within a period of five years. We have lost fifty-two years; now, within five years, we want
that these backward States, with rich natural resources, should be brought at par with the national average at least. No serious
thinking has been done during the last 50 years of Independence, despite the fact that we have been following a centralised planning.

Sir, a reference to Sarkaria Commission has been made in the hon. President's Address. According to the Sarkaria Commission,
royalty on minerals, coal and oils should be revised every two years positively. More than five years have lapsed, since the last
revision of royalty on coal. No upward revision has yet been done, and a State like Orissa is starving for finance and incurring heavy
overdrafts to meet the day-to-day routine expenditure. So, an upward revision of royalty with proper perspective should be done
quickly. I request the Government, through you, that for proper federal harmony, the backward States which have the potential to
develop should be looked after seriously and sincerely, with a time-bound programme to remove regional disparities.

| do not want to take much of your time. | am of the opinion and | am convinced (it is a fact) that if we want to eradicate poverty, the first
step is to remove regional disparities. It has not yet been attended to. My request, therefore, to the Government is that all attempts, all
efforts, should be made to remove regional imbalances or regional disparities in socio-economic, infrastructural and educational
fields. If this is not done, I tell you that there will not be any federal harmony. My request, therefore, is that attention should be paid to it. |
am sorry to tell you that no reference has been made in the President"'s Address in this regard.

I belong to Biju Janata Dal, lam a new Member and this is my maiden speech. | am thankful to you for having given me the time to
express myself. | have heard the Finance Minister, when he was replying, with rapt attention, but there was no reference to regional
disparities and as to what are his programmes. | am sure, the hon. Home Minister, while replying, will make a definite reference to it;
he will give a definite answer as to how or in what way the Government is going to remove the regional disparities, and that is a must.
As a partner of the Government, | can only say that this is the demand of the three-and-a-half crore people of Orissa, who are starving
and selling their children to meet their daily needs. This is the condition there. | am sure, it will be properly looked after. Thank you, Sir.

SHRIK.P. SINGH DEO (DHENKANAL): Mr. Speaker, Sir, | would like to crave your indulgence. | did not want to interrupt the hon.
Member, who was my President in my college and also because it was his maiden speech. We had just received a very distressing
news that one of the super-cyclones of the scale of T-70 has hit Bhubaneshwar.

Sir, we are unable to get through to Bhubneswar because everything has collapsed there. Even the radar at Paradeep of the Indian
Metrological Department has collapsed. Now, the hon. Home Minister is here and we would like to request him, through you, Sir, if we
could get some information about it because the entire State of Orissa is now facing a 240 kilometer super-cyclone which has never
occurred in India before.

THE MINISTER OF HOME AFFAIRS (SHRIL.K.ADVANI): Sir, earlier Shri Madhavrao Scindiaji had drawn attention to this fact and
now an hon. Member from Orissa, a senior Member, also has drawn attention to this fact. We have been in touch and whatever
information we have is becoming delayed and out-timed. Sometime back | was told that all the nine districts of Orissa have been
affected by this cyclone ... (Interruptions)

SHRI TRILOCHAN KANUNGO : Sir, the cyclone has touched Orissa today only ... (Interruptions)

SHRIK.P.SINGH DEO : Everything has broken down ... (Interruptions)
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information about it ... (Interrﬁptions}
SHRIL.K.ADVANI: | have given whatever information 1had ... (Interruptions)

SHRIK.P. SINGH DEO : Sir, we are getting very distressing signals from all over Orissa. The hon. Minister is here ... (Interruptions)
MR. SPEAKER: He has communicated to you whatever information he had.

... (Interruptions)

SHRIK.P.SINGH DEO : Sir, now the Cabinet Secretary is chairing a meeting. The hon. Home Minister is in a position to give us some
information ... (Interruptions) Sir, itis a question of sufferings and miseries of the people ... (Interruptions) It is not an ordinary matter ...
(Interruptions)

MR. SPEAKER: He is also taking it seriously.

Now, Smt. Kanti Singh.
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19.00 hrs.

MR. DEPUTY-SPEAKER: Shri Palanimanickam. You may be brief. We will have to rush.

SHRIS.S. PALANIMANICKAM (THANJAVUR): | will conclude within my limited time of ten minutes.

Mr. Deputy-Speaker, Sir, lam extremely grateful to you for giving me an opportunity to speak on behalf of my party, the DMK, on the
Motion of Thanks on the President's Address. | thank my leader Dr. Kalaignar and my voters of Thanjavur Constituency for this
opportunity.

I thank the people of India who have given a clear-cut and decisive mandate for the NDA. ltis a tribute to the Indian people -- their
heads are held high. Itis here that we must appreciate one billion countrymen of ours for the peaceful election. People accept that
"NDA is new; NDA is the future and NDA is the broad-based movement for progress and justice." We are proud that NDA is
representing both the national interests and the regional aspirations. After all, NDA is nothing but the mirror image of our nation"s unity
in multifaceted diversity, rich pluralism and federalism. This is a Government which is representing people from Kanyakumari to
Kashmir and from Maharashtra to Arunachal Pradesh.

There has always been freedom of thought in this country. The days of monolithic parties ruling the country are over and now it is the
era of coalition Government. It is better to form a Government with different parties than having a Government by one party with its
Members putting in different directions. The coalition Government has come of age and it has come to stay here.

It is not the intention to hurt the feelings of anybody, but at the same time, | will be failing in my duty if | do not recall the fact that the age-



old national party could not come to any conclusion as to whether to have a coalition Government or not and it has become a debating
subject for its members. The people of our country have rejected the selfish personal agenda of those who instigated others to topple.
All the national parties have become regional parties because they are not representing all the States.

NDA has come to power to honour the sentiments of the minorities and weaker sections. The minorities have clearly understood and
accepted us and voted for us.

The long interval between the dissolution of the last Lok Sabha and the elections for the 13th Lok Sabha which has witnessed a grave
and a serious challenge to our national security is over now. The armed aggression in Kargil by Pakistan was decisively foiled by our
brave jawans, the airmen, the officers and the people of that area. We bow our heads before them. Pakistan has suffered a double
defeat -- defeat both on the war front and on the diplomatic front. Our Government gave a package of assistance for the welfare of our
brave soldiers" families who laid down their lives and also for those soldiers who were invalidated or incapacitated due to injuries.

Our Government is committed to harmonious Centre-State relations which are fundamental to a healthy federal polity and to achieve a
balanced socio-economic development. Now, the dreams of our late leader Anna and our beloved leader Dr. Kalaignar have come
true.

If the percentage of reservation for SCs, STs or OBCs exceeds 50 per cent in some States, it will be sanctified through legislative
measures. But the first State to reserve more than 50 per cent for these categories is Tamil Nadu. It reserved 69 per cent for these
categories under the leadership of Dr. Kalaignar.

Our Government is keen on taking time-bound steps to link Ganga with Cauvery. On behalf of our farmers, | urge upon our Government
to take steps to link all the Southern rivers initially.

Our commitment to the nation will be clear if all the 19 languages included in the Eighth Schedule of the Constitution are made official
languages, in order to honour the sentiments of all the people.

The President's Address mentions that more importance would be given to agriculture and agro-based small industries, creation of
employment opportunities, assurance of health care, clean and potable drinking water even to the remote villages, female literacy,
primary education, and a massive 'Shelter for all" programme to make India proud and prosperous.

We are giving more importance to reforms. Reforms means less inflation and more expenditure for primary schools, hospitals and
shelters as it is done in China.

Sir, with these words | support the Motion moved by Prof. Vijay Kumar Malhotra. Thank you.
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SHRISUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Mr. Deputy Speaker, Sir, you may tell the time as to when you will
ring the bell so that | will try to conclude my speech before that.

MR. DEPUTY-SPEAKER: | will first give you a caution bell.



SHRISUDIP BANDYOPADHYAY : Sir, Irise to speak in support of the Motion of Thanks to the President's Address moved by Shri
Pramod Mahajan and seconded by Shri Malhotra.

At the outset, on behalf of the Trinamool Congress Party, we would like to salute the heroes of Kargil, the jawans who have lost their
lives and certainly to the Prime Minister, Shri Atal Bihari Vajpayee who very cautiously tackled the situation. Probably, this was the first
time when Pakistan was isolated from the rest of the world. It could not gain support from any comer. But it was disgraceful and
unfortunate on the part of the Opposition deliberately targetting the Government saying as to why the Intelligence failed, how did
Pakistan gain entry into our territory or capture India"s territory and so on. Not a single Member of the Opposition ever talked either
about the attitude and the aggression of Pakistan backed by their ISI Agency or the heinous way in which their Army had crossed the
Line of Control and thus compelled India to go for a battle. It was never condemned. On behalf of my Party, | condemn the attitude of
Pakistan.

Earlier, Shri Atal Bihari Vajpayee had made an historic bus trip to Lahore and a Lahore Agreement was signed there. In this
background, we unequivocally condemn the betrayal on the part of Pakistan. All of us should at least be united on this point, otherwise,
the soul of all those jawans who have lost their lives during Kargil war will not remain in peace.

Iwould specifically like to speak about the problem of unemployment. The Hon. President has assured in his Address that one crore
job opportunities will be created in the next financial year. Shri Somnath Chatterjee raised an issue in this regard and the hon. Finance
Minister wanted to respond to that. In our State, the unemployed youths are really frustrated, disappointed and disillusioned. In our
State, the registered unemployed youths are perhaps the highest in India. It has crossed the figure of 58 lakh.

They do not know how to get jobs and employment opportunities. According to a study the number of unemployed youths may grow
from 50 lakh to one crore. | would request the Central Government to release a White Paper so that unemployed youths can get a
direction and could know in what way they could get employment opportunities. | would even request the Central Government to
convene a meeting of the Chief Ministers of different States. If a meeting of the Chief Ministers is convened with the initiative of the
Central Government and if this matter is taken up with top most priority and is also considered a burning problem of the country at this
juncture, then the youths of the country can get a direction. The things have come to such a pass that the hungry unemployed youths
may lose their confidence in the Parliamentary system.

When we contest elections, the youths take major responsibility to see that their candidates are elected. They believe that if such and
such party comes into power, they will certainly try to do something in this regard. So, it will be my humble submission to this
Government -- where we are also partners -- that it should take all the initiatives to see that unemployment problem is dealt with top
most priority.

Just now my colleague from Orissa was speaking. We must say that the Eastern zone is the worst sufferer of the regional imbalances
so far as the Central Government"s assistance is concerned. After 50 years of Independence, West Bengal, Bihar, Orissa, Assam
and also the North Eastern regions are really not getting the desired financial assistance. ltis our agony that even after 50 years of
Independence, Eastern zone is suffering from regional

imbalance. Our urge will be that Central assistance, Central projects and Central financial assistance should be extended for all out
development of the States of Eastern region.

Sir, we are deeply concerned about the price rise. You know better that when the elections come, the national political parties take
financial assistance from the industrial houses and big trading houses. After the election, these business houses have a tendency to
increase the prices and try to make their profits in a bigger way. Now elections are over. The Government should remain very much
vigilant to see that price rise do not take place and all sorts of positive efforts in this regard are taken.

Sir, electoral reforms have been proposed in the President"s Address. Our Party, Trinamool Congress, still believe that introduction of
Identity Cards which was initiated earlier, should be pursued. Huge money was spent for photographs and for distribution of identity
cards. Seventy to eighty per cent people received identity cards throughout the country. We would like to request the Government that
the should further take initiative s to introduce identity cards for the future elections. This is to be considered. Sir, still the election
process in our country is not getting a proper democratic identity. Suppose a candidate has been defeated in five to six Assembly
segments but in one Assembly segment, he gets more than 65,000 to 70,000 votes, what will happen?

A candidate who has secured even upto 80,000 votes in one assembly segment, but who has been defeated in five-six other
assembly segments, is declared elected by a margin of 10,000 to 12,000 votes. Is it parliamentary democracy? Is it the way
parliamentary democracy will function? So, it is our utmost request that electoral reforms have to be taken up on priority basis. It
should not remain only confined to the President"s Address. This matter should be taken up very positively.

Introduction of Lokpal Bill is also required. Prime Minister"s office should also come under the jurisdiction of Lokpal. Can you imagine
the Chief Minister of a State for the last 23 years goes abroad and stays there for a long two-three months at a stretch? How much
expenditure has been incurred by the State Exchequer is never reported in the State Assembly. Who are the persons who provide
facilities to him; which are the hotels in which the Chief Minister stays? Why not these matters are inquired in a proper manner? These
are the questions being raised every time by the people of our State. We would therefore request you to see that the provisions of
Lokpal Bill are properly implemented. The expenditure incurred by different Chief Ministers and even the Central Ministers who go
abroad should be inquired into. How many days they stay abroad, what is the foreign-exchange they are getting from the Government
of India should also be probed. One inquiry is to be initiated for this purpose, which we demand very firmly.

Reservation of seats for women in Parliament and Legislative Assemblies has been mentioned in the President"'s Address. We want
to induct them in Corporations and Municipalities also. 33 per cent reservation for women should be penetrated and percolated down
to Municipal and Corporation areas also.

SHRISHARAD PAWAR : There is already a Constitution amendment regarding this.



SHRISUDIP BANDYOPADHYAY : But that has to be enacted by the State Governments.

Iwould like to mention that work culture is to be introduced everywhere. This slogan and this idea is to be projected from the Central
Government to all States because work culture differs from one State to another. Maharashtra has a good work culture; Andhra
Pradesh has a good work culture, Delhi has its own work culture; and Bangalore has its own work culture. But in West Bengal we have
no work culture as such. ltis just

because the party which is ruling the State for the last 23 years has destroyed the work culture system there. So, this is a matter which
has to be taken up on priority.

The Central Government should give a slogan to promote and increase the production. The slogan should reach lower levels of society
also...(Interruptions)

MR. DEPUTY-SPEAKER: Please do not interrupt him.

SHRISUDIP BANDYOPADHYAY : A slogan for increase of production should reach the farmers and labourers. This matter should be
looked into on priority.

MR. DEPUTY-SPEAKER: You will have to wind up now.
SHRISUDIP BANDYOPADHYAY : | am going to conclude, Sir.

So far as the education system of our country is concerned, can you imagine that the Vice-Chancellor of a university just resigned from
his post in the city of Calcutta and contested the parliamentary election, got defeated by a margin of 2.5 lakh votes and again joined
as the Vice-Chancellor of the same university? Is it proper? Is it the system by which education can proceed in this country? To be
more specific, this happened in South Calcutta constituency from where Kumari Mamata Banerjee contested.

The Vice-Chancellor of the University has again joined and the people of West Bengal have strongly condemned it.

I do not want to take the time of the House. On behalf of my party, | convey our thanks to the hon. President for the Address which he
had given to both the Houses of Parliament.
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Our State has been endowed by nature with plentiful resources. More than 15000 mega watts of power can be generated by the
optimum use of this endowment, which, in turn, can be used to create an industrial revolution in the State, with the financial and
technical support of the Centre.
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the Indus Water Treaty between India and Pakistan has frozen the share of the State"s irrigation potential from the Chenab and

Jhelum rivers at the level which was in force in 1947. We neither can use the waters of these rivers to extend our irrigation potential nor
make reservoirs for generation of new power project. Our country enjoys the same rights over the waters of Ravi and Sutlyj rivers. Our
State has thus been deprived of a divine gift for which we are suffering immensely.
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they are part and parcel of Jammu and Kashmir. They are flesh and blood of Kashmir and there can be no Kashmiri civilization without
the Kashmiri Pandits.
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The unemployment graph which rose alarmingly in the last 7-8 years, has been contained by our Government, to some extent. But to
make a decisive dent, we will have to secure our share of jobs from the Central agencies, its public sector and even private sector
friends. The Central agencies recruit thousands of young men every year, but our State has got a negligible share out of this quota.
We seek that a reserved quota in this behalf be made for ten years for Jammu and Kashmir State so that this problem is, to some
extent, solved.
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our State has generally been neglected in industrial sectors by the Centre. The Centre should take note of this fact and see what kind
of industries can be started in Jammu and Kashmir and | would request that they should pay immediate attention to this aspect.
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that loans, especially agricultural loans upto Rs.50,000 will be revoked.
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With the result, the people are after the State Government and are saying that the Government of India had already written off the
loans.
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Then, constructing of an alternative road has not been thought of till date by the Central Government.
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There are some technical difficulties and with the

result, the people of Jammu and Kashmir tune to Pakistan T.V. We have brought this matter to the notice of the Central Government
and requested that all the technical difficulties in this regard should be removed, so that the people will be in a position to see the
television programmes telecast from Srinagar and New Delhi.
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These things give a wrong signal in Kashmir.
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MR. DEPUTY-SPEAKER: Shri Ali Mohammad Naik, please conclude now. Shri Amar Roy Pradhan.



... (Interruptions)

SHRIALIMD. NAIK (ANANTNAG): The people of the State have a vision about restoration of full autonomy which has been promised
by the founding fathers of the Republic. We would like to seek credible guarantees for the constitutional arrangements of the State with
the Centre, so that the tragedies of the past are not repeated.

SHRIAMAR ROY PRADHAN (COOCHBEHARY): Mr. Deputy-Speaker, Sir, while thanking the hon. President, |would like to say as to
what he has stated in his Address. In the first page, he stated that the just concluded parliamentary election was the last of this century.

You, hon. Deputy-Speaker, and other hon. Members have been elected. But | am sorry to say that there is a part of our country which is
an Indian enclave. Not only one or two or three persons are living there but there are more than a lakh of Indian citizens. They are
surrounded by Bangladesh. They have not been able to take part in this election which is the last one in this century and the first one in
the twenty-first century. It is not a small figure. It is shameful for all of us. While the Minister of Home Affairs visited that site, he spoke
loudly about its position. He is there for the last 20 months. What has he done for these people? They are living under a rule of jungle.
Who is responsible for it? There is no administration. There is no police. There is no defence. There is no panchayat. There is no
MLA. There is no hospital. There is not even a primary institute. Who is responsible for it? The Congress Party has also been
responsible for that.

For the last 50 years, they have not been able to exercise their franchise. ltis a tragic position. Are you speaking of democracy? Is this
the democracy? While we have good relations with Bangladesh. We had the bus "yatra". The Prime Minister was there. Hon. Chief
Minister of West Bengal, Shri Jyoti Basu, and Shrimati Geeta Mukherjee were also there at the time of that bus "yatra". We have now
cordial relations. Even then, why can these people not be allowed?

| am happy that you have had the votes of the Kashmiri Brahmins. They can exercise their franchise. You have made arrangements for
them. We have good relations with Bangladesh. Why can you not have it there? Have you tried for that? No. You have never thought of
it. You have neglected those two lakh Indian citizens. That is the attitude.

Mr. Deputy-Speaker, | do not know the total population of your area. I think it is much bigger than of that area. Why have they been
neglecting it for the last 50 years?

Secondly, there is no reference about the land reforms. It is a matter of shame. We would like to have rural development. How will
there be rural development? They are not for that. In the First Five-Year Plan, we have had the land reforms in every State. But | am
sorry that even during the regime of the Congress Party, that is, during the Sixth Five-Year Plan, they did not mention anything about
the land reforms. You have intentionally avoided that. Those people who are in power today do not like it. They would like to have only
the landlords.

In our country, we do not have the land reforms. ... (Interruptions)

SHRIPRIYA RANJAN DASMUNSHI : There was Zamindari system in West Bengal. We introduced the Land Reforms Act. We
brought the land reforms.

SHRIAMAR ROY PRADHAN : No, no. ... (Interruptions)

SHRIPRIYA RANJAN DASMUNSHI : | think, you have forgotten that. ... (Interruptions) You check up from your bigger partner, thatis,
CPI(M).

SHRIAMAR ROY PRADHAN : There were land reforms in 1955. But you did nothing for that. ... (Interruptions)

SHRIPRIYA RANJAN DASMUNSHI : Can you tell me how many acres of land have been distributed uptill now under your regime?
Can you quote the figure?

SHRIAMAR ROY PRADHAN : Yes.

SHRIPRIYA RANJAN DASMUNSHI : Have you got the figure.

SHRIAMAR ROY PRADHAN : Yes.

MR. DEPUTY-SPEAKER: Shri Dasmunshi, please do not interrupt now.

SHRIAMAR ROY PRADHAN : Surplus land has been distributed. ... (Interruptions)

MR. DEPUTY-SPEAKER: We do not have time.

... (Interruptions)

SHRIAMAR ROY PRADHAN : No, no; we are not resigning. We are in support. It is the Government of West Bengal. The hon.
Member may say whatever he likes about work culture and all these things. But land culture is there. We have given land to the tiller,
that is, land to the landless people. We have distributed it. In this Report, it is the Central Government who have a praise for it. ...
(Interruptions) Sorry, the name is ‘Bannerjee".

On page 11 of the Address, para 39, itis said:

"We are committed to safeguard the interests of Scheduled Castes, Scheduled Tribes, Backward Classes and minorities..."



| am speaking mainly for the Scheduled Castes and Scheduled Tribes people because of the fact that one community here in Delhi
may come under Scheduled Caste or Scheduled Tribe but it may not come under Scheduled Caste or Scheduled Tribe in other
States. For this purpose, once and again, it was stated in this august House and so far my knowledge goes, every time we raise this
issue this way or that way, we were told that a comprehensive Bill would come up. But that has not come up to see the light of the day.

When we are speaking about the North-Eastern Region, particularly, Assam, terrorism is going on always. What happened in Assam?
You will be astonished to learn that these tribes like Santhals, Munda, Oraon, etc. throughout the country they are treated as tribals, but
if you go to Assam, you will find that they are not the tribals. The tea garden workers who are living there, they are not one or two but
they are about 80 lakhs, they are also not treated as fribals.

In the Eighth Lok Sabha, there was a Select Committee and of course, it was headed by me. That Committee gave a
recommendation that the Scheduled Castes and Scheduled Tribes of that area should come under this List. The last Government did
not come up with a Bill for that and | do not know whether this Government will come up with a Bill or not. But it is a fact that if you would
like to develop the areas and stop insurgency in that State, then first of all what you need to do is to recognise all the tribal people as
Scheduled Tribes under the Constitution of India. But that has not been done because they have got some fear because the ULFA
insurgents are sometimes with the BJP and sometimes with the Congress ... (Interruptions)

SHRITARUN GAGOI (KALIABOR): No, this is not correct... (Interruptions)

SHRIAMAR ROY PRADHAN : Yes. Now they are siding with the BJP and they will come forward again... (Interruptions) They had so
many Army Operations there, like Operation Bajrang in 1990, Operation Rhino in 1991 and so on. But | would like to know what is the
result. What is the attitude of ULFA? It believes that Assam was never a part of India before it was annexed by the British. This is their
attitude... (Interruptions) Sir, you can imagine this easily what is going on there in Assam.

This is the position in the North-Eastern Region of our country. | know the main reason is that once you declare the tribals of that area
as Scheduled Tribes then it will ultimately be a Tribal State and just to refuse that whether itis Congress, BJP or Janata Dal, whoever
is in power, it will try to undo it. For that fact they did not do.

I'would like to appeal to the Government that if you want to stop insurgency and disturbances and you like the ISI activities to be
stopped in that part of our country, then you must come forward with a comprehensive Bill that these tribals may be treated as
Scheduled Tribes under the Constitution of India.

SHRISIMRANJIT SINGH MANN (SANGRUR): Mr. Deputy-Speaker, Sir, | am grateful that you have allotted some time to a Sikh
representative of the Shiromani Akali Dal. | hope you will be a little liberal with me because there is no Sikh Minister in the Union
Cabinet and | will try and represent my nationality as bestas | can.

Iwish to transport your thoughts to 1984 when the Indian Government with the full force of the Armed Forces razed the Golden Temple
to the ground and killed thousands of pilgrims, who were innocent people. The Government of India had said that they were cleaning
the Golden Temple of terrorists. This is the lame excuse and | do not agree with it nor do the Sikhs agree with it.

I take the case of the Babri Masjid. Were there terrorists in the Babri Masjid when it was razed to the ground? Chrisitan nuns are
being raped. Are they terrorists that they should be raped like Sikh women during the Operation "‘Blue Star"? The Pope is not being
allowed to come to India and obstacles are being placed in his way. Is the Pope a terrorist? Churches in Pondicherry had been burnt
and razed to the ground. Did they haul up any terrorist?

The President"s Address is very careful and it says that terrorism has got to be finished. Terrorism can be finished when there is an
action and a reaction. That causes all sorts of terrorist problems. | blame the Indian State for terrorising the minorities and putting us to
death. | myself have served seven years in prison. | myself have been tortured. And the height of it all was that though article 21 of the
Constitution gives us the right to life and liberty, it was taken away by Rajiv Gandhi"s Government by introducing the 59th Constitution
Amendment Bill, which declared that we could be finished off without the due process of law. Now, these are the sort of laws that have
been promulgated in this country.

There are hundreds of Sikhs who are in prison since 1984. TADA has been repealed on the surface of it but | am attending the TADA
courts. |am a TADA prisoner myself. How long is this kind of justice to continue? How long are we to wait to get to our cherished
dreams which Jawaharlal Nehru promised that we would get a territory in India where we could feel the glow of freedom? We do not
feel the freedom. Our passports have been confiscated. We are not allowed to travel abroad, not even myself though | have become a
Member of Parliament. ltis a privilege of a Member of Parliament to get a diplomatic passport. But this is all being denied to us.

What about the river waters of Punjab? The Constitution is very clear that the subject of river waters is in the State List but all the river
waters of Punjab have been taken over by New Delhi. New Delhi distributes river waters. Our natural resources are looted by the State
of India. We are very annoyed with all that is happening to us in Punjab.

There is no liberty. There is no money to pay the Government servants. It has got so bankrupt that it has become a State whichis
about to wither away. The same is true of most of the States. | heard about Orissa and West Bengal. They do not have any money. So,
what are we going to do? How is the Centre going to provide money to all these States? | fail to understand because if the Centre
provides all the money, it weighs the jackboots which we do not want it to weigh.

Regarding the question of death penalty, | say that when Shrimati Indira Gandhi was assassinated, the alleged assassins were put to
death. When Rajiv Gandhi"s assassins were found, they are facing a death sentence. But what about the 1984 massacre of the Sikh
people? Why did the State not take the murderers to task-- *and their company? They are still at large. (Interruptions)

SHRISONTOSH MOHAN DEV : They have been cleared by the courts. He has been cleared by the courts. (Interruptions) It should not
go onrecord.




* Expunged as ordered by the Chair.

MR. DEPUTY-SPEAKER: It should be expunged.

SHRISIMRANJIT SINGH MANN : These Benches have committed the genocide of the Sikh people and they want to reduce me to
silence. It will never be done. If they want to face us, they are welcome to face us anywhere. But they cannot shut us down. That is
impossible. | will not allow myself to be shut down by some demonstrators in Parliament. This is a speaking House. | have heard them
patiently. Let them have the guts, the patience to hear us also.

MR. DEPUTY-SPEAKER: Shri Mann, they are all patiently hearing. There are certain expressions which are not to be on the record.
Therefore, | have expunged them.

SHRISIMRANJIT SINGH MANN : Mr. Deputy-Speaker, Sir, these people have been named by the people who have been
assassinated. | will tell you what is happening in Kashmir.

MR. DEPUTY-SPEAKER: Kindly concentrate on Presidential Address.

SHRISIMRANJIT SINGH MANN : Yes, |am concentrating on the Presidential Address. |am telling you why terrorism is raising its
head. These are the reasons. The State itself has started committing terrorist acts. None of the perpetrators of 1984 violence,
massacre, have been brought to book. What a great shame can there be? | say that these political murders must be accounted for. |
will tell you from our experience that when Magbool Bhatt was hanged in Kashmir, and he was hanged for Kashmir, militancy started in
Kashmir. When Satwant Singh and Kehar Singh were hanged, the Sikhs became militants. Now | do not want the Tamil people to
become militants. Four people are on the death road from Tamil Nadu. One is a woman. If they are also executed, | dare say this will
arouse Tamil nationalism. (Interruptions)

SHRISHARAD PAWAR : How can he say this? (Interruptions)

SHRI SIMRANJIT SINGH MANN : We have heard you. You please sit down.
SHRIJ. S. BRAR : He cannot talk like this. This is too much. (Interruptions)
SHRISIMRANJIT SINGH MANN : It is not too much. (Interruptions)

MR. DEPUTY-SPEAKER: Shri Mann, those expressions are expunged. They are all expunged. This kind of things cannot go on
record.

SHRIRAJESH PILOT : We know that the Member is first time in the House but he must understand the restraint of language in the
House. He must restrain. There are some expressions which cause much more problem in the country. He should keep that in mind.

MR. DEPUTY-SPEAKER: That is why, |am telling him.
... (Interruptions)
20.00 hrs.

SHRISIMRANJIT SINGH MANN : | want to speak about the Sikh people. There are no Cabinet Ministers or Supreme Court Judges.
Why is this discrimination being carried on by the present Government which vowed that it is for the Sikhs and the minorities? Today,
the Christians are scared, the Muslims are scared, the Sikhs are scared. Is this the sort of polity we want in India where the minorities
do not feel safe? What about the Staines" killers? That person has not been brought to book as yet. What about other people? In
Guijarat, what has happened to the Christians? Are we to understand that the authority of the State does not run down to the States
where these murderers can be caught and brought to book? This is all that is happening before this august House. (Interruptions).

sit witer T Aten (FEFD : a9 8 wEd )

SHRISIMRANJIT SINGH MANN: | will sit down when the Deputy-Speaker tells me to sit down. When you become the Speaker, then
you tell me to sit down. (Interruptions).

Sir, please control your Congress benches. They cannot shut my mouth.They have committed the genocide of the minorities and the
Sikhs. ltis a fact that they have committed a genocide. | would rather say that New Delhi ought to extend a new hand. We wanta
surgical operation of the Indian

Constitution so that it satisfies the Sikh opinion in the Punjab and internationally also. | am a peaceful man and | would say that all
Sikhs are peaceful. It is time that we thought about the Sikh problems.

MR. DEPUTY-SPEAKER: Shri Mann, please conclude.
SHRISIMRANJIT SINGH MANN : Thank you, Sir.

MR. DEPUTY-SPEAKER: The time of the House has to be extended. Now, it is 8 0" clock. There are seven or eight speakers. So, we
may have to extend the House for about 40 minutes. We will have to give two or three minutes each to all the speakers.

Is it the pleasure of the House to extend the time up to 8.45 p.m.?



AN HON. MEMBER: Please extend the time up to 9 0" clock.

MR. DEPUTY-SPEAKER: So, the time of the House is extended up to 9 0" clock.

SHRISONTOSH MOHAN DEV: Sir, please allow each speaker five minutes.

MR. DEPUTY-SPEAKER: Everybody will plead his case. When it comes to him, he will take ten minutes. That is what | have seen.

Shri P.C. Thomas. Now, please confine yourself to five minutes, if you can.

SHRIP.C. THOMAS (MUVATTUPUZHA): Sir, | know there is a paucity of time. So, | will confine myself to a few points. | wanted to
analyse the President's Address on the basis of some of the basic policies, but as the time is very limited, | am confining myself just to
the State of Kerala because not much has been said about the State of Kerala till now in this discussion.

Our State is basically an agricultural State.

There is one difference in the type of crops which are being grown. These are mainly cash crops, coconuts and the like. |am very sad
to find that there is no mention of any specifics about cash crops. There is no mention of any encouragement for the farmers who are
cultivating rubber, coconut and other horticultural as well as cash crops in very large numbers.

As far as rubber is concerned, | would like to call the attention of the hon. Finance Minister as well as the other Ministers. This
Government led by Shri Atal Bihari Vajpayee last time, had decided the floor price of rubber as Rs.34.05. | just want to ask whether
they are not duty-bound to give to the farmer at least the floor price, the minimum price, the support price which they have declared. |
think | have every right to ask that. There is a price which has been fixed but that has not been given. The price was Rs.70 when the
Members sitting on this side were sitting on the Treasury Benches three years back. That has come down to Rs.25, Rs.22 and like
that. Today, the price is Rs.28. No cultivator is able to cultivate rubber. There is absolutely no way to go further. So, | would request the
Government to take at least this Rs.34.05 as the basic price and procure rubber at this price. | refer to the price because if you
procure rubber at this price, | am sure you need not have to procure more because the big industries and the tyre manufacturers are
the purchasers. They will have to come and give this price to farmers and purchase it. So, you only have to make this mechanism to
work. Twenty-eight thousand tonnes of rubber was about to be procured. Now that period has terminated. Now a further order is
necessary immediately. Since nothing has been stated about this in the President's Address, | urge upon the Ministry to pay special
heed to this. The Finance Minister is going to start the process of preparing the Budget from tomorrow onwards. So, | would request
the Finance Minister to stop all imports of natural rubber as well as artificial rubber. As the natural rubber is not being imported in the
form as the industrialists want, they are turning to the import of artificial rubber. Polyurethane is one item whichis being imported in
large quantifies. So, the poor farmers cultivating rubber are put to further difficulties. | would urge upon the Government to take a very
strong action with regard to this. If no action is taken, | think we would also have to say what Shri Mann has said. | do not agree with
Shri Mann totally, but we may have to say what Shri Mann was referring to because we are being sidelined. The people of Kerala have
been sidelined just because this cultivation is mainly in the State of Kerala. But this is one cultivation which has given to the nation a lot
of revenue. A lot of revenue and a lot of foreign exchange has been saved on account of the hard labour put by ten lakhs of poor
farmers, about eight lakhs of whom are below the marginal line. So, that is one point.

Another mention which has come in the President's Address is with regard to coconut. It is there in Lakshadweep, it is there in eight
States, it is everywhere. But as far as Kerala is concerned, one very serious disease has affected the coconut. The whole cultivation is
going to be devastated. It is almost just equivalent to the cyclone which is hitting our eastern areas. | am really pained to hear that the
cyclone has gone to the extent of very very serious stage. | call upon the Government to take some serious action with regard to the
coconut cultivators in this country.

Sir, lam making a very short speech. Just as the cyclone has come, the natural calamities have affected not only Kerala but also many
other States.

Sir, Ithink some clear-cut formula has to be evolved for the purpose of making payments. The Tenth Finance Commission which has
made some regulations is not taking into account the real loss which the farmers are suffering and the sufferings of the ordinary
people. In Kerala, in my constituency, landslide has occurred during the past 3-4 days and there are heavy rains. No assistance is
coming from the Centre.

As far as the Centre-State relationship is concerned, our Party has got a very important say on that. But because of paucity of time |
have to conclude my speech.

The States are to be given more money especially seeing their geographical location and other specialities. Some States require
more money. The quantum of money which is given should be not only on the basis of either the area or population, but | would submit
that density of population should also be considered. If density of population is considered, | am sure that more money will come.
Many States, including Kerala, have been sidelined. | would urge upon the hon. Minister of Finance to take these matters very
seriously.

With these words | conclude and thank you for the opportunity given.
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SHRISANSUMA KHUNGUR BWISWMUTHIARY (KOKRAJHAR): Mr. Deputy-Speaker, Sir, and my learned friends who are present
here, |would like to speak a few lines on the Motion of Thanks on the President"s Address wherein | will try to draw your attention to
certain very genuine issues. In this regard, first of all Iwould like to extend my thanks and congratulations to the President of India for
taking a lot of pains in presenting a lot of points in regard to the developmental aspects of the country. Today | would like to try to
speak in Assamese language so as to make the people of Assam understand the exact sentiments of the downtrodden and struggling
Bodo people of Assam.

MR. DEPUTY-SPEAKER: Please continue.

* SHRISANSUMA KHUNGGUR BWISWMUTHIARY : Hon. Deputy Speaker Sir, today | would like to deliver my speech in Assamese.
With a very heavy heart | am expressing the agony of the people of Bodoland. | would have been very happy, if | was allowed to speak
in Bodo language, my mother tongue. The Bodo people living in India and abroad would have felt highly honoured had |been allowed
to speak in Bodo. Ours Bodo language too, is a very rich language. It is our misfortune that after long 52 years of our independence
Bodo language has not been included in the VIl Schedule of our Constitution. It is our long standing legitimate demand and | request
the Government of India to make necessary arrangement for including Bodo language in the VIl Schedule of the Constitution of India
w.i.e.

Here, | would like to refer to para 36 of the President"s Address, where it has been stated that necessary action will soon be initiated
for the creation of Uttaranchal, Vananchal and Chhattisgarh as new States. In this regard, | on my behalf and on behalf of the people of
Bodoland extend support to this proposal. In this regard, it has been a matter of great regret and unfortunate that no policy matter
regarding the creation of a separate State of Bodo Land, which is our legitimate and genuine demand has been mentioned. ltis a
heart rending event in the history of the 13th Lok Sabha. We, the Bodo people are the original inhabitants of Assam; we were the
rulers of Assam for many centuries. We belong to that ruling Bodo dynasty, and so to say, | am also a prince/like representative of that
dynasty. It is the irony of fate that today we are being treated as slaves.

During the long span of 52 years, after independence, the Government of Assam has deprived us from our legitimate and genuine
rights. There has been no development worth the name in the Bodoland area. There ought to have

* Translation of the speech originally delivered in Assamese.

been much more development in the Bodoland area. Even the Union Government also failed in their duty in the field of development in
the Bodoland area and in providing safety and security to the Bodo people. This is the only reason that the people of to-day"s
Nagaland, Mizoram, Arunachal, and our Garo, Khasi and Jayantia hills brethren also were compelled to go out of Assam during 1960s
and 1970s. On the same ground and analogy only Bodo people have been demanding a separate State of Bodo land, and this is their
just and legitimate demand. Therefore, | demand that alongwith Uttaranchal, Vananchal and Chhattisgarh, Bodoland also should be
created with immediate effect. Otherwise, it will not be possible to preserve the identity of the Bodo people and their language, culture,
customs and traditions. The safety and security of all the ethnic groups in Assam are at stake. The AGP Government headed by Shri
Prafulla Kumar Mahanta miserably failed in giving protection to various ethnic groups.

MR DEPUTY SPEAKER: Please conclude now.

SHRISANSUMA KHUNGGUR BWISWMUTHIARY: There has been no development in the Bodoland area. By hook or by crook, and
under any circumstances, this present NDA Government should take a concrete policy decision to create a separate State of
Bodoland. Itis a very genuine and legitimate demand, and it is our birth right.



Sir, the creation of a separate State of Bodoland is very much related to the question of preservation of our own distinct ethnic identity,
language, culture, tradition and customs and that is why, it has been a must.

| am happy that a new Ministry to look after the tribal affairs has been created. We welcome this; but at the same time, there is
apprehension in our minds regarding the power and authority to be exercised by the new Ministry or all the powers will remain with the
Ministry of Home Affairs and also with the Ministry of Social Justice and Emplowerment. The Ministry of Tribal Affairs should be free
from the clutches of both the Ministries of Home Affairs and Social Justice and Empowerment. There should not be any interference
by the Ministry of Home Affairs and also by the Ministry of Social Justice and Empowerment in the affairs of the Ministry of Tribal
Affairs.

MR DEPUTY SPEAKER: Please wind up.

SHRISANSUMA KHUNGGUR BWISWMUTHIARY: The next point | would like to raise is that Hon. President is kind enough to make a
mention in his speech about the North-East Council that the Government will soon restructure the North-East Council for faster socio-
economic development of North-Eastern States; but there is no indication about its plans and programme.

Another burning problem of Assam is the illegal influx of large number of foreign nationals into Assam. This has created varieties of
problems in the State. | do not know how the problem of foreign nationals will be solved by the Govt. and the Hon. President's speech
is silent on this vital issue.

MR DEPUTY SPEAKER: Please conclude now. Please wind up.

SHRISANSUMA KHUNGGUR BWISWMUTHIARY: |am going to conclude my speech. This is my maiden speech. Please allow me
to speak.

MR DEPUTY SPEAKER: This is not your maiden speech. You have been here for some time.

SHRISANSUMA KHUNGGUR BWISWMUTHIARY: 1 would like to reiterate my strong demand again to create a separate State of
Bodoland by this present Government of India under the leadership of Shri Atal Bihari Vajpayee.

MR. DEPUTY-SPEAKER: Shri Bwiswmurthiary, please conclude.

SHRISANSUMA KHUNGGUR BWISWMUTHIARY : By hook or by crook and, under any circumstances, this present NDA
Government should take a concrete policy decision to create a separate State of Bodoland.

Sir, creation of a separate State of Bodoland is very much related to the question of preservation of our own district ethnic identity,
language, culture, tradition and customs, and it has really been a must so as to ensure the question of survial and existence of several
millions of indigenous Bodo people.

MR. DEPUTY-SPEAKER: Please conclude now.

SHRISANSUMA KHUNGGUR BWISWMUTHIARY : Iwould like to thank the present Government of India for having created a
separate Ministry for tribal Affairs.

MR. DEPUTY-SPEAKER: Please conclude now. Please wind up.

SHRISANSUMA KHUNGGUR BWISWMUTHIARY : lam going to conclude my speech. This is my maiden speech. Please allow me
to speak.

MR. DEPUTY-SPEAKER: This is not your maiden speech. You have been here for some time.

SHRISANSUMA KHUNGGUR BWISWMUTHIARY : | would like to make a strong demand again to create a separate State of
Bodoland by this present Government of India under the leadership of Shri Ata Bihari Vajpayee. (Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record. Shri Prabhunath Singh will speak now.

(Interruptions)*

* Not Recorded.
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SHRIRAJESH PILOT (DAUSA): Sir, yesterday you have said that you would give a ruling today, whe | raised the issue that the
Minister has promised to the House that he would come back to the House.

MR. SPEAKER: Yesterday | said that | would go into the records.

SHRIRAJESH PILOT; Sir, today is the last day of this Session. You have promised yesterday. | am not going beyond the rules. You
have said that you wanted time and that you would give the ruling today. You can go through the records. Now, you may ask the
Government to give a statement today.

MR. SPEAKER: Yesterday, | have said that | would go through the records.
SHRIRAJESH PILOT : He is also pleading for that.

st wepma e : afaamee @ 9 e A, d@iew= F duivs € @9y | feen @ @) v9 ween 9wd € fs fra e w@faus s=n g1, 3w RE st
gftfeafa & aF9 o= a1 =1 3ad fafvaa ot w gwiva 5t aevasar an @)1 i o= daE e a8 |l #1 s s 8, fead faw o



FEVE A | da= aret w0 7 w1 afes 68 w00 |9 7@ T oma 1 9ie s ey S 69w, st fAfvaa ®§9 9 wfau | wwive 31 amavasan
am gt 21

wga | "seal A w81 € 5 aw w5 w99 ¢ faw wet .. (s=Eur)

IEE AEIRT : A THTE BIACI

sit weEy fae : w9 @aner e €, ¥9 39 gEel $1 e 31 .. (FEeuE)
¥H =ed ¢ f& a5 #1 safy 9= v o fAfraa ok w s sE afen

T wo H =EAE WURT Bt ==l ®t T € A H "ga T FEIRaR g8 € A FE1 T FE1 | Aast A €1 e vl § aeikar € 9a { WER
Tidt €, @ @l s | ool o wgw | € wfea aa aeieri ® faada arsnr wiet 2, w9 qfee, 81 o e | st edt |t 2z st @
7o faer | s wiest aw €1 e AT st qfast e | 36t ave $1 §1 Wt € S8 FAR 9% BFR ® WelA ° oo fos g wien & o s g
o+ wEd € 3% et 36 @ua wi9 %1 faena € fog 2 o qu st 5 | s € wifea o fat F afs ster far @ amA sie at w1 d2 seet
A €)1 36 T A At 1 qfawT wiat € E ® el | Zeiwia w5 A €, o $ 9 € i Fi 39T aren @1 wian| e i
AT AT € A 7 PR SRt s @) safee e A 9 |t #AE63 e 0 S as I gt

... (AT
AAM HEIST : A AT AT FI=1€ | FET G99 §1 7471 €1

sit weEy foe : gwmER ¥ "6y J fomn man € v awmEr # fae |@tetad. st et =i 1 @ o fadas |9 smem g1 s e a9wd §©
fF a=rar & ame d R aaAtar w1 $3I01, g 9w aq @ |@fFT . (FEuE) 9 9gE Seee "are 381 % €, 9 | $9 g4 ettae .
(sa@rur)

ITH HEILH : I AGHT GHATH HCT T

st ey fae - siwid &1 ommen @ as | %€ el @ 9w w1 @) wer s e @ T dur @ o veite it st @1 A et ee e man 2, 36 wien
%t fawrer 3 wnfew) v9 sarn wed € 5 o R ma @ s afagEat & fee & s=mEn = @ R @t e @1 afuer @, wmd st | mw
€l € wifea afs wer F=EEEn o @wi sl snu g@iasioal &1 aaea m 9@t =aEeE § ewde s a9t 38 st afn vet = st |3
F = 3018 =i

HOE $1 AEAerd § A9 98 WEA $7 S1 ATEFR TE1 €1 §F A% o1 31 Awd € % e § 50% $1 "1 A9 99 WS 13 B ANSR T
TF SR 92AT I A

o (YY)

Fm WEied : Wit g ds wied | ama weAra sfed | A wEe w5300 5ot 532
(=aeuT) |

sit wpmy e : TR A gt at S, v = W@ E

TH S §H 9% S0AT 9 d € 1% U S 92 399 e | 0% ga% @ O A et fean, Rz wifest s 81 ake sed s s gfs gad faen
"7t ma € Ak v/ s @ s | siaamd w1 1w ¢, wafen east afusr fear s, aifs ¥9 gt @ 51 @ amE @ 8991 92 3eg e
R argn weme foan, faad foan fs oo ®1 fAee gt =it =t w1, o @ eee A 39T A9l S| IEeEd § $% @@ €1 39 90 T 99

= %1 & =en mam wim $1e 7 | =9 aEeE § T X Aiet 1| aw EIET U2 399 A ° aS 1Rev-¢¢ H A @A anl

e "Eied : A9 e SR, wis

* Not Recorded.

sit wETa e : wafee g s f5 oos &1 <am@mE 7 A9 99 S S ATYSR %7 €, 9% 919 e €1 YA 399 A A  EiE i w1
™ =g | vaen 21 afg ag wE @t 39 eae ®1 $6l 95 |1 ene | gEgy $¢ i

arg wu oY 31 ¢, safen e ds wd ) v 3 # fe F amast v e )

sit . @, wOs (vRFiE) - AT e AEisd, § AT9ET SEA AT9R o9 BT 6 a9 g3 39 9w AecAqul regafa =it & afguameer ®
FUT AW Y-TaTE WS W1 Aier &1 7w fan 21 F zafae gt aost g 3 e € fF s 59 39 399 9w 9 agen e uewn fEan, 39
fe7 ama= @9 mrerer # w5 fE o= awl a9 d g de-dud @ s fane 9 |/ @\ 3 ares 39 W me fear €, safee F st anaw
=T FIAT €1 H W &1 AGigl @A g1 w0, Tl ¢aRT #is §199 ° gt €, 3% stern €

wad gret 4 i snfer # R ® s uegafa st F afaareer F e w2, sud Aot aw $t e s awar €1 R 3u ° aw war fean
T & FRITE § W@ W AR a9 et 3 uE 98 UEsR U6 A9 3% JFE 61 A s €1 {§ @ A 915 At @1 q§ st sew fawrnt
ot ®t feame, =it @ GO% § ¥o ad @ wwtvva #, g 9w &1 qter faem sud o avia aman € 5 et 31 W0 A fegem F sdimEt st
it 1 arEnd | 3w, fegam il A w1 @ aEa 9w w5 fFan st e fart aeddt st fsae fees e o, mogm. weR J feen € e
FH ASGET St ® |y enferaR o @ o, S aeaat st 8§ w1 fF s ikt g St e stEnent ) 36 a9 o aehat St 99 @ A a9 T
anferat &1 s war J Wy GA S wiet ot 3w g€ s fe el 51 faaad o st 3t sEiftal ot fe s dfear de3 % e wt @
wEn ) 6 WER A sRier ® R w ueEfas tifear @t € att vl &1 saa= fearn €1



... (=EYE)
A A wfn, gET &9 TE w1 8 | i dfad | L. (SEue) A 36§ § 39 uhan! &, e W qew ® fon st & 8, s o g § wend 4 2, e S ® e
F FYT A G% A &

form a3 | %1 wwae | 7141, 9% WA genHd Eat €,

T W1 ®1 o HiE = &1, g€ S0 o A =t

21.00 hrs.

wgd 98 wA-Al Fwi4 ®1 € At 9T ges @1 Rt )1 #ig fafaer =t gi 42 €, F svesa s€ W fF 39 aftard st faend i 34 #t
IEFTa = %3, 999 wafaea & s9t, faaat |t mafasar ok feds= e st @eR s a@a €, =% 3

FUTT) T3 T A F1 AW ¢ fF o e gSIeE ST ST 99 S0 @ o1, ORd ST  WER 99 W@ 9, Rt e wan gghdt dn aifswr |,
TET TR ARAVE 9uT= HAt et feamity= sy /| #i%t e it axt g9 | g waE 3 $1 sitow $1 5 7= 90 Gewi &1 fega s9 w1 o
?, vifs= =/ =Ei wiiwaa At g=IaA T Foel €A, AT B A g8 WHE St F1 o ] 3ar fear man, a9 ant st s qens i
2 att AardlE s Rt F awi Fieda 1 aGeel ® o 59 w7 s g 9 v st e i w1 w®T @ awdan

o a= @™ OE 9 AT ARl €1 79 W &1 WAl udt # | = el s A, wita g 56 st s midt et o aieid € @ aw
ISTEN AT 1§, 9% A | =96t 7 A F wEs gw gweit WeR i ea aad gem g, est ara @ faen #1519 am et
:'l'mﬁm?lwm?mﬂﬂﬁwnﬁﬂmtmmﬂxmdﬂﬁmm’tfchﬂwmsﬂ:ﬁ faast A iz FT1

‘gad @@ afers 6 W @ fere wi¢ w1 T g 71 vt ikt 3t €1 s anet difeal v aa $ fee e w30 v | wid gw ww faam |
o1 ai = S 3EE a1 woame Aty W57 | qE aun 6@ fake s w1 faem gae @ e F s

TF e o dnifeet e uifeafesa € Al @ o 1= FEE T F, 39S am aRdaE 9 912t $1 wER 3 aeEifas seed | atsid st
arsivite & wifaer $1 foar, fomet fe #et et s1om d 5 7=T 21 F amoad q@=n awrar € ag sed 9 - s99 vm $1 '@k €, ot o'l aqn
rsaTet S, Ag® AR 4 aerEr e = |, |9 = e @) w1 minim SR, s ot anferth el #1 stman, et w1 amman
T TR 1% A= 370 W St v==Ha F s1eT ien €1 3@ W F1 s gitefesy 7 @iz e 21 o= s € ofw, = o 31 a9 aret s80
E? i El.® aArSATl St BT TH I fEEniAieT $1 19 A w1 44 3@ €)1 T4 ™ G A 39 i " fzan e et difgar 9 arast gars et
HITT

| =i, § vH Wa A FTFT @ArE FEWM T F el W F 18 FEN G ) 9% facia '@z €)1 ardaE 9 91l $69 s ® W
oo wTE =t 5 deme $t wdne @, wEt ) WX fa e o 3 g Q@ ot e €, wfea @t e | =T e arRvE W ®R O# 9w
FAFBTE g1 & Hen e A TRE @ fog s it 4, difss sl side w s semm e &

regafa =it & afaarser § switarg st Ieiae 99 911 #1 91 $§1 7 €1 Seiae ® o) |2 | 00 §1 s g € s syafay e
il Y =i A F, 971 S e d W oo UHTHAT A U 9TH FIF ST € 15 I w2w H ) e urad €, o9 . T 5 9ed, 39t '
H & w6 T) A% ©F A6H T T

TE1 T B |G | A9 " @A S0 6, AN ATTS1 999k €, 5 ama= q@ w"iwn fimm

MR. SPEAKER: Now, Shrimati Sonai Gandhi will speak. But before that | think the House will agree to extend the time of the House till
the completition of today"s business.

... (Interruptions)
MR. SPEAKER: Now Shrimati Sonia Gandhi will speak.

... (Interruptions)
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.. (FFE)

MR. SPEAKER: | have not allowed you. Please take your seat. There are other Members also who have not got the chance to speak.
... (Interruptions)

MR. SPEAKER: This will not go on record.

(Interruptions)*

MR. SPEAKER: Shri Mandal, please take your seat. This will not go on record.

(Interruptions)*

SHRIPRIYA RANJAN DASMUNSHI (RAIGANJ): Sir, what the Minister for Parliamentary Affairs is doing?

MR. SPEAKER: Shri Mandal, please take your seat. This will not go on record.

(Interruptions) *

... (Interruptions)
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SHRIPRIYA RANJAN DASMUNSHI : Sir, | want to know whether he represents the NDA. ... (
=HEU)
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SHRIRAJESH PILOT : Can we know which party he belongs to? Is he an Independent? Does he have a party?
SHRIPRIYA RANJAN DASMUNSHI: Which party does he belong to?

...(Interruptions)

MR. SPEAKER: Shri Mandal, please take your seat.

(Interruptions)
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(Interruptions)

SHRIK. FRANCIS GEORGE (IDUKKI): Hon. Speaker Sir, | express my thanks to the President, but at the same time | oppose this
Motion of Thanks obviously because the President"s Address is the policy statement of this Government. | just want to mention two-
three points only.

As far as the agricultural sector is concerned, | would like to refer to the policies being followed by this Government, by the previous
Government and also the policies started in 1991 by the Congress Government. The then Prime Minister, Shri P.V. Narasimha Rao
initiated the policy of liberalisation. | would like to say that as far as Kerala is concerned, my State is reeling under the fall in price of
rubber. The economy of the State is totally shattered. The small, medium and tiny cultivators, especially the rubber cultivators, are
facing a very grave crisis.

This Government came on the plank of Swadeshi. But what we see today is this that this Government led by the BJP and by Shri Atal
Bihari Vajpayee is trying to outsmart the Congress Party as far as the economic policies are concerned. It has directly affected the
State of Kerala and also the small farmers of Kerala.

Shri P.C. Thomas spoke about the rubber farmers of Kerala. The pre-1991 position was that the Costs and Accounts section of the
Finance Department used to study the expenditure regarding rubber cultivation and fix the floor price every year. But now there is no
floor price any more. That has been abolished from 1991 onwards.

That position has to be restored. Every year, the Finance Department should study the expenditure and the cost involved in the rubber
cultivation. The floor price should be fixed. When the price falls below the floor price in the market, the State Trading Corporation
should intervene and procure rubber at the floor price. Now, there is only minimum support price. That is not mandatory. There is no
mandate for the Central Government to buy within the minimum support price. But if floor price is fixed, the Central Government is
bound to procure rubber within the floor price. Only then, this problem can be solved. So, it is very necessary and urgent that the
Central Government reverts to pre-1991 position as far as rubber is concerned. The economy of the State has to be saved and the
farmers have to be saved. | represent a constituency where almost all the cash crops are being cultivated. Those cash crops and the
farmers of that area are facing a great crisis due to the policies of the Central Government. The export-import policy declared by the
then Commerce Minister, Shri Hegde is going to directly affect all the cash crop cultivators because free import of cash crops is
definitely going to reduce the price of the cash crops like cardamom, pepper, tea and so on. All these crops are going to be affected.
So, my constituency and State are the worst hit so far as the economic policies of the previous Congress Government and the present
Government are concerned. So, | am demanding that these policies should be reviewed.

Now, a Ministerial Conference of the WTO is round the corner and those clauses which we have agreed to and which are adversely
affecting the farm sector of this country as a whole have to be reviewed. At the maximum, if itis in any way possible, we have to
renegotiate with the WTO and those clauses have to be taken out of the agreement. There is no doubt about that.

Regarding minorities, | would like to say that they have been attacked. You know when the attack started. Now the Pope is being
aftacked, and even our patriotism has been questioned. Now, | would like to say that we are not in any way less patriotic than any other
section of the society in this country. If there is a political conflict between Rome and New Delhi, whom do you think we will stand by?
We will definitely stand by New Delhi and not Rome. There is no doubt about it because we are citizens of this country; we are born
here; we live here; and we are going to die here. We are a part of this country. Let there be no doubt about that.

There is a section in the Christian community called Dalit Christians, the converted Christians. Lakhs and lakhs of converted
Christians have been denied the benefit of reservation. Just because a person opts for a particular religion, is it fair to deny him the



benefits of reservation as is being given to other socially and economically weaker sections of this country?

It is a negation of justice. It is against natural justice. The other day, we were discussing about reservation. These questions have to be
addressed and due to paucity of time, | am winding up.

| hope the Prime Minister, the Finance Minister and the concerned Ministers will take all these issues into account...(Interruptions)

Everybody spoke about Kargil. The Defence Minister of this country said that the information came from a shepherd. It is a shame that
in this great country, the information had to come from a shepherd in spite of having so many intelligence agencies like the IB, the
RAW and different intelligence outfits of the armed forces. It is very unfortunate. | do not know what you have done for that shepherd.
Some citation or a medal or something has to be given to him, because but for his presence of mind and patriotism, this country would
have been in deeper trouble.

| express my thanks to you, Sir, for having given me an opportunity to speak.

SHRIMATISONIA GANDHI (AMETHI): Mr. Speaker, Sir, | rise to support the Motion of Thanks to the President"s Address moved by
Shri Vijay Kumar Malhotra and seconded by Shri Vaiko.

The President"s Address highlights a number of important economic, social and political issues. But, Sir, before | start talking about
some of these issues, | want to state that the action taken by the Government on the Bofors Chargesheet is despicable. An innocent
man lies condemned without a trace of evidence. The right accorded to each Indian, to defend himself from charges has been
snatched away from Rajivji, my husband. This Government has acted solely for political reasons. This Government has acted
maliciously. This Government has acted vindictively. | wish to reiterate that the Bofors inquiry must go on; the guilty must be identified
and punished; the law must take its course. But what we will not tolerate is the framing of an innocent man, a man who is not here to
defend himself today.

Sir, we will continue to fight for the honour of our departed leader. We will do it in all the fora available to us and we will do it with the
people of our country. However, the interest of our country tops the list of our priorities. What we will not do is disrupt the governance.
Where our cooperation is sought, we will, after deliberation on the issues, cooperate. But let me state clearly that creating, crafting and
continuing a consensus is not the responsibility of the Opposition alone.

Sir, there are some issues on which | would like to elaborate. We would have liked a much stronger and comprehensive discussion on
Anti-Poverty Programmes in the President"s Address. The essence of economic reform is the rapid abolition of poverty and the
accelerated generation of employment. Investments in Anti-Poverty and Rural Development Programmes need to be stepped up
significantly. More importantly, we believe that all Central funds for Poverty Alleviation and Rural Development should be transferred
directly to elected Panchayat bodies without any further delay.

Sir, the President"s Address talks fleetingly about the population problem. A vigorous and determined effort is required at managing
the growth of our population, particularly in North India. The spread of female literacy, the empowerment of women, the provision of
nutrition and food security through the PDS, the expansion of primary health facilities and an innovative communication campaign will
all contribute to success in fertility decline. These must be pursued in full earnest.

Sir, we believe that modern, secular, scientific and technical education is the key to building the India of our dreams. | stress "modern,
secular and scientific." Education must not make us prisoners of the past. It must not inflame passions. It must not arouse antagonism.
Education must open the mind. it must expand horizons. It must make the personality sensitive, broad-minded and unprejudiced.

This was the objective behind Rajiv Gandhi"s New Education Policy of 1986. That Policy remains as relevant today. We are
concerned that efforts to saffronise our educational institutions continue unabated in spite of the Prime Minister"s assurances to the
contrary.

SHRIV.P. SINGH BADNORE (BHILWARA): Mr. Speaker, Sir, is reading allowed? (Interruptions)

SHRIMATI SONIA GANDHI : Sir, the Congress Government launched an innovative national social assistance programme in 1995
which focussed on the aged, the disabled and those in the unorganised sector. We urge that these schemes and programmes
initiated to provide social security are continued and funded adequately.

Sir, our youth needs a new vision. Our youth needs a new sense of purpose and | am quite happy to have noticed that there is an
extensive programme outlined in the Address by the President on the youth of this country. But what | am most concerned about is the
welfare of our children, particularly those children who are forced to work, particularly those children who are destitutes and particularly
those children who are exploited.

SHRIV.P.SINGH BANDORE : Sir, she should be allowed to speak in ltalian. (Interruptions)
MR. SPEAKER: Hon. Member, the Leader of Opposition is speaking. This is not correct. Please take your seat.

SHRIMATISONIA GANDHI: Sir, investment in children is investment in the future. In our Manifesto, we have highlighted a number of
programmes and schemes for their welfare. | would urge the Government to pay special attention to these.

Sir, we attach the highest importance to the welfare of Dalits, Adivasis, OBCs and minorities. Many Dalit organisations have met me
and pointed out that the implementation of existing reservations for Scheduled Castes and the Scheduled Tribes is subject to
administrative circulars and interpretations. This has caused unease and confusion. In our Manifesto, we have suggested a separate
reservation act, which will codify all existing reservations and their implementation. In the past, the Congress Government had started
a number of finance and development corporations for the weaker sections of society, but we find that, the funding for these



corporations has been cut drastically.

Sir, we expected mention, in the President"s Address, of some programmes for the minorities. Here again, we believe that education
is the key to uplift them and empower them. The nation would like to be re-assured that the Government is committed to the Places of
Worship Act of 1991. Iwould also urge all political parties to evolve a consensus on how to increase representation of minorities in all
walks of public life.

The President"s Address takes pride in the fact that the incidence of communal riots has declined.
One view is that this occurs because those who cause them in the first place are in power. But let us leave that aside.

We are concerned about the divisiveness and terror being spread by certain fanatical organisations which sustain the party in power.
We condemn the lack of the Government action against them.

Sir, Diversity has defined us. Now, itis being used to divide us. ... (Interruptions)

SHRIRAJESH PILOT : This is not correct, Sir. Shri Advani must make a note of it. ... (Interruptions)

MR. SPEAKER: No, no, please.

SHRIRAJESH PILOT : He is a leader of the House at the moment. ... (Interruptions) This is not correct. ... (Interruptions)

SHRIMATI SONIA GANDHI : We inthe Congress Party will resist this with all our might. We will not allow our secular heritage to be
subverted and destroyed.

Sir,the President"s Address talks about a Commission to review the Constitution. January 26, 2000 marks the 50th anniversary of the
adoption of our Constitution. This is an occasion to celebrate the Constitution, not denigrate it. The Constitution has strengthened the
foundations of representative democracy in our country. Let us not fritter away this precious legacy. Let not the review be a smoke-
screen for yet another hidden agenda.

Sir, the President"s Address makes some suggestions for ensuring the longevity of the Lok Sabha and the Vidhan Sabhas. By all
means, let us debate these proposals. Let us discuss about these proposals. But let us not, in the name of stability, usurp the basic
democratic right of the people of our country.

Sir, it gives me particular pleasure to note that the President"s Address lays so much stress on information technology. I recall that
when Shri Rajiv Gandhi first ushered India into the computer and information age, he was bitterly criticised. It seems yesterday's
critics have become today"s champions.

Sir, we congratulate our scientists and technologists for their outstanding achievements in the nuclear and missile field. Successive
Congress Governments have been responsible for this, a fact that | wish the Government acknowledged once in a while.

Sir, we need a fuller debate on nuclear doctrine on confidence building measures to reduce the risks of nuclear and missile wars in
our region. On India"s approach to creating a nuclear-weapon-free world. It is important that a national consensus is reached before a
decision is taken on the CTBT. | earnestly hope that the Government will keep us informed about the findings of the Kargil Review
Committee. There are far too many unanswered questions on Kargil. The contry has a right to know.

While we deal with cross border terrorism with more than a firm hand, | believe that we must pursue the dialogue and diplomacy with
Pakistan under the framework of the Simla Agreement.

Finally Sir, we respect the verdict of the people. We will play our role with responsibility and dignity. We will work with the Government
if and when our cooperation is sought.

Let me take this opportunity to wish you all a Happy Diwali.
Thank you Sir. Happy Diwali.
21.43 hrs.
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"NDA came into being because of an historic need and realization among us that our young democracy cannot bear the fits and
tremors of frequent elections which will undermine the people"s faith in the democratic process."
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Inthe previous four decades, we had eight elections which means two per decade.
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Let us not make scoring points. Today | do not propose to score any points because | am extremely happy that the debate has been
very constructive. | do understand the sentiments and feelings of the Leader of the Opposition who spoke last.
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But on the whole it has been very constructive.

ARt w=l Sga taaTens w2 it qEt st favara wiar @ fs = i T 1% ¥ 91 AgeE @, 39 | %€ 919 (st 39 o $1 afeem
=t fawem # AEE A  ER S @969 911 ARl A9 @SR S 9gHT 9re gnl

It was functioning at least as a single party.
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It did not represent the country. It had a majority.
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we must cross 300.
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You cannot wish them away.
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That was not a right analysis of the political situation. It was a right strategy for you.
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"We will introduce the necessary electoral reforms on the basis of the recommendations of the Goswami Committee, the Indrajit
Gupta Committee and the Law Commission report...."

.. (Interruptions)

SHRi SOMNATH CHATTERJEE : You never follow your manifesto. That is why do not read it. ...(Interruptions)



SHRIL.K. ADVANI: I know it. Here no committees are mentioned. ..(Interruptions) If | were to mention only the Dinesh Goswami
Committee, | would have been at fault. But | have not mentioned any Committee. But we have certainly said and we are committed to
that. I have not spent the time. ...(Interruptions)

Infact, it was during this period of this Government or rather the Vajpayee Government of 1998 that the Indrajit Gupta Committee was
constituted and it went ahead. We will certainly implement what it has said and we will try to do it without delay.
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Interruptions) Therefore, these are very valid points. ...(Interruptions) Therefore, we have to ....(Interruptions)

ar fausm = ag= Arewr § 369 G F1 seeid fHa1 fF 8 T, Rue Fi W FT d@iGUE SIER LA AR ST €3,

It was adopted.
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Golden Jubilee of the Adoption of the Constitution.
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Para 15 says:

"National Health Policy will soon be presented whose twin aims will be the provision of adequate primary health services to all citizens
and a stabilisation of population.”
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Itis a question of phrase.
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The whole country is feeling good. He should also feel secure.
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SHRIMADHAVRAQO SCINDIA : Can | just suggest one thing to save a little time in the end? I will just suggest that from the Chair, the
hon. Speaker could propose an appropriate resolution showing concern and sympathy for all the devastation that has taken place in
Orissa which we could pass after the speech of Shri Advani. It could be suitably drafted and the whole House could then join in this.

SHRIL.K. ADVANI: There can be no objection to that though at the moment, we have only a preliminary report.
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"That the Government will also examine replacing the present system of No-Confidence Motion by a system of constructive vote of
Non-Confidence, and a fixed term to the Lok Sabha and the Vidhan Sabhas in order to prevent political instability both at the Centre
and the States."

In that, fixed term is contemplated not for Governments, but for the Legislatures.
o 38 F=EE S 1 FR=d At A wEr & watvae

fedst2wm wion =nfew) PR o0 =@ 9t @it 7 =] At S| qria @ 8= 7 Sniwdl 2, st wid g o sl seleiter fawew ga 2, @i 9w w1
fewaz zd 2 9 @e- 9w "

... (EEEYT)
SHRISOMNATH CHATTERJEE : It is the responsibility of the Council of Ministers to the House of the People.

SHRIL.K. ADVANI: | know that.



SHRISOMNATH CHATTERJEE : That is the very basis of the parliamentary democracy here.

SHRIL.K. ADVANI So, regarding the basic objection, lwould certainly have to examine whether it goes contrary to the basic structure
theory. That would have to be examined, but there is no harm in considering this matter.
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SHRISOMNATH CHATTERJEE : Shri Advani, you will appreciate this. | said, our Constitution contemplates that the House may be
dissolved before five years.

SHRIL.K. ADVANI: Yes, | know that.

SHRISOMNATH CHATTERJEE : In what circumstances it will be dissolved has been mentioned in article 83. It says, "the duration of
the House will be five years, unless dissolved earlier". Therefore, this can be done by the President. Generally, on the
recommendation of the Prime Minister, it will be done. Yes, certainly, this has happened. Therefore, Constitution itself contemplates a
shorter term.

SHRIL.K. ADVANI: When you make an amendment of the kind that makes Indian democracy more akin to the European democracy
than to the British democracy, then certain changes would automatically have to be made, and that is obvious. The conceptionis that
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There is no question.
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It will not be anything of that kind.
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If a person defects, if he is a single defector,
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MAJ. GEN. (RETD.) B.C.KHANDURI (GARHWAL): Shri Dasmunshi, now you are intervening. That is not correct.

SHRISOMNATH CHATTERJEE :Shri Advani can look after himself. You do not have to support him.
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Almost the whole area of Kargil that had been invaded had been cleared by our jawans.
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It was a marvellous achievement; a remarkable feat.
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SHRIRAJESH PILOT : Do not compare 1971 war with this.
SHRIL.K. ADVANI Iam not comparing. Do not misinterpret me.
SHRIRAJESH PILOT : This is going too far now. 1971 war was declared as a war by both the nations.

SHRIL.K. ADVANI: | know that. Even though this was not a declared war, the test which our Sena was put to was no less.
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Do not try to underestimate it merely because there was no declaration of war.
SHRISOMNATH CHATTERJEE : The jawans played their role. We want to know the Government"s role.

SHRIMANISHANKAR AIYAR :(MAYILADUTHURAI): Sir, would you not accept that it was the Shimla agreement that created the
international consensus on the basis of which we were able to secure support? Please do not appropriate to yourself, just in this
instance. Please grant that it is only because of the Shimla Agreement that we have been able to keep Kashmir out of international
fora.
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they misjudged our system.
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this Government will be totally isolated."
They misjudged our system; they misjudged our people; and they also misjudged our Government.
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that is not true.

Sir, this decision of Shri Atal Bihari Vajpayee disabused the minds of million in the world, many countries of the world. Here in India,
the entire countrymen would be happy if there is friendship between India and Pakistan.
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itis the netritv, the leadership which decides that you are not to cross the LoC.
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All these things matter.
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SHRIL.K. ADVANI: | am not happy. Please, do not say all these things.
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SHRIRAJESH PILOT : There is a system in the country, for your information. Do nott abuse the system. This will not be tolerated.
There is a standing army. The Home Minister knows the system.

MR. SPEAKER: Both the former Defence Officers are creating one more war in this House after the Kargil! Major General Bhuvan
Chandra Khanduri and Shri Rajesh Pilot are creating one more war in the House!
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SHRISOMNATH CHATTERJEE : I can understand Shri L. K. Advani"s saying that a Committee is looking into the matter to find out
whether there was a default after the knowledge of the incursion. Shri Advani does not wish to say anything until the Committee makes
a report. We do not know when the Committee will make the report. All these questions have been raised by hon. Members including
the father of the House because many lives were lost. Many jawans laid down their lives.
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MR. SPEAKER: Madam, you are now a Minister. Please understand.

SHRISOMNATH CHATTERJEE : If the Home Minister today wants a shield, that is a different thing. The Home Minister cannot
defend himself.
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DR. VUAY KUMAR MALHOTRA : We are not the privileged people. ... (Interruptions)

SHRISOMNATH CHATTERJEE : Sir, he has asked how the day of knowledge is relevant. Never has such a question been raised in
the past. The date of knowledge is relevant because he has talked about the political leadership. We would like to know whether there
was any default on the part of the political leadership. Therefore, the date becomes relevant. When this is being asked, when a
clarification is being sought, we are being shouted down. So, let them alone run this House.
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Itis a kind of a revolution.
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“Indian with an eye for fibre optics climbs to top of the rich list"
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The richest Indian is a young person.
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SHRISOMNATH CHATTERJEE : He wants to arrogate everything.
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SHRISOMNATH CHATTERJEE : If you go to the Silicon Valley, itis the same.
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Wipro, Infosys, NIIT and Satyam are far wealthier than the so-called big business houses simply because they were particular about



the kind of change that is coming about because of the Information Technology.

For the first time, the President"s Address has devoted two long paragraphs to this particular aspect and also held out to the country
ambitious targets.
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"The Ministry will implement a comprehensive action plan to make India an [T superpower in the early part of the next century and
achieve a target of $ 50 billion in software exports by 2008."
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"A legislation to promote E-Commerce will be introduced soon. A task force for the pharmaceutical and other knowledge-based
enterprises will be constituted for making India a world leader in this respect.”
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The External Affairs Ministry is in constant touch with Bangladesh and we would like to complete this agreement soon.
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SHRISANSUMA KHUNGGUR BWISWMUTHIARY : | would like to request the hon. Home Minister to say something about the policy
adopted by the present NDA Government in respect of the problems faced by the North-East. ... (Interruptions)

MR. SPEAKER: Please take your seat.
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MR. SPEAKER: A number of amendments have been moved by the hon. Members to the Motion of Thanks on the President's
Address. Shall | put all the amendments to the vote of the House together or does any hon. Member want any particular amendment to
be put separately to the vote of the House?

SHRISONTOSH MOHAN DEV (SILCHAR): No. You can put all the amendments together to the vote of the House.
MR. SPEAKER: | shall now put all the amendments together to the vote of the House.

The amendments were put and negatived.

MR. SPEAKER: I shall now put the main motion to the vote of the House.

The questionis:



"That an Address be presented to the President in the following terms:-

“That the Members of Lok Sabha assembled in this Session are deeply grateful to the President for the Address which he has been
pleased to deliver to both Houses of Parliament assembled together on October 25, 1999." "

The motion was adopted.



